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1I, &c Chairman of the Public Acoounts Committee, as authorised by 
3 the Chamnittee, do present on their behalf this Sixty-First Report on 
adiw aten 'by Governmt  on the recommendations of the Committee 
lTntaindl in their ~ecdnd Report (Fifth Lok Sabha) on Appropriation 
k c w m b  (P & T) 1968-69 and Audit 'Report (P cZt T) 1970. 

2. On the '6th June, 1972 an 'Action Taken' Sub-Committee was 
. b scrntinise the replies received from Government in pursuance 
d UIC recammendations made by the Committee in their earlier Reports. 
The SubCommittee was constituted with the following Members: 

Shri B. S. Murthy-Convener. 
2. Shri Ramsahai Pandey 
3. Shrimati Savitri Shyam 
4. Shri H. M. Patel 1 Members 
5. Shri Shyam Lal Yadav 
6. Shri Bhagwat Jha Azad 
7. Shri M. Anandam 1 

3. Tbe Action Taken Sub-Committee of the Public Accounts Commit- 
tee (197273) considered and adopted this Report at tbeir sitting held on 
the 24th November, 1972. The Report was finally adopted by the Public 
Amormts Committee on the 1 lth December, 1972. 

4.  or facility of reference the main conclusions/recommendations ql 
the Ommrittee have been printed in  thick type in the body of the Report. 
A stafarmt showing the summary of the main recommendations/obser- - v a t h ~  d the Committee is appended to the Report. 

5. 'Ihe Committee place on record their appreciation of the assistance 
rradaed to thcm in this matter by the Comptroller and Auditor General 
acladh 

ERA SUHIYAN, 
Chairman, 

Public Accounts Committee. 



1.1. This Report of the C'ommitkd deals wirh action taken by Go+ 
ernmfnt on the recom~unda*ions contained in their 2nd Report (Fifth 
Lolr Sabha) on Appropriation Accounts (P & T) 1968-69 and Audit 
Repon (P & T), I970 

1.2. Action taken w ' e s  h3vc k e n  rr:eivcd in respect of all the 48 
rccommendatioru. 

1.3. The action taken notcs/stntcrnents on the rccomnrcndations of 
the Committee conlined in t h t  R e p r t  have beer] carcgorised undcr the 
following heads:--. 

( i )  R~cnmm~ndo~inn.~/nhs~~rvi~l ions that have h r m  nrcrprcd by 
Government. 
S .  Nos 3, 4 .  7-11. 1.7, 15. 16. 1s. 11. 2. 24-33 and 35-44. 

1.4. The Committee hope that final replit! in regard to the rewmmen- 
dations to which only interim replh have c o  far been furnirihed will hc 
submitted to them expeditiously af?er getting them vetted h! .+I&. 

Eaect of elrcessive extensions on rapacity of Fort Trkphone Fschnnyc. 
Romboy.-Paqrnph 1.22 (S. No. 3). 

1.6. Comn~cntinp upon the ctlcct of the excessive c~ tcn i ion  ghcn in 
the Fort Cross Bar Telephnnc Exchnngr. Bnrnhny cn i t \  capaclt) nnJ 
nvsbuc patentid, the Ccnnmi!tee made the folowing observntion in para- 
graph 1.22 (S. No. 3) : 



"Till Sep:ember 1970, 6526 direct connections and 9510 exten- 
sions had been given in this exchange. According to the 
representative of the P & T Board, a provision for 30 per 
cent extensions is generally made and the project estimate 
of the Bombay Fort Exchange contained a similar provision. 
However, extensions to the extent of 146 per cent of the direct 
connections had been given. The pecularity of the Cross 
Bar exchanges as explained by the representative, is that even 
internal calls between the extension and main telephone 
instruments, which are not paid for, load the exchange. The 
Committee have thus reason to believe that existence of such 
a large number of extensions had limited the capacity of the 
exchange to handle remunerative calls thereby reducing the 
revenue potential. The argument that on the basis of rental 
ratio of 2:l between the direct exchange line and extension, 
the capacity of the exchange is already utilised does not appeal 
to the Committee. The Committee would like the matter 
to be investigated to avoid recurrence." 

1.7. In their note dated the 11th February, 1972 the Ministry of 
Communica!ions (P & T Board) have stated as follows:- 

"It is agreed with the Committee's observation that the utilisation 
of the exchange capacity should not be determined on the 
basis of actual ratio d 21  between the direct exchange line 
and extension. The Committee's reference is to the depsition 
of Departmental witness as at para 1.9 of 2nd report to 5th 
Lok Sabha. This was merely stated to convey the effect of 
extensions contributing to the increase in traffic. 

The Department holds that the utilisation of the capacity of an 
exchange should be judged from the traffic capacity it was 
designed to carry, and it actually carries, on commissioning. 
It is immaterial whether this traffic is contributed by direct 
exchange lines or extensions. This implies that the compari- 
son of revenue should not be based merely on the number 
of direct exchange lines or extension, but also on the revenue 
earned from calls handled by the exchange. Nominal figum 
of direct exchange lines and for extensions to be catered for 
by the project, have to be stated in the project, as designed 
tra& capacity is to be estimated from them." 



Under-uthtion of qpacify at Kmpur Exchange.-Paregrap;b '1.34 ($. 
No. 5). 

1.12. In paragraph 1.34, the Cornittee while comrntnting on the 
under u t i b t i o n  of capc i ty  at Kanpur exchange, made the fol!owing 
obsehnrtion: 

"During evident.: the C o n m . t e e  were inlormed that in Kanpur 
Exchange, sha tage  of cable o r  instruments did not come in 
the way of full utilisation of capacity. The capacity of thc 
exchange expanded in March, 1965 could be fully utilised 
only by August, 1968 despite a long waiting list of 7,000 on3 
above for fresh connections. The Committee would like ?o  
know the cpccific reawns for the dclay in utilising the cxpand- 
ed capacity." 

1.13. In  their note dated l l th  February, 1972 the P & T B o q d  have 
stated: 

"The fact i, thrre has btcIl adcqua'e utilirarion uf the exchange 
capaiity rtt K.;an>ur from the beginning. At Anncxurc 'A' 
(page 162) a s tatmcnt  ~ q a r d i n g  the psogrtbss o f  pioviciun c , f  
t e l e p h ~ n r  connccrion, h:ls been drawn up. Column 3 p \ e r  

the number of c,;nnsctions actually working a! the end aT 
each of t : : c  ~i.:t:'s 1 Yh4-65. 1965-Oh, l9!;C--O7 and Igh7-6S. 
 the^,^ co:mections arc csclusivc oS those tcmporari!y discon- 
n~c?:d ci:h:r for sl!it't or for nun-pagnxnt. The l i p r c s  for 
such temporary iliscznnrctions arc givcn in c:?lunins 6 and 
7. Colunn S givcs t!lc figures for the total number of cr:n- 
nections, i f  i h c  conncctiom dosed temporarily under shift for 
non-payment are treated as working c~nncctions. Column 5 
gives percentage utilisation o,f capacity on the basis of actual 
net n u m b x  of uoiki- connections in column 4 while colun~n 
9 givcs the percentage utilisation on the b s i s  of actual worb- 
in? ccnn~ct ions plus the connections closed tcn1pnra:ily unc1i.r 
shift or for non-payment contained in colrlmn 8. It will hr. 
seen t'hat the percentage utifisation within a year of the com- 
mksionine of the exchange as given in column 9 was about 
90 per cent, within two years a b u t  93 p:r cent and ~vithin 
3 Years about 97 per cent against the figure sf 90 per cent 
mentioned in the project. 



m a 9  p q ~ r e n c e  has &en that perhaps< the* P.A.C. have &lt< 9 :?i ri , ,  . , I 

that the nuinber 'of connections temporarily ilosed under 
shitt or for non-payment could not be considered as working 
co~lfectkbn~. This, howevw,,is m(p; t h  correct podtion. The 
Dtpartment Wag commi-lted ddr* t8ese.yars t o  rc-open these" 
telephones on payment of dues within six m n r h s  of the clo- 
sure. This peniod has since been reduced to 3 rnpnth in 
August, 1971, copy of orders issued (No. 2-14/71- PHA of 
24th August 1971) in this regard is at Annexure 'B' (page 
163) The capacity has, therefore, to be reserved for them and 
at the time of restoration, full rent is payable tor thc period 
the connection remained closed. No loss of rental is involved 
in such cases. 

Out of 200 lines nun-PBX grcup, 12 numbers are to be kept spare 
for casual connections, ceased numbers, test numbers etc. 
Definition of the "Ceased Numbers" is "numbers recovered 
from any subscribers should b: kept spare for a! lea51 six 
months." This p-.rtains to the number permanently c1osf.d 

eithcr on request of the suhwibcrs c;r whcr!: payment has n;;t 
becn made !'or m1.e  than six months. In these ca;cs. a closed 
number is not to be allotted to any o'her subscriber so as no! 
to cause inconvenirncc tk t k t  new subwiber whc  would t.2 
gettin? calls inknded for the car!ier cnbscribcr if thc same 
number is allottcd to him so soon :~ftc.r closure. 

It will be thus . ;xn that the rcasocs to be at ributed were !he 
cornmitmcnt of tlic Departmtnt to reopen the conr:ec;i.::ls 
closcd duc to non-payment of ciucs or temporarily mder shift 
within six months of the closurc. Thc pcriod has, howc:~er. 
been reduceci to 3 months now vidp Annexure 'B' (page 163 )." 

1.14. The Conmiltee reprt that they are unable to accept the P & T 
BQard9s view that there has hecn adequate-ritilis~Bor) of thc exchange 
capacity at Kanpur from thc beginning after ountily: the cnnncctions 
hporar i ly  closed (i) under shift; and (ii) due to non-payment as working 
eonhections. The relevant Aodit paragraph ckartv slated that such cases 
were covered by the rtbrrnnl reserve of 6 per cent kept by the Department. 
Dnrin~ evidence the offlcirl witness also confirmed this position (Vid: 
paragraph 1.32 of Second Report (Fifth Lok Sabha). Even granting that 
these could be regarded as working connecQions, the utilisation of the 
capacity of the extbmge should have been at least 94 per cent, if not 
more. The Commiftce thsrcfnrr, desire that the inadequate utaisation of 
the capacity should be investigated. 



~ e d u c t & ~ ~ o f p w l o d t o r ~ o n t k n o l t e k p k w ~  
1.36 (S. No. 7). 

1.15. Suggesting reduction in the period allowed fix  tora at ion of a 
line disco~ected for non-payment of bills, the C~mmitec had observed 
.as follows in paragraph 1.36: 

"At present a subscriber retains a 'sort of lien' on his telephone for 
six months even when he does not pay the bills. As the te le  
phone is liable to be disconnected in the event d nw-payment 
by the 22nd day of the issue of the bills, the period of six 
months allowed for the restoration of the connection on pay- 
ment appears to be too long. In order to have an effective 
deterrant against delays in payment as also to avoid loss of 
revenue due to non-utilisation of the capacity of the exchange 
to this extent the Committee suggest that the Department may 
consider the feasibility of curtailing the period to three 
months." 

1.16. In their note dated 18th December, 1971, the P & T Board 
:have stated: 

"The recommendations of the Committee were considered by the 
P & T Board and orders have since been issued that a line 
disconnected for non-payment may be utflised after 3 months. 
Considering the effect on the negotiating power of the Depart- 
ment on realisation of outstanding dues, the period for grant 
of restoration has not been reduced. A copy of the orders 
issued in this office memo No. 2-14/71-PHA dated the 24th 
August, 1971 is enclosed (pages 163)." 

1.17. Tbe Committee note that orders hare since been issued by tbe 
P & T Board to the effect that a line disconnected for aon-payment of 
dues may be utilized after 3 montbs. The present period of 6 montbs 
vpto wbkb tbe subscriber of the disconnected tdcphoae b oUowed to 
settie hjp accounts for ge@ing the telephoae reqmected, however madm 
u n c ~ e d .  Tbe Committee would like tbe B o d  to mim the positkn 
after some time t .  Into accoant tbe DParber ot pensow h d e b H  for 
more thnn three mwths with aview to eom&rhg the feasiWIity ot cm- 
(siliag the period of re-connectioi also to 3 mo-. 

U~isat ioa  ef capacity of 'Telephone ~ x ( L . q a ~ - b a p p p h  1.L1, I.& 
Plla 1.70 (S. Nos. 9, 10 .ad 14). 

1.1 8. In paragraphs 1.65, 1.66 and 1.70, the Committee commented 
on  the delay in utilisation of available capacity in two tekpbow exchangn. 



W v i - I  and Mandvi-11, as also tbe wet-& unutilistd capacity of the 
Telephone Exchanges--in the country, and obslblVad as fallows: 

"1.65. Thc Committee note that the delays in utilidon of the 
available capacity in the two exchanges Mandvi-I and 
Mandvi-11 was due to overall shortage of cables in tbe 
Country and that on receipt of adequate cables instructions 
for the utilisation of capacity bad been issued in Dcfernber, 
1969 by the General Manager, Telephones, Bombay. The 
instructions inter alia envisaged-an immediate review of the 
capacity available in all the exchanges in Bombay area and 
the stage at which the cable works stood in order to draw 
up a programme of utilising the capacity within six months 
on a crash basis to the extent cable was available. In the 
opinion of the Cornmiltee, a similar revim and a systematic 
programme of work are called lor in aU the Telephone dii- 
tricts/circles and a strict watch should be kept on the progress 
of utilisation of capacity already built 

1.66. The Committee could not get an exact idea regarding the. 
extent of unutiiised capacity of all the telephone exchanges 
in the country on account of shortage of cables. They desire 
that Government should asses the position on the basis of 
the review suggested in the foregoing paragraph and apprise 
them." 

"1.70. As at the end of 1969-70 only 79.5 per cent of the existing 
capacity ot exchanges had been utiliwd. The P & T Deprt- 
ment intimated to the Committee that an overall target of 85 
percent utilisetioa of capacity would be reasonable.. The. 
Committee ate unable to agree with this in view of the ever 
rising waiting list which runs into smral lakhs. According 
to the Departments' ownvnorm, 94 pu a n t  utilkatim afta 
allowing for 6 per cent reserve should be aimed at. On this 
basis the number of uxmwions tb8t nere not provided due 
to various reasons at the end d 1969-70 was 1.62 lakhs and 
the lo& of potential revenue during the tbne years ended 
1969-70 was to the tune of Rs. 45.18 crorcr. T h i s  shows 
tbe extent to which the ntorn is Icw for the md#l alreadv 
invested. The Committee. dwrcJae, canridrr that the xcent 
during ihe Fourth Plan shook1 k on \ m i  the existing- 



' ! 

capacity fully." 

1.19. In their reply dated 11th February, 1972 the P & T Board 
(have stat& 

"1.65. ~ h d  P & T Board is keeping itrict watch over the utilisa- 
t h  of the exchange capacities. In, Meeting h o .  4 of 1970- 
71 held on 5th June, 1970, the P & T Board had taken note 
of the inadequate utilisation of the telephone exchange capa- 
cities, and had directed all the circles/districts that a Quar- 
terly Progress Report on the utilisation of the exchange capa- 
cities in respect c.f exchanges of 1,000 lines and above be sub- 
mitted to the Board. Since then this quarterly review is being 
done. 

With this watch, there has been improvement in the ufilisation of 
the cxchang capacitiec during the 1 s t  quarter of 1970-71. 
This will hc apyrent from the movement of exchanges from 
lower catccory of utilisation to highcr categories as summa- 
rlscd belg;r :- 

Taking the country as a whole, the 'utilisatiorr of exchange capaci- 
tie$ i;ic'reas:d from' ' j 9 . 5  per cent to 83.2 per cent during 
1978-7 1. . . , .  ,. . . i t  

The t a ~ e t s  for. the provkion of copnections for 1971-72 have 
3so bees fixed. and indicated t o  all .Heds ofvTelephone Dis- 
tricts/% & T Circh. . . , ,.. . 

, . .  
T o  stim ~ i t h , ' t h e  bork  of re&; of utilisation'& exchange cap:\ 

city, submission of regular statements to the P & T Board 



m d  tfdkkg typ ~th cam *ilh idh6QuBL Wc1eoJTelepb= 
' Ili~strtets regaldlhg ihe w.tirisath of capadtias in particular 
exchahges lagging benmd has beeh taken up by one of the 
existing cells of the Dimtormtte in addition to its normal 
work. Thu has involved a considerable arnovot of additional 
W O T ~ ,  and has resulted in overloading of the particular Cell 
and some d the other important duties of the Cell getting 
neglected. However, it has not been possible to take effective 
foUow up action to remove the bottlenecks pointed out by 
the Circles/Districts. It was thus felt nearly impxsible to 
carry on this work in the Cell. It has, therefore, become neces- 
sary that a separate Section be crea'ed to undertake the re- 
views and take effective steps for utilisation of the capacities 
created. For this purpose, a separate 'Utilisation Cell' with om 
post of  Assistant Chief Engineer together with onc Assistant 
Engineer, two Engineerinc Supervisclrs, and one Stenographer 
i? to be created exclusively fo: this purpose. The total 
amual cost of such a "Cell" would be about Rs. 56,0001-, 
which will be recovered by providing 57 telephone connections 
in a year in advance. 

The above proposal for the creation of a suitable Cell in the P & T 
Directorate was omsidered by the P & T Board in its mt?t+ing 
No. 4 of 1971-72 held on 28th July, 1972. and i t  was decided 
by the Board that the question cf creating a suitable 'Cell' 
to review utilisation of exchange capacity and take steps to 
improve the same should be considered while recasting the 
~roposals reparding the Rc-qanisation of thc Telecommu- 
nication hranch of the P & T Directorate 

The recasting of the proposals i s  in progress, and so far no final 
decision bps been taken. Meanwhile the work will continue 
to be handled by one nf  the existing cells. of the Directorate 
in addition to its normal working." 

"1.66. ~ u a r f e r l ~  reviews made 'to' assess the progress in utilisation of . - ,  

capacities 'af exchanges of 1.000 lines capacity or abwe, re- 
' veal the foflowing position for h'e p:riod 30th September, 1970 

" ' to 30th Septembb, 1971. . --- -- ------ - .- - - - ----. -- *--- - L_ __ -_ -. - - 
Capacity utiliwtion as a " of total equipped qapacity . 
For period ending 30-9-1970 83- 8 

DQ. 31-12-1970 , , , 1 
Do. ~ - ~ f t ~ r  Ri5.a . .  . n o  ..... . , s E 0 7 r : .  , . 
DO.' . 369-1 97 I . . ?_. - ----- - 

Nxe : The slight M of o. 3 in ucrctntape attiliarion M the qunrter 1-7-71 io 
17:9.71 i ;  I ?rib ttqllr- to s sizeable addition to exchange capacity in the qumer 
whlc c 3 i l i  not be fully utilisel during the short period. 



The optimum utilise,ion perccnta&c that cae be achiived is 94. 
per cent (6 per c a t  bting kept for r e s e ~ 8 )  a d  it will be seen 
from the above review that the capacity utilisation ha8 bben 
steadily improving to attain the optimum figures. This has 
been possible due to various tactors like digging into cable 
pair reserves and spares, even with the amsequent loss of 
flexibility and efficiency, receipt of small quantities of cables 
from i m r t s  ordered earlier and cables received from H.C.L. 
and pro&ement of other materials required for providing 
telephone connections etc. 

\ 

The connectable capacity remaining unutilised as on 30th Septem- 
ber, 1971 f a  Exchanges of 1000 lines capacity and above is 
6.9 per cent of the total equipped capacity, out of which 1.8 
per cent is attributable to absence of cable pairs. 

The review made above for exchange of 1000 lines capacity and 
above covers 184 exchanges which account for a total equip 
ped capacity of 8.12 lakh lines out of a total of 4028 exchanges 
in the country with a capacity of 12.23 lakhs lines. In o'her 
word;, nearly 66 per cent of the installed capacity in the 
country has been covered by the above review leaving 4.1 1' 
lakh lines of equipped capacity spread over in 3844 exchang- 
es. The detailed analysis of untilised capacity in these remain- 
ing 3844 exchanges has not been attmepted considering the 
enormity of the work involved in the collectioa of data for 
exchanoe size varying between 10 lines and 999 lines. In 
view of the fact that t k  review given above covers as much 
as 66 per cent d the total equipped capacitv in the country, 
it is presumed that the above information would be deemed' 
sufficient bv the Committee. If. howover, the Committee 
desires to be informed of the de'ails in respect d these small' 
exchangec also, the same will be collected and furnished." 

"1.70. The additions to exchange capacity of various existing ex- 
changes and addition of new exchanges is d m  continousiy 
throughout the year, and as such f i x b  of a higher percentage 
of otiliution oil a particular date is c o a M  to be not prac- 
ticable. Accordinply, the P & T 3umd %as laid down the 

following standards:- 
(a) 90 per cent of the exchana CPOILJ,y should be utilised' 

soon after the cbmmisskainn d the exchange or its ex- 
pansion i?, anv case not later than six ' month of such 
commiwianine: 



(b) 94 p t  wnt of the cxdmnp crpecity shouM be uti l i  
say, about 6 month in advance of the due date for coxn- 

mi~ioning of the next expaPPioa; and 
(c) 4 per cmt capacity, i.e., the difference between (a) and 

(b) above should be utilised gradually to meet the priority 
needs of defence, the Central and State Governments 
etc. 

The above standards are in respect of a particular exchange capacity 
added, and is subject to availability of matching stores like 
underground cables, open-wire l k ,  line materials, insulators 
etc. C 

Further, it is only in the large telephone systems that there is always 
a wai ing list. At small stations, there may not be a waiting 
list and since exchanges cannot be exjxdnded every now and 
thcn a! small intervals of time, in the small exchanges normal- 
Iy the Drprtment provider a reserve capacity to meet the 
demands of 2 to 3 years after the exchange capacity is avail- 
able. 

Considering the a b e  position, the Department had approved that 
an overall target of 85 per cent of the capacity would be 
considered reasonable on any particular date. 

During 1970-71, it could be seen that the percentage util~sation 
has increased from 79.5 per cent on 31st March, 1970 to 
82 per cent on 31sl March, 1971. With the likely availability 
of more underground cables during the current year, the per- 
centage is funhe  likely to go up during 1971-72." 

1.20. In a further note dated the 5th July 1972 the P. & T. Board have 
stated: 

"1.65. The proposal for the creation of a suitable cell to be desig- 
na'ed as "Utilisation and Project Control" in t k  P & T 
Directorate to keep a watch on utilisation of exchange capa- 
cities has since been approved. M e  necessary staff for this 
has also h e n  approved and the Assistant Director General to 
head the Cell has since joined add the remain* members of 
the Cell are behe also pos!ed. This Cell would keep a close 
watch on the utilisation of cawity." 



~ ~ P P d t b e C o c a m i t O c e b u d o b g e n e d ~ ~ p e r c v a t  d h & b m  
after allowing fur 6 per mtt reserve dlOM be rkatd at. Tlw CwlDYIse 
~wte  that the percentage PfilisatiOn of a p d y  0f emhmga~ 
i~~crrased from 79.5 w 31st March 1970 to 82.2 on 3151 Mprcb 1971 
and ha t  wiih the availabilitj of more uederppuad cables the p#cea0l(e 
is further likely to go up. The C o ~ W e e  would like to e m p a  Umt 
concerted steps should be taken to step up the percenage to 94. 

As regards the extent of unutilised capacity on accwnt of shortage d 
cables, the P and T Board have stated dm! 1.8 per cent of the total equipped 
capacity of all the exchanges of 1000 lines and abcvr could not be utilhsed 
due to shsence of cable pairs. The Deprtmen4 have not conducted ony 
such review in respect of smaller exchanges in the country. The Corn- 
minee, however, note that creation of a 'Utilisation and Project C o n W  
Cell has becn approved. This Cell is espected to keep a close watch on 
t l ~ c  utilbation of the capacity d the trlephonp exchanges. The Commit- 
would suggest that this Cell should identify the reasons for the shortfnn 
iq op!imcm utXsstion in all the exchanges so as to take necessary step 
to reach the optimum level. 

The Committee are unable to understand the bard's inability to at- 
tempt a detailed anal?& of unutillscd capacity in smaller exchanges. - 
would slrgeest that this work should be done at the Telephone District/ 
Circle level and that the "utilisoltion and Project Control" Cell may review 
the position nt longer interva!,, sa! once in sit months nr once a year, ~II 

against once a quarter in the case of bigger e~ch-nge.  

Transfer of administrative responsibility of the tI:ndust:?n Cables Facloy 
at Rupnarainpur.-Paragraph 1.68 (S. No. I t ) .  

1.27. M'hilc commmting on the propclscd expansion of the production 
capacity of the Hindurt~ln Cables Factory at Rupnarainpur. the Cornmiltoe 
rcierred 1.3 the quc\tion of its trnnsfcr under P & T Board and observed 
as follows in paragraph 1.68: 

'.The Commit!cc. notc that the capacity of the Hindustan Cables 
Factor! a? Rupnarainpur is bcing expanded to 8.000 standard 
Kilometre, and that it  is expected to go into full production 
by March, 1972. A second factory is also cxprctcd to be com- 
missioned in about two to three years. The Committee trust 
that these projects win prodd a c c o m  to wheduk. In 
this connectian the Comm;(rzee wouM like W Itrtaw mt d d h n  
of Ch,vernrn&v on the htiminf'~m~~tfvv R ~ O M  Cmrnhs16n'r 
recommendation that the responsibilities discharged by the rhen 



Ministry of Industrial i clop^, Internal Trade and Com- 
p y  Afi i rs  in qspect d the Hindustan Cables Ltd., should 
be transferred to the P. % T. Board." 

t.23. In their no e dated 1 1 th February 1972 the P & T Board have 
tawed: 

"The information as rcceived from the Ministry of Industries is 
given, below:- 

Expansion of dry core cables:-The project was approved by GOV- 
ernment in April, 1966. It was scheduled to be canmission- 
ed in December, 1970. A number of factors have contributed 
to the delay in the timely commissioning of the project such 
a: ( i )  unsatisfactory performance of certain machines procured 
indigenously, whic,h were fabrica'ed in the country for the first 
time and subsequent decisi~n to go in for improted machines 
in lieu thereof (ii) the failure of the stale-owned Heavy Build- 
ing Plant and the Mining and Allied Machinery Corporation, 
Durgapur to adhere to their delivery schedules for machinery 
ordered 41 them and (iii) and unstable industrial relations 
in the factory. 

Howvcr.  plant and machinery, which have becn ordered are being 
installed progrc54vclj ac :ind when they are received. An 
imported Icrtd plws ha, already becn instal1c.d and this would 
enable :he company t:: take up manufacture of cables c.f sizes 
upto I00 pairs by middle of 1972. The completion of the 
project is however, expxted only by middle of 1974. 

ThC project wa\ approved by thr Govcrnmcnt in January, 1971 and 
the scheduled date of c:mmissioning was indicated as 1974-75. 
The land required f,>r housing the factory has alrcady becn 
h a n d d  over by the Statc Government. Construction of factory 
sheds, including water supply, sanitary installations, electrical 
installations ctc., have been completed at the construction site. 

T h e  project was originally conceived for a production capacity of 
5.000 s.k.m, of conventional type i-e., p a p a  insulted lcad 
sheathed cables, The D.G.P. & T, however, have now come 
up with a proposal that cables in sizes upto 100 pairs should 

be of the jilly'f3led pdythene sheathed and for sizes above 
this in the conventional type. This meant recastiig of the 
entire ~roicc t  report. A revised project report has accordingly 

' becn drawn up. The technoloey involved in the manufacture - 6f this' item is entirely new to the country. The company have, 



therefore, approached three renowned nbollufeckYwa9 fa --- 
ing available the know-how required. Tentative prop&. 
which have been received from them are under aaminaiaa d 
the company and Government, This revision in the scape d 
the project at this stage is, h m v e r ,  not expected to &. 
set back in my way the schedule for commissioaiq d the 
project. 

The NlDC who have been appointed as msulting architects bs*e 
almost completed the Master lay out plan and the design of tbe 
structures for the factory building is under preparation. A 
conscientious effort is being made to complete civil con- 
tion by about 1972 so that real production could -- 
by July 1973. The contract has also been awarded to Mjs. 
Hindustan Steel Construction Ltd., another Public Sactor 
Undertaking. 

r ^ L-- 

The ARC in their recommendation No. 22 have recommnded intcr 
alia that "the administrative responsibilities at present discbarg- 
ed by the Ministry of Industrial Development in resped d 
Hindustan Cables Ltd., should be transferred tD thc P & T 
Board in case the sector corporation designated as the '&a- 
neering Corporation' recommended by us h our report oa 
Pub!ic Sector Undertakings, does not come into existee." 

The Government have since taken a decision thaf tk recommends 
tion of the ARC for setting up Sectar Corporation noad rrot 
be accepted in principle. The recommendation of the ARC 
regarding transfer of the administrative responsibility of Hia- 
dustan Cables Ltd., has accordingly been taken up with bre 
Ministry of Industrial Development. No decision has so far 
been taken on this recommendation of the ARC. 

1.24. The Committee Dote thal tke rero- of t 8 ~  A- 
tive Reforms Commission regarding tbe mnafer d tk a h i s t r r l k  #- 
ponsibil&y of Hidostan C a b  Limited hs beea Wun up with tie 
o f I n d u a 6 J d D e r c l a p a c r d a b d t b a t n o i k d d o l L . s b c a ~ n h r r  
tiis rrcommeadrtim. Tbe C o a m k  wodd sbcw fb wd tot r emiy 
decision in tbe matter. 

1.25. In paragraph 1.69 the Committee wde the fohyinp  0txUWhm 
regarding attaining self-sufficiency in Cables:- 

'The Commitlec feel that a High Powered Cornrnittce should p ib- - 
the entire question of indigenous production vi-vis &k- - 



IS 

squircments with a view to suggesting concrete meawres to 
, ... 

attain self sufficicaicy in cables before long? 

1.26. In tbeir note dated the 11th February 1972 the P & T Board 
&ve stated: 

"in the P & T Board meeting No. 4 of 1971-72 held on 28th July, 
1971, it has been decided to set up two High-powered Com- 
mittees as follaws:- 

AS regards implementation of the A.R.C. Recommendation No. 
20 regarding the organisation d the telecommunication pro- 
duction to keep pace with modemising and developments in 
other countries, it was felt that for meeting the challenge of 
rapidly changing telecommunication technology and rapid 
growth in the demand for telecommunication equipments, it 
may be desirable to have in addition to the group envisaged 
in the Memo. put up -to the Board, a high powered 
wmmittee which wauld not only project requirements of tefe- 
rommunication equipment, but also evolve long-term plans for 
developing capacity for manufacturing them inside the country. 
Similarly, another high powered Committee may be set up to 
draw up plans in regard to research and development work 
in the field of telecommunications, and go into the working 
of the Telecommunication Research Centre. 

The proposals regarding the personnel of the Committee and terms 
of reference are being finalised. 

1.26. (a )  In their further note dated the 24th May. 1972, the P. & T. 
Board have stated: 

The INTI High level Committees have since been set up, and copies 
of ordws issued in this regard. 

127. Tbe Committee had suggested that a higb power Committet &wki 
'k mppointed to go into thc entire question of indigeaoas pro- vis-a- 
vis cable requirements with a view to attainkg sdl suf8ckmq ia csbk ht- 
fom long. Government bave since set up two H i i  Level Commitlces 
C Lbo all aspects of manufncture 01 ttkcommtaicrtkn quipmd % 

nbles. and (il) to andcrfPke a marprthclrslve mkw d thr research 
.rl &vdopmeatd activities. Thcst High Lmd C o a m k  were cxpcaed 
lo d m i t  tb,& reportti by tbe end of Scptcgkr, 1972. The Committee 
- ~ l i l t r t o L n o ~ f b e r e s a I ~ d t h c & r r s d I k r e d k a t r l c c n ~ ~ o v -  .- themm. 



Medical facility to P & T Staff.-Paragraph 1.90, L92, & 193 (S. 
17, 19 & 20). 

1.28. Commenting upon the distinction made betweq the P. & T. Stafl 
drawing salary upto Ks 5W/- P.M. and those above Rs. 5001- 
regard u> mcdlcal facili.ies, the Conlnlittee observed as follows in par@ 
1 .go:-- 

"The committee note that cvcn after opening the dispensaries, && 
drawing salary more than Rs. 500 per month are given an 
option to go either to the dispensaries or  to the Authur isd  
medical Attendants appointed by thc State Government. 1f 
they preter the latter, the cost of treatment is reimbursed lo 
them. As under the Cenrral Government HeAth Scheme tberc 
is no such distinction between the staff getting upto Rs. 500 
and those above Rs. 500, the Committee see no reason why 
the present practice should continuc in the P & T Departmod- 
They would suggest that Governn~ent may cxaminc wfwrhcr it 
is not desirable to do away with thc distinction by making such 
amendments as are necessary to thc Ccntral Scrviccs (Medical 
Attendance) Rule." 

1.29. In their notc da.ed the 1 Ith February 1972. the P LY: T 
have stated: 

" i t  may bc. clari1ic.d that thc distinctibn bet\v:elr cnipk)yces 
dra\\i:i: satas! r~p lo Rs. 500/- and those drawing wlary abvc 
Rs. 500 - as follo\\cJ in thc P & T Dispenscrric i s  in accordana: 
u it11 the rclxinr provisions of the Ccntrol Scrvises ( M u f d  
Atttndance , Kul;.h. Tlic amcncfrnent~ s h r e  made hy the 
Ilc.;.artmen~ uf He;ilth in thcsc Kulcs n w  empower all I-kaih 
of D:p~tnicnt\ to declare n Medical Olficer whcthcr or nnt 
under the employ of thc Ccntral Govcrnnlent as the Aulho- 
riwd Mcdic;11 :\tiendant in respect of a class or C ~ ~ I S \ C S  of Cen- 
tral Govcrnmcnt servant\ in 3 station and thcre is no provision 
for an) distinction bc.t\bc.cn thoie drawing salary upto Rs. MX)'- 
and those drawing salary :~bove Rs. 5OO/- in so f ; ~ r  as such 
Authorired Medical Attend;~nts arc c=ncerncd. 

The question of declarain~ thc P & T doctors as the Aulhorilicd Mo- 
dical Attendants in respect of all P & T Oficers and s t M  st 
the dispensarv stations including those drawing pay mow t h  
Rs. 5 0 0 / -  on the analogy of the practice foll~wcd in the Carfnl 
Government Health Scheme in Delhi and elscwherc w a  am+ 
dered earlier when it &a$ felt that the working of the P & T 
dispensaries had not aabiliwd and that the medical and parrc 



medical stati were inadequate even to attend ta the existing 
benericiaries, 11 was amrdmgly decided that the qws-ion 
may be taken up later alter the dispensarie3 have been well- 
statted and a bieracby of m&al o&cer+ pmvidiq mafhimry 

' for control etc., has been developed. b o t h e r  factor contribui- 
ing to this decision was the apprehension thai officers drawing 
pay of Rs. 500,'- and above may get dbproportionately gwdtec 
attention from the Medical Of3iccrs than cthers. In any case, 
u n d s  the rules then in force, the declaration of the depa raxm 
tal d x t o r  as the Authoris& Medical Attendant in such cases 
would have involved denial of the stautory right of the ofticers 
under the Central Serviccs (Mcdical Attendance) Rules to ccn- 
sult the Authorised Medical Attendant appropriate to their 
status, 

With the amendment of the Central Services (Mdical  A1tcnd:me) 
Rules referred to in para 1 above, the legal difliculty mention- 
ed above has now been removed. A Director (Medical) has 
also since been appointed in thc P & T Board t3 Control and 

. exercise technical supcrvisibn o\er the working of the P 8i T 
dispensaries. 

The entire question has since b:en re-exmined in the 01 the 
altered circun~stanccs. W'hilc the proposal has been considcrc-i 
unrxccp[ionabie in principle, it ha5 hcen found th:!t the ::J:li- 

tion of the new claw CJ\ b:nr'fciarics to thc P % T Dispsnmies 
wouiJ result in sonic strain on tht existing mcdici~l and para- 
meu~cal s!3R ,:f some of t h e  dispensarii's and that t h e  stnil of 
such dispensaries will have to be a strengthened s;nniltxleol;4y 
Further. some of the staff unions are opposed to t h r  princiylt 
of extending trcatlncnt at thr P & T Dispensaries to c!iice:i 
drawing pay cxcecding Rs. 500,'- p.m. on the ground that such 
officer.; get di<proportionntely greater a!tcntion, etc.. thcrcb! 
affccling the quality of scrvice to the staff drawing pay lczs 
than Rs. 5OQ/- p.m. Further, the suggestion involves a major 
shift in the policy in respect of medical facilities c.d officer7 
drawing Pa!, in exccss of Rs. 500, - p.m. The matter is being 
considered bv the P. & T. Board for a final &cision. 

1.30. In a further note dated the th June, 1972. the p. & T. Board have 
intimated as fd1ows:- 

The matter @as considered by the P & T Board in its 12th meeting 
held on the 28th February 1972. and it was decided that thc 
present system o! the medical facilities availabte ta officers 



drawing pay not less than Rs. SO0 per month may continue for 
tlre time being." 

'1.32. Referring to certain cases of malpractices and suspected fraud 
the Committee made the following observation in paragraph 1.92 (S. No. 
10). 

"The Committee would like to know the action taken finally on the 
28 cases of malpractices in collusion with chemists and doctors 
noticed at Jaipur during the period 1st April, 1966 and 31st 
March, 1967. The Committee would also likc to know the 
outcome of the case of suspected fraud at Vcllorr irivolvinp 64 
persons of whom 53 are reported to hc Postal Employees. 
Based on these cases, Government should lay down suitable 
guidelines for the controlling officers so that there may be 

\ effective scrutiny of medical claims." 

1.33. In their note dated the 1 lth February 1972, the P & T Board 
havz stated: 

"In regard to the 28 cases of Jaipur, the present position is that 
out of the 12 cases pending in the court, one case has since 
been decidcd and the official convicted by the court and consc- 
quently dismissed from service. Eleven caws arc still p-nding 
in the court and two arc still under departmcntnl action. Thc 
remaining 14 cases arc pending investigation with the police. 
Both the departmental authorities a3 also the police havc becn 
asked to finalise the cases quickly. 

2. As regards the caw of ~utpocted fraud at Vcllore involving fi4 
person of whom 57 (not 53 as mentioned in the repon perhapc 
due to a printing, mistake) were postal employees, the latest 
wcition is that the case was last heard by the Principal Judge, 
City Civil Court. Madras on 20th Septe,mhcr, 1971 when it 
was posted for further hearing on 7th October 1971. So far 
64 prosecution witnesses have becn examined. 



3. m e  question of laying down suitable guidelirm for the Contdb 
ing OlEccr~ on the basis of the tindings in the above cases 
under coosideration. ' 

1.34. In a further note dated the 7th June 1972, the P & T Board 
have stated: 

"In regard to tbe 28 cases of Jaipur, the present position is that out 
of the 12 c a w  pending in the court, 1 case has since been 
decided and the official convicted by the court has bwn dis- 
missed from service. 11 cases are still pending in the court 
and 2 are still under departmental action. The remaining '14 
case; are pending investigation with the police. Both the de- 
partmental authorities as also the Police have been asked to 
finaiise the cases quickly. 

2. As regards the case of suspected fraud at Vellore involving 64 
persons of whom 57 were postal employees, the latest position . 
i s  that the case was last heard by the Principal Judge, City 
Civil Court, Madras on 26th April, 1972. 

3. The question of laying down suitable guidelines for the cootrol- 
ling officers on the basis of the findings in the above cases is 
under consideration. 

1.35. The Committee would like to suggest that &Me fa 
controlling officers regarding scrutiny of medii l  claims s h l d  be Id d o n  
in consultation witb the Minktries of Health and F i e  so fbat d o m i t y  
k maintained in all the Departments ot Government. 

1.36. Referring to the suggestion made by the P & T Board Efficiency 
Bureau regarding rcview of the present scheme of medical reimbursements 
the Committee made the following recommendation in paragraph 1.93 
(S. No, 20): 

"The Efficiency Bureau has suggested that the present scheme of 
medical reimbursement should be reviewed and reimbursement 
allowed only for hospitalisation cases granting a fixed allowance 
for other ailments with an option to be given to the employees 
to receive trentment from P & T Dispensaries or the C.G.H.S. 
where they exist. This suggestion deserve careful examination 
in consultation with Ministry o£ Health and Finance. Thc 
Committee would also like Government to consider the fcasi- 
hility of referring this suggestion to the Pay Commission." 



1.37. In their note dakd the 11th February, 1972,, the P & T Board 
haw stated: 

"The sugestion of the Efficiency Bureau in the P & T Board to 
subst~tute the existing system of reimbursement of medical 
expenses by the grant of fixed monthly medicar aliawaoce wes 
considered by the Study Group constituted by the Ministry of 
Hea!th in their meeting held in September, 1970 but it was 
not found acceptable for the following reasons:- 
(a) the p~oposal involved huge expenditure and was not so- 

nomical; 
(b) the small monthly allowance would be consumed by the 

iow-paid staff for their day-to-day needs and in the hvent 
ol sickness of their family members, they will have no 
means to avail themselves of the required medical treat- 
ment; and 

(c) thc employscs will never be satisfied with the quantum of 
medical allowance and there will be a constant demand 
for higher mte of allowance." 

1.38. The Committee would like to know whdher the question of 
&erring to the Pay Commission the suggestion of the Efficiency Bureau 
that reimbursement of medical expenses should be allowed only for hospi- 
W i o n  cases granting a fised allowance for other ailments, with an option 
to the employees fo receive treatwent from the P R: 1' dispcmrries or 
CGHS wherever these exist was considered. 
Disposal of outstanding Audit objections.-Paragraph 1.172 (S. No. 37). 

1.39. While commenting upm thc outstanding Audit objections the 
Committee made the folloning observation in paragraph 1.172: 

"The Commiltcc. considcr i t  nccesaary that the dcpnrtrncnt should 
go into thc reasons for tht persistcrice of A1;dit objcctinns af 
the na,ur: brought out in the Audit para and takc suitahlc rc- 
medial measure; to obviate thcm. Thcy would. in particular, 
likc to draw attention to want of sanctim to cstablishmcnt or 
continuance of e~tablishmcnt want of sanction to miscellaneous 
and contingcnt expenditiure and want of sanctions to estimates 
or excess over snctioned estimates. The Committee do no! 
favour con'inuancc of posts without prior sanction of comtx- 
tent authority and post facro regularisation which carry with it 
the risk of diluting the standard of scrutiny of justification for 
the vsfs. Thev would accordingly urge that the procedure 
for issuine sanction be streamlined to ensure tbat prior sanc- 

tions are obtained invariably." 



1.40. In their note dated the 4th Fcbru~y, 1972, the P & T Board. 
bave s t w ;  

"instructions have becn isjucd from time to time to the Heads d 
Circles and other Administrat~ve Oftices for speedy sei~lement 
of specific types ot object~ons and avoidance of objections of 
the nature brought out in the audit para. The rec~mrnenda- 
tions of the Commiitee have also been brought to thcir notice. 

Strict instructions have also been issued to ensure that sanctions for 
temporary posts or tor continuance of such p s t s  are issued be- 
fore incurring expenditure on them. In this connection ii miry. 
bc stated that most of thc audit objections relating to conti- 
nuance of establishment arise from non-receipt of crvpiej of 
sanctions in Audit Offices from the execu.ive otiices. Wi!h a 
view to streamlining the procedure and eliminating of cases 
of non-receipt of sanction, instructions have already been issued 
that copies of sanctions should not be sent to Audit as and 
when issued but the same should be despatched to Audit at 
the close of the month with a covering statement. The atten- 
tion of the Circles has again bcen drawn to t t~w instructions. It 
is hoped that this measure wili contiderably bring down the 
number of objectizn; of this caterory. 

1.41. The Commiacc had advised that the P & T Department should 
go into the reasons tor the persistence of Audit objecliuns of the nature 
brought out in the relevant Audit parappb and take suitable remedial 
measures to obviate them. They are unable to accept the Board'r rep11 
that instructions have been issued from dme to time to the Heads of Circles 
and other Administrative Officer, in the matter and tbat t k  recommendn- 
tiom of the Committee have also been brougbt to their notice. h is obviom 
that a review as suggested h the Committee should be done at Ulc: B o d s  
Ievel. The Committee would, therefore, stress that the Board sbould and>@ 
the reasons after obtaining such information as may be nreessaq fmm tho 
lower formations and devise suitable remedial rnmrups for strict imw 
mentation. 

Avoidable expenditure on electricity Charges-Paramph 1.207 (S. So. 
w* 

1.42. In paragraph 1.207, while dealing with the payment for the 
electricity charges of a ncw building to N.D.M.C. at nm-commercial rates, 
the Committee obscrvcd as follows: 

"The Committee are concerned to find that the terms and condi- 
tions nn which t"uw IVRF obtained came to the notice of the 
P & T Department only in January. 1SlihS although the rlccric 



sub-station was taken over fram thb CPWD in 1961, with the 
result that add&onal load could not be applied tor a& ohtab 
ed promptly to t a b  advantage of the lower wmmcial rates 
of payment for the supply. They desire that necessary lesson 
should be learnt from thii case and that in future at the time 
of takiig over electric substations from the CPWD, precise 
t ern  and conditions on which power is being received should 
be gone into with a view to taking action as necessary to have 
the most beneficial rates. The Committee would also like 
Government to examine the position in this regard in all other 
large buildings maintained by the P & T Department so as to 
ensure that power is obtained at favourable rates. Further they 
feel that in respect of buildings/electric substations maintained 
by the C.P.W.D., the P & T Department should, at the time 
of entering into agreements for the supply of power, be inform- 
ed d thc terms and conditions to enable them to watch that 
prompt action is taken by the CPWD at appropriate stage to 
obtain power at economic rates, as it is they who pay for the 
energy. 

1.43. In their note dated the 4th February, 1972, the P & T Board 
have stated: 

"Comprehensive instructions laying down the procedure to be follow- 
ed in this regard have since been issued to all Heads of Circles 
and Administrative Offices of the P & T Department, to avoi'd 
such omissions in future and to ensure that power is obtained 
at economical rate$ vide the P & T Directorate's letter No. 
74-1 /69-GB, dated 5th November, 1971 (page 151 ). 

1.44. The Committee note that in pmsuance of their recommendrtioa 
that ~overhnent should examine tbe position h all other large bail- 
maintained by the P & T Department so as to eamre that power is obtaiaed 
at favourtble rate% the P t T Board have kwd a cimhu letter &n Novem- 
bet, 1971 inter a h  calling for a report by 15th December, 1971, Tbe 
Committee would like to know result$ of (Bb examination and ?be action 
taken th reon. 



CHAPTER II 
RECOMMENIjATIONS/OBSERVATIONS ACCEFI'ED BY 

GOVERNMENT 

Till September 1970, 6526 direct connections and 9510 extensions hadl 
been given in this exchange. According to the representative of the P & T 
Board, a provision for 30 per cent extensions is generally made and the 
project estimate of the Bombay Fort Exchange contained a similar pr+ 
visioa. However, extensions to the extent of 146 per cent of the direct 
connections had been given. The pecularity d the Cross Bar exchanges, 
as explained by the representative, is that even internal calls between the 
extension and main telephone instruments, which are not paid for, load 
the exchange. The Committee have thus reason to believe that existence 
of such a large number of extensions had limited the capacity of the exchange 
to handle remunerative calls thereby reducing the revenue potential. The 
argument that on the basis of rental ratio of 2.1 between the direct exchange 
line and extension, the capacity of the exchange is already utilised does not 
appeal to the Committee. The Committee would like the matter to be 
investigated to avoid recurrence. 
TS. No. (para 1.22) of Appendix 1V to the Sacond Report (Fifth Lok 

Sabha ) 1. 
A c t h  Taken 

It is agreed with the Committee's observation that the utilisation of 
the exchange capacity should not be determined on the basis of actual' 
ratio of 2.1 between the direct exchange line and extension. The Com- 
mittee's reference is to the deposition of Departmental wimess as to para 
1.9 of 2nd report to 5th Lok Sabha. This was merely stated to convey 
the effect of extensions contributing the increase in traffic. 

The Ikpartmcnt holds that the utilisation of the capacity of an exchange 
should be judged from the traffic capacity it was desiped to carry. and 
it actually carries, on commicsioning. It is immaterial whtthet this traffic 
is contributed by direct exchange lines or extensions. This  implicc that 
the comparison of revenue should not be based merely on the number of 
direct exchange lines or extension. but also on the m n u e  earned from 
calls handled bv the exchanpe. Nomiarl figom of d i m  exchanpe lines 
and for extmiotic to be cntcred for by t k  project, have to k <rated in 
the project, as designed traffic capacitv is to be estimttd from them. 
IP & 7 Board O.M. No. 20-16169-TPSfXF) dated 1 lth Fcbrwry. 19721. 



The Committee were informed that the Department was devising an 
instrument which w x l d  obviate the internal calls loading the exchange as 
also a portable equipment which could be used to measure the incidence 
of calls on the Strowger system accurately so  that difficulties met with in 
ihe past in replacing the Strowger system by the Cross-Bar system of ade- 
quate capacity, might not be encountered in future. The Committee may 
bc apprised of the outcome of  the efforts in this regard. 
[ S .  No. 4 (para 1.23) of ~ ~ ~ & d i x  I to the Second Report (Fifth Lok 

Sabha)]. 

Action Taken 

'To avoid the loading of the X-Bar exchange whtn intcrnal calls are made 
.bc:ween the extension and main telephone imtrun~snts, modification to the 
existing telephone has bcen finalised by the Ucpsrtment. Necessary action is 
being takcn lor bulk production of r l w e  ins!runments by M 1s I.T.I. With the 
modified dcsign a call betwecn thi. n1.1in and extension would not load the 
exchange. 

As regards the p r  able equipment rcqulrc3 t.3 nltasure the incidence of 
d i i  in t112 si.rowgcr 9)6i8:11, the desi~rn of this eyoipmerit has been recently 
4 ; .  i s e d  , lcstructions havc bcrn iss~lec; tc  ail Hcads of Circles and Dk- 
t i i c ! ~  to obtn~ii onc unit of this equipment a r d  mske use of it for traffic obser- 
vr:ti,>ns in strowger eschangcs due lo be replaced bjP X-Bar exchanges. 

[!' S. T Eoard 0. 91. No. 20-1, V~-T I5 (> ;~ - ' , .  dsted ! lth February 1972.1 

,\t pre;tm a S U ~ L  I.;!)oT rt'tainc. :. 'swt of liefi' on h i s  telephone .for six 
monti.1; even wh:n hi:  doe^ no: pay :h: bi!lk. As thy teleohonc is liable to 
bt  di,connected in the cvmt of non-payment by thc 22nd day of thc 
issue of the bills, the peri,t:i of \is n~on!h? a!lowed for the res'oration nf the 
ccbnnection 011 paymcni apptars to b:: t : )o Ion:. In order to havc an effective 
i:!er:ant aoninst delay;; i n  yym:nt 21s rilw 'n avoid loss of revenuc due t.3 
nvn-utiiisation of the c;ln:rcity of the e ~ t l m g r  ti:, this cxtent the Committee 
suggrs! that the Department mag cant;ider tile feasibiiity of curtailing the 
period to three months. 
IS]. N o  7 fpnrn 16) of App:ndi:! IIJ :c tbr Sc~:ot~tl Keport of (Fifth Lok 

Sabha)] . 
Action ?.'&en 

The ~ ~ c c o n ~ m c n d a t i i > r ~  of thv Comriittee wre coinsidej-cd by the P & T 
UoarJ and orders have 5ince been issued that a line disconnected for 
mn-payment mav be u!ilised after 3 months. Cnnside~ing the effect on 

.the negotiating power of the Department on realisation of outstanding dues 



the period far grant of restoru'ion has not been reduced. A copy of 
the orders issued in this office memo. 2-14171-PHA d a t d  the 24th 
August, 197.1 is enclosed. 

f: P & T Board O.M. No. 11-4 171-PHA, dated 18th December 1971.3 

BHARTIYA DAK TAR VIBHAG 

OFFICE OF THE DAK TAR MAHANIDESHAK 

'N.u. 2-14/7 1-PHA. Dared New Delhi-1, the 24th August, 1971. 

All Heads of C'irclcs. 

SUB: Restoration of tclcphones disconncctcd for non-payment of dues vide 
pdm 66 c:' the 1' & T Manual Vol. Xll.  

Referrncz alders iisued in this Officc Memo. 1 \ ' ~ 6 .  ti-7 65-PHA dated 
the 30111 May, 196s c m  the above subjcct. 

2. With a view to better utilization of cxcllange capc i ty  it has since 
bec11 clccided by the 1' dz "r Board that a telephone line remtining discon- 
nected on accoun! u l  non-payment of tclcphne bills may be utilized 
t.3r releas; of a new connection after threl: n~onthj  from the date 
of disconnectiun, but the prcsat  period of six nlsnths upto which 
the subsuib~:r of :he disconncctcd 'elephonc is allowed to settle his accounts 
for ge'ting the tr!cphonz rcconnectcd may continue. In  view of rhe fact 
ihat 111: 11u111ber 01 ptrsons w1:i) j id  tl~eir accounts settled for reconnection 
r.: ttlephonc line during the pcriod beyond three months from the date of 
discnnr,cction would bc vr:l;, sm911, there shor~ld be no difficulty j n  accom- 
n:odnring them as generally some spare capacity is always available with 
rhc cxch i n p .  

3. The receipt of this mcmo, may please be acknowledged. 

w- 
(HARI KlSHAN SINGH) 

Suhayak Mahanideshak ( P H A  ) 

'Cop) to all P 8c T Trainha Centres f a r  information. 

Copy also to TCJ/Rates/TR Sections of thc Dte. 



The Conunittee are distressed to notc that dsre to lack of proper 
advance action the capacity of the Bombay T&x Exchange expanded 
from 200 to 500 connections in September, 1966 could not be utilisedt 
q y  until August 1968 notwithstanding a heavy demand for additional 
connections which entailed a loss of potential revenue of about Rs. 14.12 
lakhs. The Committee trust that such lapses would be avoided in future 
by advance planning and coordinated action to ensure that cables dialing 
units etc. are available in time. I 

IS. No. 8 (para 1.42) Appendix 1V to the Second Report (Fifth Lok 
Sabha) 1. 

In order to avoid such lapses in futcu~e and to ensure that the telex 
mnections are provided after the commissioning of a telex exchange 
within a reasonable period, following steps have been taken: 

1. Orders for the dialing units are now placed along with the mder 
' of the telex exchange equipment on Messrs. Indian Tele- 

phone Industries. A communication has been addressed to 
the General Manager, Indian Telephone Industries to ensure 
that the required number of dialing units are despatched to 
the various telex exchanges along with the bulk of the telex 
exchange equipment. 

2. l~nstructions have been issued to all Heads of Circles and General' 
' and '~is t r ic t  Managers, Telephones to take the following 

action before the commissioning of a particular telex 
exchange; 

( i )  It has to be ensured that all the dialing units required for 
a particular telex exchange or extension of the telex ex- 
change are received [from Indian Telephone Industries well 
before the commissioning of the telex exchange. The sup- 
ply position of these. units should be closely watched by the 
Circles and Districts and any delay be promptly brought to 
the notice of I.T.I. and Directorate. 

(ii) All the cables in connection with the commissioning of the 
telex exchange and also the telex connections to the subs- 
cribers should be procured and laid well before the commis- 
sioning of the telex exchange. 

(iii) The installations at the subscribers places .should be mm-. 
pleted at as many subscribers premises as ~ p s i b l e  in co- 
ordination with the time of commissioning of th. !elem 
exchange. 



It is expected that with the above steps taken in time, delays in the 
provision af telex connections after commissioning of a telex exchange 
will be minimised in future. 

[P & T Board O.M. No. 494/69-TI dakd 16th December 1971.1 

The Committee note that the delays in utilisation of the available 
capacity in the two exchanges Mandvi-I and Mandvi-I1 was due to overall 
shortage of cables in the Country and that on receipt of adequate cables 
instructions for the utilisation of capacity had been issued in December, 
1969 by the General Manager, Telephones, Bombay. Thc instructions 
inter ulia envisaged an immediate rwiew af the capacity available in all 
the exchanges in Bombay area and the stag,e at which the cable works 
stood in order to draw up a programme of utilising the capacity within 
six months on a crash bask to the extent cable was mailable. In the 
opinion of the Committee, a similar revicw and a systematic programme of 
work are called f o r  in all the Telephone districtsicirclcs and a strlct watch 
should be kept on the progress of utilisatio*~i of capacity dread! bu~lt up. 
[Sl. NG. 9 (par1 1.65) of Ap?cndix IV to the Second Report (Fifth Lok 

Sabha)]. 
Action taken 

The P. 8r T. Ronrd is kccping strict watch over the utilisation of the 
exchane capxitic<. In Meeting No. 4 of 1970-71 held on 5th June, 
1970, the P. & T. Ronrd had taken note of the inadequate utilisation of 
the telephone exchange capacities, and had directed all the circles/district~ 
that a Quarterly progrcss Report 0x1 the utilisation of the exchangc capa- 
cities in respect of exchanges of 1,000 lines and above be submitted to 
the Board. Since then this quarterly review is  being done. 

With this watch, there has been improveme.nt in the utilisatian of the 
exchange capacities during the last quarter of 1970-71. This will be 
appaTent from the movement of exchwges from lower category of utilisa- 
.tion to higher categories, as summarised below:- 

-- - --- 
Category Utilisation between No. of exchanges of rooo lines of above 

as on 
31-I2-IY70 31-3-1971 

- ~ -- 

A-I Over 92 Y o  44 55 

D Below 75 ?A 19 18 - - 
158 163 - 

2360 LS-4 



Taking the country as a whole, the utilisation of exchanp mpcbcitits 
increased &om 79.5 per cent to 82.2 per cent during 1970-71. 

The targe,ts for the provision of connecticrazs for 1971-72 have also been 
fixed, and indicated to aU Heads of Telephone DistrictsIP. & T. Circles. 

- To start with, the work of wiew of utilisation of exchange capacity, 
submission of regular statements to the P. & T. Board and taking up the 
cases with individual Circles/Telephone Districts regarding the utilisation 
of capac~ties in particular exchanges lagging behind has been taken up 
by one ob the existing calls of the Directorate in addition to its normal 
work. This has involved a considerable mount of additional work, and 
has resulted in overloading of the particular Cell and some of the other 
important duties of the Cell getting neglected. However, it has not been 
possible to take effective follow up action to remove the bottlenecks pointed 
out by the Circles/Districts. It was &us felt nearly impossible to carry 
on this work in the Cell. It has, therefore, become necassary that a 
separate Section be created to undertake the reviews, and take effective 
steps for utilisation of the capacities ureated. For this purpose, a separate 
'Utilisation Cell' with one post af Assistant Chief Engineer together with 
one Assistant Engineer, two Engineering Supervisors, and one Stenographer 
is to be created exclusivdy for this purpose. The total annual cast of 
such a "Cell" would be about Rs. 56,0001-, which will be recovered by 
providing 57 telephone comections in a year in advance. 
' The above propod for the creation of a suitable Cell in the P. 8 T. 
Directorate was considered by the P. & T. Board in its meeting No. 4 of 
1971-72 held on 28th July, 1971, and it was decided by the. Board that 
the question of creating a suitable 'Cell' to review utitlisation of exchange 
capacity and take steps to impme the same should be considered while 
recasting the proposals regarding the Re-organization of the Telecommuni- 
cations branch of the P. & T. Directorate. 

The recasting af the proposals is in progress, and so far no final 
decision has been taken. Meanwhile the work will continue to be 
handled by one of the existing cells of the Directorate in addition to its 
normal working. I 

IP. & H. Board O.M. No. 97-2169-TPS(XP) dated 1 lth February, 19721. 
Further Idonnation 

Actioa Taken by the Govevikmed 
It is intimated that the proposal for the creation of a suitable cell to 

be designated as "Utilisation and Project Control" in the P. & T. Direc- 
torate to keep a watch on utili~tion of exchange capacities has since bccn 
approved. The necessary staff for this has also been .approved and the 
Assistant Director General to head the Cell has since joined and the - remaining members of the Cell are being also posted. This Cell wouM 
'keep a close watch on the utilisation of capacity. 

[P. & T. Board O.M. No. 97-2169-TPS(XP) Pt. dated 5th July, 19721. 



The Committee could not get an exact idea regarding the extent of 
.luoutilis+d d all the telephone exchanpes in the country on 
-amount of shortage oE cables. They desire that Government should 
.assess the paition on the basis of t'he review suggested in the foregoing 
&ph and apprise them. 
[S. No. 10 (para 1.66) of Appendix IV to the :nd Report (Fifth Lok 

Sabha) 1. 

Quarterly reviews made to assess the progress in utilisation of capacities 
.of exchanges d 1,000 lines capacity or above, reveal the following position 
for the period 3Qh September, 1970 to 30th Septetpber, 1971. 

C ~ ~ X C ~ Q  utilisstion taa a o/, of total equipped 
- m t y  

@or period ending 30-9-1970 83.8"; 

Note : The slight fall of o.jol,, in, pantage  utiliEntian.in quarter 1-7-71 to 
30-9-71 is attributable to a sizeable ad&t on to exchange capaclty m the quarter which 

~couldfnot be fully u W  during the ehortlpaiod. 

The optimum utilisation percentage that can be achieved is 94 per 
cent (6 per cent being kept for reserve) and it will be seen from the above 
review that the capacity utilisation has been steadily improving to attain 
the optimum figures. This has been possibk due to various factors like 
digging into cable pair reserves and spares, even with the consequent loss 
of flexibility and efficiency, receipt d small quantities of cables from 
imports ordered earlier and cables received from H.C.L. and procurement 
,of other materials required for providing telephone comedians etc. 

The connectable capacity remaining unutilised as on 30th September, 
1971 for Exchanges of 1,000 lines capacity and above is 6.9 per cent of 
tbr total equipped capacity, out of which 1.8 per cent is attributable to 
absence of cable pairs 

'The rcview made above for exchanges of 1.000 lines capacity and 
above covers 184 exchanges which account for total equipeed capacity of 
8.12 lakh lines out of a total of 4.028 exchanges in the country with a 
capacity of 12.23 lakh lines. Jn other words, nearly 66 per cent of the 
installed capacity in the country hat been covered by the above review 
leaving only 4.11 lakh lhes of equipped capacity spread over in 3,844 
exchanges. The detailed analysis of unutilised capacity in these remaining 
3,844 exchanges has not been attempted considering the enormity of the 



work involved in the collection of data for exchange sizes varying betweem 
10 lines and 999 lines. In view of the fact that the review given above 
covers as much as 66 per cent of the total equipped capacity in tha 
country, it is presumed that the above information would be deemed surrt- 
cient by the Committee. If, however, the Committee desires to be informed 
of the details in respect of these small exchanges also, the same will be: 
collected and furnished. 
[P. B T. Board O.M. No. 46-16170-TPS(C), doted 1 lth February 19721. 

The cable requirements during the Fourth Plan pcriod had bocn scaled 
down finally to 44,000 Standard Kilometres. Taking into account the 
estimated ~ndigenous production of 25,000 Standard Kilo-metres 
and order< placcd for imports of 12,000 Standard Kilometrcs, therc 
iq still a pap of 7,000 Standard Kihmetrcs to meet even this ~cduced 
requ!iemcnt. The Committee desire t h t  early s tep should hc tahcn to 
bridge this gap. 
[S Yo. I 1  (para 1.67) of Appendix IV to the 2nd Report (Fifth h k  

Sabha)] 

Action Taken 

l 'hr followhp quantities of c:\hlrs are ordorcd on imports durin!: the 
Fourth Plan period under various loans/ credits. 

( I )  Ordcrs placcd in 1969 under bilateral credits'loam 1,320 Stmdard Kms. wilh 
U.K., Holland, Czech. jslowkis and Canada. a 

(2) Orders placed under IDA Loans on Japan, West 5,zgo:Standard Kms. Germany. 
Holland and Finland. 

(3) Under CIDA Loan on Canadian Firms. 13,003 Standard Rma 

In the context of the above import orders already placed therc would 
be no shortfall in cables during the Plan Period, provided the Hindustan 
Cables supplies us the expected 25,000 Standard Kms 
[P. & T. Roard O.M. No. 46-16/70-TPS(C), dated 1 lth Februa~y 19721. 

The Committee feel that a High-Power Committee should go iuto tha 
entire question d indigenous production vis-a-vis cable requirements with 
a view to suggesting concrete measures to attain self suwency in cables 
before long. 

IS. No. 13 (para 1.69) of Appendix IV to the Secbnd Repon (Fifth Lok 
Sabhal. 



Action Telren 
In the P. & T. Board meeting No. 4 of 1971-72 (vide Annexure-11) 

Jleld 0x1 28111 Juiy,  ly .71 ,  it has been decided to set up two High-Powered 
Smnmit tc~.~ as io1lows:- 

As regards implementatiun of the A.R.C. Recommendation No. 20 
1% P. 23 oi Annexure I) regarding the organisatioli of the telrcommuu~ca- 
lion production to kecp paw with modemising and developments in other 
countries, it was felt that for meeting the challenge of rapidly changing 
telecomniunication technology and rapid growth in the, demand for tele- 
comm~uiication equipments, it m~ly be desirable to have in addition to the 
group (Para 4.4.3 ot Annexure 1) envisaged in the Memo. put up to rlie 
Board (Annexure I), a high powered committee which would hot only 
project requirements of telecommunication equipment, but also cvolve 
long-term plans for developing capacity ior manufacturing them inside 
the country. Similarly, another high powered Committee rimy be set up 
to draw up plans in regard to rcsusrcb al~d dwelopmen? work in the field 
of telecommunications, and go into the working of the Telecommunicntion 
Research Centre. 

The proposals regarding the personnel of the Committee and ternlv of 
reference are being finalised. 
XP. 6r T. Board O.M. No. 97-2/69-TPS(XP), dated the 1 lth ;February, 

19721 



P&T Board Memo. No. '100-20/70-~rrP). 
SUBJECT:-A.R.C. Recommersdation No. 2O-&gmisation of, the  tele- 

cmnmm'c&tions pr&d(#:tbn to keep pace with miniernisation and' 
developments In other corlMies. 

1. Introduction: 
While considering the tmangcmbnts far thb pro(tucei0n d El- 

munications equipmaht m the a~mrty, A:RC. 'have fnadc the fdllawhy 
qecrnnmendacion: 

"20-The pr(r(taet30n d telc!wmmunications equipment iu the 
existing public sector u n d e e  or other which may come 
up in futUre should be so organid that the country keeps 
pace with inodemisation and development in other countria. 
and our telecommunication system keeps abreast of the latest 
technology". 

1.2. Vide Department of communications Memo. No. A-1 101 3 ( 1 1 / 
70-RC, dated 22nd June, 1970 it has been decided that such of the 
recommendations d the ARC and the Working Group which require con- 
sideration with other Ministries, Departments, etc., would be processed: 
by the Department of Communications. Accordingly, above recommenda- 
tion is also to be processed by the Department of Communications. They 
have requested for the views of the P&T Board in this connection. Through 
thi3 Board Memo. it is proposed lo formulate the views of the Board for 
communication to the Department. 

1.3. The detailed views of the A'RC on this subject are contained in 
paras 3 of Chapter VI of their Report and are reproduced at Annexure 
2. Consideration of thc recommendation: 

2.1. The recommendation is in the nature of defining the objectives to  
be followcd in organising the production of telecommunications equipment 
in the country. . ", 

2.2. The objective recommended by the A.R.C. in this connectiou b 
unexceptional. Any body connected with the development o0 the country 
would readily accept this recommendation. Question is however how these 
objectives are to be achieved in practica 

2.3. The question has to be considered from two points of view. 
(a) the extent of  telecommunication^ facilities available in country. 



(bj the extent of development of telewmunica4ions techi~olagy 
and sophistication, reliability and economy achieved h~ r a -  
pect of various telcc~mmunications facilities. 

3. Extent of provision of te lec~rnrn~urtwrw facilities. 
3. 1. India bas been lagging considerably behind wt d y  as cmn- 

pared to the developed countries, but even as compared to s o m ~  of tht 
devtwng countria as far as provision of teleosmmunieation facilitii go. 

3.2. The extent of telecommunications davelopment is very often 
measured in terms of number of telephones working per 100 population. 
At the begiening of 4th Plan this figures fur India was abdut 0.2 telephone 
per hundred of population. Follawifig tabk gives the comparative figures 
for wme developed and some t-kdepbg abentriey. 

- -- -- 

Table: Number of Telephone working par 100 population (India 0.2). 
(a) D I V & $ ~  counnJu @) D d P k  -3 

I .  U.S.A. 54 I. Singapore 5' 95 

2. Can& 4t 2. Republic of China 2.05 

3. Prrnce I5 3. Malaysia 1-80 

4. Czechoslavakia 12.4 4. Jordan 1-62 

5- I~w 1'30 

6. Iran '92 

7. Ceylon .48 

8. Thailand '34 

3.3. Obviously India has to make up a considerable leeway in this 
regard. The demand for Telecommunication \ervices, i.e., for provision 
of telephone connections, facilities for trunk calls. opening of new telc- 
graph offices. provision of tclex conncctims ctc.. has bcen growing rapidly. 
Under the normal circumstances, us a commerciitl undertak~ng. Tclc- 
comniunications Branch should have planned in advance to meet these 
demands and keep the telephone cxchanes etc., ready so that necessary 
fxcilities can be provided on demand. Unfortunately. in place of being 
able to do this. Telwommunications Branch has been unable e m  to hold 
to any rasonablc ~a i t i ng  pcriod for fulfilling the registered dcmandq, In- 
stead the average waiting period has risen from a b u t  o w  -car in 1966 to 
over 4 years in 197 1. 

The position with regard to Telex connections is similar. The trunk 
net work is similarly totally inadequnte for meeting the dcmandc made 
on it. 

Apart from t& existing telecommunications facilities viz.. telephone 
and teleprinter, telecommunicati~ns abroad presently c o w  an ever 
increasing area of new servicei, for example I d  area and highway 



mobile services, coastal and river services, picture-phone, Teledesk, high- 
speed Data transmission links, Data bank and so on. In India, such 
services are practically non-existant. With the increase in the country's 
commercial and social activities demands for such servicep are bound to 
come up and grow. 

3.4. Far meeting the demands for its services on a satisfactory basis 
and making up the leeway, the Telecommunications Branch must have: 

( i )  Adequate investible funds. 
( 1 1 )  Adequate supply of material resources LC., various types of 

telecommunications equipment and stores, 
3.5. The total investible funds avdilable in the country are no doubt 

limited. There arc many competing demands. However the claims of 
Tclecommunications as an essential infrastructure for economic, social and 
adiministrative development for such funds have been stronp and have 
generally reccived adequate support from Government, the Planning 
Commission and the World Bank and I.D.A. because : 

(i) investment is highly remunerative financially. A fi~lancial 
rate of return of about 12 per cent has bcen achicved over 
the last decade, 

(ii) has a large economic return as an essential infrastructure 
supporting other developmental and administrative activities. 
The World Bank studies carried out in 1969 indicated an 
economic return of about 25 per cent for expansion of tele- 
phone services in urban areas, of about 34 per cent in rural 
areas and between 50 to 85 per cent for subscriber trunk 
diallings. 

3.6. The World Bank and the I.D.A. have amply demonstrated their 
support by advancing funds to the extent of US $133  million for the tele- 
communcation fourth plan. 

3.7. Funds for a reasonable rate of growth of telecommunications can 
thus ge~erally be secured. The availability of material resources for 
achieving the targets of investment and growth has however become a 
major limiting factor in determing the size of plan for expansion plans 
\of telecommunications services. 

3.8. One of thc important steps thus, in implementation of the ARC 
recommendation would bc creation of adequate indigenous production 
capacity for various types of telecommunications equipment, to meet the 
contionously growing requirements of telecommunications services. 

3.9. For succesful planning of production capacities followinrr data 
will be an esscntial prerequisite: 

(a)  an accurate assessment of lead times for expansion of existing 
and sc!ting up of new production units, 



(b) s n  assessment and forecast of the demands for telecommunica- 
tion services and the extent of investible funds likely to be 
available to meet them at various future dates to bs deter- 
mined wlth reference to the lead times for expansion of existing 
and setting up of new production units referred to at (a), 

(c) an assessment of the type, pattern and models and quantities of 
equpment that would be needed to meet the demands of 

, investment in telecommunications scrvices at various future 
dates. 

(d)  an accurate and realistic assessment of the production capacities 
of existing units and their planned expansions as well ;is new 
uuits in the process of being set up. 

3.1U. 'ro be useful, collection, analysis and interpretation of above 
data must be carried on continously on a systematic basis. Unfortunately 
31 present there is no specitic arrangement for collection of such data. 
Neither thc ~cleco&unicaions branch holding a monopoly in respect of 
provision of telecommunications facilities has any cell or group carrying 
out such long term analysis of demands and likely wailability of resources 
nar have the public sector companies (basically the Indian Telephone 
Industries, Hindustan Cables and Hindustan Telcpkinters) been under- 
taking such studies. In fact there is no clear data available even about 
the realistic production capacity of existins units. The experience both 
with I.T.I. and H.C.L. has been that they have been overestimating the 
production capacity of the existing plants but have been failing to achieve 
adequate production resulting in heavy shortfalls in planned supplies to 
Telecommunications branch. Realistic data about lead times for expan- 
sions of existing units and for setting up new ones has also been 
unavailable. 

3.1 1. The above situation has been resulting in the proposals for 
expansions of existing units and for setting up of new units never being 
taken up in time. The case for sctting up of 3 second switching equip 
ment production unit is a case in point. The proposal was made by P & T 
in 1968 while the fourth plan proposals were being drawn up, it was never 
considered seriously and failed to be included in the fourth plan. The 
proposal has received serious attention only when the shonfalls in supply 
@ern existing factory have already jeopardised the telephone exchange 
capacity expansion targets of fourth plan. 

3.12. An important factor in this regard has also been the insistence 
in certain quarters on approved plan targets for expansion of telecommuni- 
cations services before agreeing to proceed with the approval of plans for 
setting of additional production capacity. With the nation al plans being 
drawn up on a 5 year basis and lead time for setting up of factories them- 
selves exceeding 5 to 6 years this attitude automatically precludes timely 
phnnink for expansion of production capacity. 



3.13, Runedy of hb &ow silu-n lies &: 
(a) Ckwhn  d a oombined group d Te2ecommunications Branch 

itMi the maceaced Public sector rmdertahgs to compile rele- 
~amt data on a conein- Ws and shnission of a formal 
mpm ora the need h arp&on of production capacity to 
the top management of of thcdeaonmw&&om Branch and 
the Public &or units ot larst once a yew. Ihe report should 
include : 
(i) Long term projections of demands for various telecom- 

~ t i o s r s  servicae, 
(5) projacbkws d likely wai4abil2ty of afeatable funds, 
(iii) likely demands for various type of telecommunication$ 

ceurpna, 
(iv) mailable productior! capeity aad projection at likely 

am&h!e c a m  sn basis of known plans, 
{v) tenfative proposals for expansion of production capacity. 

(b) Detailed proposals far expadon of p d u c t i m  capacity eheakf 
then be worked out by P&T and the Public Sector Under- 
taLiegs sufkiently in advance taking into acuod~t the lead 
times and gestation period. The Pianning Commission. the 
Ministry of Finance, Bureau of Public Enterprises and the 
concerned Ministry of Department administratively responsible 
for the production wits in the public sector should clear the 
proposals for augmentation of production capacity in the light 
of above projections without insisting on formal approval of 
five year plans for expansion of Telecommunications services. 

3.14. Once adequate growth of production of vitrk>uq tye s  of tele- 
communications equipment and storet ctc., is ensured. the telecommuni- 
cations branch could plan for the expansion of telecon~munications lacilltics 
with confidence and make a determined bid towards bridging the, gap 
between supply and demand and make up the leeway in t c p r d  to cxtent of 
telecommunications facilities awilable. 

4. Extent of development of telecommunicalions technology. 
4.1. The other inlportant aspcct of the recommendation is in recard 

to keeping abreast with the la!cst tcchnology. In this connection it would 
be useful to : 

(i) trace the history of development of telecommunications 
technology in this country; 

(ii) determine the present state of dcvelopmcnt in the country and 
extent of the gap that exists in various fields and reasons for 
the same and 

(iii) spell out the steps necessary to bridge the gap. 



4.2. H b r y  of d o u c ~ t  of ~cleovrnrrnvrsicatiom t e c b w h y  in hfka 
4.2.1. The ~ ~ p n e n t  d toldwmmtlnicatfons technology started to- 
e middle af 19th centrury with The mvention of the elearic telegraph 
anJ latar the tdepbae. It hrs been a matra of pride that the develop 
ment of Tdegrap310 taolr Blec]e in M i a  at almost Ihe same time as 
elsewbere in the wmM. The time gap between inventbns of telephone and 
its hstahtians in U.S.A. end in India was aPso very small. Howeuer, 
w& manufacture of t e l ~ m u m ~ a n s  equipment and its dtvelopmant 
m d e  rapid strides m the U S A .  and European countries, in absence of 
an indigenous industry and organised research and development work 
supported by the Government of the day M i a  remained atmoet totally 
dependent on imported equipment and technafogy. Thus when I d a  
attained Independence in 1947, there were no telecoromuaications pm- 
duction units in the country except the depattmental woikshops who w a e  
manufacturing some simple type of telegraph and teiapharre exchatqp 
equipment besides the hardware for the open wire lines. There was little 
research and development work going on. ;There had been some frag- 
mentary Development work in regard to the T-43 trunk exchanges aad 
transposition schemes for open wire lines largely as a reMllt of aeed for 
expansions of defence telecommunications facilities in the country during 
World War TI. 

4.2.2. When we gained Independence in 1947, the country set about 
setting up an indigenous industry for manufacture of telecommunications 
equipment and later a research and development organisation. With the 
active initiative of the telecommunications branch of the P & T depart- 
ment, Indian Telephone industries factory was set up at Bangalorc to 
produce automatic telephone exhange equipment, telephone instrumenrs 
and transmission equipment. With no past experience in manufacture of 
such equipment and no research and development basc, technical collabor~- 
tion was essential and was obtained from M/s. A. T. & E. co, of C.K 
wl~o were manufacturing the type of equipment which was earlier twins 
inlportcd for installation in the country. The factory made rapid progrw 
and achicved considerable economies in the manufacture of the equipment 
for h i c h  know how had initinlly been obtained. The factory continued 
to receive technical know how from the collahoratcrrs. The co1lsbor:ttion 
afirccn~ent has however sincc expircd and I.T.l is now on its own. 

4.2.3. In 1964 thc Government entered into another technical coli:~hora- 
tion agecment with the I.T.T. groups (in particular with M/s. B. T M. 
of Belgium) for production of Pentaconta type of crossbar exchnnrr 
equipment. The agreement valid for 7 years was due to expire last month 
but has been txtended for one month. It is proposed to extend the 
agreement for a year in a modified fonn. There have been a numhr of 
problems in the initial production and the factory has yet to echieve rated 
production, 



4.2.4. Just as I.T.I. had been set up for production of telephone ex- 
changes, telephone instruments and the transmission equipment, Hindustan 
'Cables and Hindustan Teleprinters were up for production of telephone 
cables and Teleprinters respectively. These factories too were wt up 
with collaborations with private foreign manufacturers viz., the S.T.C. of 
U.K. and Olivetti of Italy. These factories have also done well in their 
respective fields achieving considerable economies in manufacture of 
equipment under the foreign collabaration agreements. The: agreenlonr 
w~th S.T.C. in respect of H.C.L. has recently expired. The agreement 
with Olivetti in regard to H.T.L. has also recently expired. 

4.2.5. Besides the setting up of these factories, the Telecommunica 
bons Branch set up a Telecommunications Research Centre at Delhi to 
undertake research and development work in the field of tclccommunca- 
tiom equipment. The centre was set up with a rnodest staff. Starting 
from scratch, with little or no experience. no access to the latc5t work 
goilly or, at the research laboratories in dcvcloped countries in tltu field 
of telecommunications and axtremely lmited resources the Ccntrr: 11n;l 
to first catch up with the large leeway. The Centre concentrated basicdlly 
on development and application of equipment based on the experimce 
gained from the working of various types of imported rquipment installed 
in the department and the published information. 

4.2.6. Within these lidtations the Research Centre has considerable 
good work to its credit particularly in the field of electronic telecommuni- 
cations transmission eqhipment. Thus the Research Centre has over the 
last few ycats developed designs for 3 channels 8 channel, 13 channel 
stackable and 12 channel open wire earrier telephone systems, S DX 
and 24 &annel FM VPT systems, 4 and 6 MHz standard Coaxial Cable 
systems 1.3 and 2.6 MHz Small Tube Systems and 7 GHz microwave 
equipment and a large variety of other similar equipment for P & T and 
Railway Electrification. These have been successfully produced by IT1 
with local and imported components available commercially. This effort 
has mabled the Telecommunications Branch to undertake substantial 
expansion of trunk telephone and telegraph network without heavy depen- 
dence on imports. The equipment has been produced indigenouslv at 
costs which are quite competitive of production in developed countries. 
The foreign exchange content in terms of components has been of the order 
of 15 to 20 per cent. 

4.2.7. The Centre has also done commendable work in the field of 
development of switching facilities using the basic strowm step by step 
equipment. Thus it developed designs for the telex exchanges which have 
been successfully produced by T.T.T. and installed by the Telecommunica- 
tions Branch providing a fairly satisfactory national telex network. 
Siilarlv the centre developed designs for the point to point Subscriber 
Trunk Dialling eauipment which is now working on a large unmber of 



routes. Development of SLOD/MLOD circuits, various types of exchange 
power plant are certain other items to the credit of l'RC. 
4.3. Present Stute oj Development 

4.3.1. Commendable as all this work has been it certainly cannot 
enable the country to keep pace with modcmization and developments in 
other couniries of to keep abreast of the latest technology. The work at 
the centre has essentially been based on design techniques available in 
published literature and using compoments available commercially in the 
International markets. Obviously neither the design techniques are 
published nor new compoments become available commcrcially till they 
Iiavc bcen fully exploited by the inventing oryanizatlons. On this basis 
we obviously can never hope to catch up with the developed countries. 
Our designs will always he lagging behind and would come into prodiic- 
tion only by the time thc advanced countries wollld either have already 
moved on to something new or would be on the point of do; ?nc' , so, 

4.3.2. The position may well bc illustrated with rcfere~?ce :o the  
devclopn~cnt of Microwave equipment. Wc have just conipli.tcd tk :  iiiitial 
production of the 300 channcl 7 G c/s Microwave system. First produc- 
tion of the 6 G tljs 1 8 0  Channel Micrownvr: systsm 11, our own designs 
is ncaring con~plction. On the other hand such sy:tcni,; h 3 c  already been 
successfully produced and instz1lt.d in m:my countrics for some tin,:: prls:. 
We ourselves p!an to import a nulnber of 4 G c 's sys!ems with a capacity 
of 1800 channels from Canada. By the time wc fully establish our 6 G 
c;s system nl;d renlovc all the initial problems, systems with much higher 
capacities would have been developed elsewhere. It is  wcl! known that 
experiments are at an advanced stape with regard to usc of laser beams 
for producing communications systems with channel c~paities huncircds 
of times larner. 

4.3.3. The position with regard to development of coaxial systems, 
pulse code modulation junction carrier svstems. VHF and UHF syqtems, 
electronic exchanges etc. is much the same. 

4.3.4. Apart from the basic time lag in our taking up  the designs, once 
taken up the designs and their production have been taking long time to 
matwe. Thus work on the 6 G c/s Microwave system m d  the VHF 
systems has been going on for almost four ve*m First svs1emS of these 
have yet to be installed and commissioned. The rrnhlem h ~ r e  hns been 
of committing inadequate resources both in the Research Centre and at 
I.T.I. The teams handling the work at the R e s e ~ c h  Centre have been 
too small to enable simultaneous concentrated attention to different parts 
of the system. Work on new circuit techniaues or use of inteerated 
circuits and such other sophisticated component has hardly been under- 
taken. Similarly adequate resources have not k n  allotted for the work 
at T.T.I. The lead times for obtaining components have perhaps been 
too lonp. There is cause for the impression that in face of the foreign- 



- C W b g c  txisi8, the nesds of raseareh id dtvetcrpment work have not been 
.given adequate psiarity, 

4.3.5. There are certain fields in which almost no work has been 
undertaken For iestaace in the field of telephone cables by and large 
m w r k  has btea undartaken by either the Telecommunications Research 
h t r c  d the H.C.L. though this accounts far 40-50 per cent of the 
capital investmeat on Telecommunications. It is weB known that other 
ccm&ies have successfully produced and installed plastic insulated and 
plastic sheathed cables which are much more economical wmpared to 
c o n v e n t i ~  cables still in use. Prwktion of jellv fitled cables has also 
been taken up by many countries on a large scale. We have yet to takc 
up work in this field. 

4.3.6. The field d switcbing has s i d y  received very limited a t m -  
tion. In 1964 we started the manufacture of the crossbar exchanges. I t  
should have been obvious that we were entering a new era in the switching 
which will bring its own probleu~s and challenges. However there was 
little augmentation in the resources devoted to the switching pmblcms. 
It, is obvious that we cannot depend on the limited range of designs we 
have received from the coUabrators. We will have to develop ogr own 
designs for such facilities as crossbar Telex, high capacity TAX'S, rural 
combined local/transit exchanges etc. We will also 11 tve to tackle the 
problems of limitations of original designs in our peculiar situation of high 
calling rates etc. A large group should have been formed in 1964 itself 
to undertake detailed studies of the new system and problems of it* 
adaptation to our own requirements. We have yet !o undertake this work 
on any significant scale and after 7 years of our entering this field. our 
effective contribution in this field has been quite small. Some designs of 
local and trunk tandems etc. have been completed but even the prototypes 
are yet to be produced.. Forumtely, some work has been taken in hand in 
respect of development of electronic exchanges but the resources devoted 
are apain very limited a d  work is p i n g  on at a very slow bacc whilc it 
is well known that commercial installations of electronic exchanges have 
been undertaken since 1965 and arc now successfully cornpctin for as 
small as 6000 lines units, . . 

4.3.7. In the field of space communication and undersea cables 
communications acgain we have yet to make a start. It is known that 
some initiative has been taken by the Department of Atomic Eoerpv with 
regard to space communications, but the P. & T. and the associated indus- 
tries whose main business is communication have hardly taken any 
significant stem in this direction. 

4.3.8. While considerable work has pone on in the field of drvelo~- 
ment of systems, absolu!elv n;o work has been undertaken in the field of 

'basic materials and components either at the Telecommunicatinns Research 
'Cer~tre or at tlle factories. A typical example is the case re:yrdin? 



corrosion of piece parts df tlYe ncw cro* system. Tbe zinc gassivated 
componepts hawe shown susceptibility b corrosion in oar conditions. The 
matter ban beea subjecs of a number of discdooe betwemi LT.1. aed 
P. & 'r., but by and large no definitive investigations haw b n  uadeneken 
#her by 1.'1'.1. or I. & 'I. either by themselves or with the assistaace of 
Natiotlal Metalurgical Laboratories. The thickness of zinc pagsi~ation 
deposit has W n  increased in the hope that corrosion will disappear. it 
my weli but vie are not sure and we have no idea P i t  will have any side 
e&ts. 

4.3.9. I.T.1. uses metal hundred Items of raw materials in its strowger 
and C I ' O ~ W  p o d u c b .  It has by and large ken using tbe same 
materials specified originally by the collaborating compaincs. 

4.3.10. Again in regard to electronic and other components no develop 
ment work has ben  cani6d out. The ~ < w n t q  is by a d  large dependent 
totally on imported know how for their design and production. 

4.3.11. Thus all in all  the situation is that the country is generally 
many years behind both in systems design as well as in material and 
romponem production. The reason is obvious. We started about 20 years 
.age from scratch L., about 20 to 30 years behind the advanced countries. 
I h e  resources for nsoatrh and devebpment that we have been able to 
-command both m terms of b d s  available and trained manpower have 
been limited, while advanced countries have been able to put large sums 
and immense manpower in research and development work, gap could not 
bc expected to be C O V ~  under such circumstances. Priority bas 
rightly givee to start indigenous indusnies with or without technical wlla- 
boration from abroad and to develop ow own desigas for certain basic 
equipments to prnrit p~ovisian and e x m i o n  of certain basic facilities. 
However side by side with this work we should have made conscious efforts 
to develop a large group of scientists and engineers to work on more 
advanced projects work on which was known to p i n g  on in other parts 
of the world. Similarly we should have paid greater attention to develop 
the manufacturing processes and investigate new materials and components. 
We shouldblso have made conscious effon towards reducing the gestation 
pcriod for new system designs from the stage of initial conception to com- 
missioning of the first systems in the field. 

4.3.12. A very important factor wkoh affects the modern electronics 
industryfis the fast rate of obsolesence. The paw of improvcmenls in 
techniques und devices is such as to compel, for reasons of economy and 
suprim performancq continuous updating and ofwn completc recasting. 
of designs. It is essential that the industry b-, fuUv geared to implcnlcnt 
such changes promotly if modernisation is to be a practical goal. C w 4 r . r -  
.able d;fficulties are being faced in this rceard at  orcsent 



4.4. Steps now necessary to make up the leeway 
4.4.1. The only sure way to make up the leeway would be to put in 

more and more resources in the research and development (MD). The 
resources so put in will have eventually to match those being out in by 
some of the more developed countries like U.S.A. and Japan if the leeway 
has to be made up fully. It may not be possible to do so  for many years 
to come keeping in view the limitations of total resources available in the 
counwy. We must at the same time aim at least to devote as much 
resources exprcsscd as a pcrccntage of the annual gross revenue of the 
telecommunications branch and annual sales of the public sector undcr- 
takings as is bcing dom in these countries. We may aspire to devote at 
least I per ccnt of t h ~ w  revenues each year to R&D work to start with. 
The cxpend'turc on R&D is only a fraction of this figure at prc5ent. 

4.4.2. Such augnlentcd resources should be devoted to- 

(i) more rapid dcvdopmcnt of systems of immediate appli~ittion 
alrcady wuking  in  more advanced countries. I t  should be 
the aim to co:~sidcrablj reducc t,hc gestation pcricrd by putting 
in larger tcams working on diffcrcnt parts of thc s~vstc~n simul- 
taneousl!j ant1 by closcr co-ordination bclnccn the R & D and 
the production units. It should be our a h  to ensure that 
each mljor systcm as con~pleted within a maximum of two 
years as against present period of 4 to six years. 

(ii) Design work in much greater depth on systcms and circuits 
lcading to devclopmcnt of ncw techniques and the rcsult~ng 
upgradation of performance and lowering of costs. Solid stnle 
components including integrated circuits are now indigenously 
manufactured and international prices are falling steeply. 
Use of Integrated Circuits in existing as well as new design 
undertaken in the field of Transmission Equipment, Electronic 
Switching, analogue and digital measuring instruments, will 

I lead to higher reliability, as well as reduction in cost, space 
and power consumption. 

(iii) Parallel work on projects on which work is currently in pro- 
gress i n  other countries. I t  may be necessafly and desirable to 
establish R&D collaboration for this purpose for exchange of 
information, materials and equipment on one hand and 
personnel on tho other. Beins generallv behind most of tha 
advanced co~rr~r:-q such collaboration mav b* oosdhle onlv 
on the basis of ccrtain pavments on our  art. Rut such 
expenditure would pmerallv prove worthwhile in the long nm: 



IIn any w e  teams sf adequate dze should be put on the job 
* 

in each of ulcse areas as a 1 y  as pomible. 
(iv) Expansion of K & D Effort in the field of switching, outdoor 

cable network, cables, and planaing for better transmission 
performance. The held of JSkxtromechanical switahing which 
has so far remained largely dependent on foreign know-how 
needs to stand on its own feet. The telephone network of our 
counwy faces a host of environmental and traBic problems 
not encountered in other countries. Extensive observation in 
the fie]$ and collection of data on the performance and 
skills available will result in more objective appreciation of 
root causes of complaints and redesign or re-arrangement of 
equipment where called for. Underground cables consuming 
nearly 40 per cent of the capital outlay on telephones need 
specialised observation and evaluation with the intent to (1) 
effect economies in cost (ii) reduce imported materials, and 
(iii) improve transmission performance. 

( v )  Establishment of R & D units at all the public sector units 
which will partly supplement the efforts of the central R & D 
uni t  of P&T and partly concentrate on work on raw materials, 
components and development of manufacturing processes in 
collaboration with various National Research Laboratories. 

(vi) Creation of a widtr base for R & D in telecommunications and 
upgrading of education in the field in the country. This would 
involve providing support to Research projects at the universi- 
ties and Engineering colleges in the Telccon~munications 
science and technology. 

(vii) Greater participation in  International Organisations Conferences 
and Seminars for interchange of ideas and information. The 
personal contacts so established can be the only effective way 
of obtaining information about the latest developments long 
before they are published. 

(viii) Greater support to the members of technical staff particularly 
those employed in R & D work to improve their knowledge, 
qualifications and experience and to secure opportunity to work 
in advanced organisations and laboratories abroad. 

(ix) Greater collaboration with other organisations working in the 
Tekcorqmunications field. 

(x) Formulatiorl of an apprgpriate persoOnel pdicy for the R & D 
units as an incentive to attract persoas with ri@t talent and 



aptitude and their long-term retention in the Organisations for 
deriving maximum benefit from their accumulated experience 

. - and growing expertise. 
4.4.3. Apart from augmentation of resources for R&D, there must bo, 

conscious and deliberate effoft to make the R & D progtamme successful. 
For this purpose it would be desirable that there be a standing committee 
of the top management of P&T, the public sector undertakmgs, and R&D 
units of these organisations. This standing committee should meet regular- 
ly once a year to review the progress of the R&D programme and to recom- 
mend further measures in its support. . 

Conclusion and Recommendations 

It is recommended that the P&T Board may fully endorse the views of 
the Administrative Reforms Commission expressed in their reconmenda- 
tion No. 20. Furthex recognising that there is a large leeway to be made 
up both with regard to modernization and development of telecommunica- 
tion No. 20. Further recognising that therc is a large lceway to be made 
country following recommendations may he made for the implementation 
of the recommendation No. 20 of the A.R.C. 

' (i) Timely action should be taken for expansion of production 
capacity for Telecommunication stores and equipment in the 

' country. A combined group of telecommunication branch 
and the public sector undertakings namely; ITI, HCL and 
HTL be formed to compile relevant data on a continuous basis 
and submit a formal report on the need for expansion of pro- 
duction capacity to the top management of the telecommunica- 
tions branch and public sector undertakings at least once a 
year. The report should include: 

(a) long term projection of demands for vnricir~s telecommunica- 
I tion services. -- 

(b) projection of likely availability of funds. 
(c) likely demands for various t,!nc of telecommunication 

equipment. 
(d) available production capacity and projection of likely avail- 

able capacity, 
(e) tentative proposal for expansion of production capacity. 

(ii) Bnwd on above reports, P. & T. and public qector undertakiogs 
I should frame plans for expansion of produchm capacity suffi- 

ciently in advance taking into account the lead times and gesta- 
tion periods. The Planning Commission, the Ministry of 



Finance, Bureau of Public Enterprises and the concerned 
Ministry or Department administratively responsible for the 
production units in'& Pubiic Sector should be requested to 
clear the proposals for augmentation of production capacity, 
in the light of the above projections without insisting on prior 
formal approval of 5 year plan for the expansion of telecom- 
munication services. 

(iii) The R&D work in Telecommunications should be intensified. 
I The resources and funds devoted to the Research and Develop 

ment and Telecommunications should be augmented consi- 
' derably. To begin with we should fix an annual target of 

expenditure on R&D to the extent of at least 1 percent of the 
annual gross revenue of the telecommunication branch and 
annual sales of the public undertakings. Such augmented funds 

' should be devoted to items (i) to (x) listed in para 4.4.2. 
above, 

{iv) Apart from augmenting the resources devoted to R&b a con- 
scious effort should be made to make R&D a greater success. 
A standing Committee of the top management of P&T and the 
Public Sector undertakings and their R&D units should be set 
up. The Committee should meet at least once each year and 
review the progress made in respect of each of the items ( i )  
to (vii) of para 4.4.2 above and fix targets for further action. 

Ef approved the views of the P. & T. Board along the above lines may 
be conveyed to the Department of Communications. 

The above Memo. has been seen and approved by the Senior Member 
(TO) and Member (TD). 

Sd. D. K. SANGAL 
Deputy Chief Engineer (E). 

IFile No. 100-20j70-TPS(XP) 1. 
Dared 17th July, 1971. 



ANNEXURE 
P. & T. Bard Memo. No. 100-20/70-TPS(XP) 

Para 3-Chapter VI 

"Stores & Equipment" 

"A.R.C. Report on P. & T." 

3. The capacity of the production units on which the department 
depends for its normal operation as well as expansion is not adequate f o r  
its needs. The existing arrangements for forecasting future requirements 
and for indenting, procurement and supply to the units also suffer from 
defects. The production of cables which is a vital component needed ior 
the provision of telecommunications facilities has fallen short of the require- 
ments by a wide margin. In the IT1 the progress in manufacturing cross bar 
equipment has not come up to expectatims. We understand that the 
production capacity of the Hindustan Cables as well as the Indian Telc- 
phone Industries is being stcpped up and a second unit af the latter ir: 
being set up shortly at Naini (Allahahad). A second cable factory has 
also been planned. We feel that these projects have already been delayed 
inordinately. There is no doubt th:rt inadequacy of capacity in rclat io~~ 
to demand has been one of the factors delaying the various telccommuni- 
cations projects. Without adequate production capacity, integrated' 
planning and implementation cannot rnaterialise. The rquired expansion 
is, therefore, urgently needed in view of the ambitious plans for telecom- 
munications development in the near future. It is also essential that the 
production units supplying the teleoomrnunication services should keep 
abreast of the, latest developments in the relevant technology. Telecom- 
munications are a field where the earlier technology is being rapidly sup- 
perseded by new invention and day may not be far off when interference 
from weather and other natural elements may be eliminated. It is, there- 
fore, of the utmost importance that the production units are constantly on 
guasd against the dangers of obsolescent. 

We recommend : 
The production of telecommunications equipment in the existing pub- 

lic sector undertakings or others which may come up in future, should be 
~b oreanised that the country keeps pace with modernisation and develop- 
ments in other counmes and our teleccrmmunications' system keeps abreast 
of the latest technology. 



P. & T. Board 
No. P. flL T. Board 4/71-72. 

Dated New Delhi, 6th August, 1971 
Extracts \from the draft minutes of meeting No. 4 of 1971-72 of the 

'P. & T. Board held on 28th July, 1971 which have been approved by 
the Chairman and Members are sent to TPS ( X P )  Scction for information 
and necc,ssary action. The minutes have to be tinally confirmed at the 
next meeting of the Board/Sub-Board. They may, however, be treated 
as final unless any amendment is received. 

2. Monthly progress report of the 'action taken to implemeut the 
decision may please be furnished in accordance with office Order No. 7 
dated 6th February, 1963. A copy of the mders issued and irnplementa- 
tion of the decisions may also be supplied to the under-signed. 

54. 100-20170-TPS(XP) . A.R.C. Recommendation No. 20-Organi- 
sation of the telecommunications production to keep pace with modernisa- 
tion and developments in other countries. 

Thc proposal contained in the Memo put up to the Board, for recorn- 
mending acceptance 04 the A.R.C. recommendations was approved. 

As regards implementation of the aforesaid lrecommendation it was 
felt that fo; meeting the challenge of rapidly changing tclecommunica- 
tion technology and rapid growth in the demand for telecommuncation 
equipments, it may bc desirable to have in addition to the group envisaged 
in the Memo, put up to the Board, a high powered Committee which would 
noto only long-term requirement of telecommunication equipment 
but also evole long-term plans for dsveloping capacity for manufacturing 
them inside the country. Similarly, another high powered Committee 
may be se,t up to draw up plants in regard to research and dcvelopment 
work in the ficld of telecomn~unications, and go into the working of the 
T.R.C. 

Proposals regarding thc setting up of these two committees should bc. 
submitted by Sr. Member (TO)/Member (TD) w the Chairman for 
consider;rtion by the Minister. Sr. Mcmbcr (F.) stated that there should 
be no objection in principle to the demand for the purposes of research 
rind development of 1 per cent of the annual gross revenue of the tele- 
communication branch md annual sales of the public undertakings for 



manufacturing telecommunications equipment. But in actual practice 
expenditure on these items to spend the money usefully on Research an@ 
Development activities. With these amendments, the proposals contained 
in the Memo. relating to implement of A.R.C. recommendation No. 20  
were approved. , A 

Further Information 
It is intimated tthat the two High level Committees have dnce beeb 

set up, and copies of orders issued in this regard are enclosed at Annex- 
I and II. 

[P. & T. Board O.M. No. 97-2/69-TPS(XP) dated, 24th May, 19723. 



ANNEXURE I 
No. U. 2801qjf4/72-Fac(i) 

MINISTRY OF COMMUNKATIONS (SANCHAR MANTRALAYA) 
S d a r  Patel Bhavan, Pml i~ l en r  Street. 

Dated, New Delhi-1, the 21si March, 1972 
* 

1st CMtra, 1894. 

Sustained growth of the national economy and the necessity for main- 
tenance of a reasonable quality of telecommunication services call for a 
reduction in the gap between the demand and supply of telecommunication 
equipment in the country. To achieve this, it is necessary to lay down 
a definite long term objective and work towards its achievement in succes- 
sive Plans. The Government of India in the, Ministry of Communications 
have, therefore, decided to set up a Committee consisting of the under- 
mentioned members, to go into all aspects a£ manufacture of telecommu- 
nication equipment in the country and to prepare a perspective plan for 
stepping up indigenous capacity for manufacture of telecommunication 
equipment of all types:- 

1. Shri M. S. Pathak, Member, Planning Commission.--Chairman. 

2. Shri C. A. Cornelius, Chairman-cum-Managing Director, 
Indian Telephone Industries Ltd., Bangalore.-Mder. . 

3. Shri G. U. Menon, Chairman-cum-Managing Director, Hindus- 
tan Teleprinters Ltd., Madras.-Member. 

4. Shri I. K. Gupta. Member (TD), P. & T. Board.-Member. . 
5. Shri S. M. Aganval, Joint Secretary, Department of Electro- 

nics.-Member. 

6. Shri Arun Banerjee, Deputy Director-General (MM), P. & T. 
Board.-Member-Secretary. 

2. The terms of reference of the Committee will be as follows:- 
1. To assess and forecast the likely demands for the types of tele- 

communication services in the country in the next two decades 
in the context of the economic, social and political develop 
ments of the country. 



2. T o  examine and forecast the likely availability of investible 
funds for meeting the demands for telecommunication ser- 
vices and the likely size of development plans in this field. 

3. To  assess and forecast the indigenous requirements of various 
types of telecommunication equipment and allied stores in the 
light of 1 and 2 above. 

4. To review the production capabilities of the factories manufac- 
turing telecommunication equipment in the country, includ- 
ing telecommunication factories af the Posts and Telegraphs 
Department, and to recommend steps necessary for expanding 
the capacity of these undertakings. 

5.. To  study and forecast the scope for export of te.lecommuniia- 
tion equipment and allied stores in the next two decades. 

6. To  recommend a pcrspective plan for the period ending with 
the Sixth Five Year Plan for the expansion of existing dncto- 
ries and units and for setting up of new ones for manufacture 
of telecommunication equipment and allied stores to meet 
the indigenous and export requirements, including the optimum 
sizes for various units. 

An illustrative list of telecommuaication equipment and stores indicat- 
ed in 3 above is attached. 

3. The Committee will regulate its own procedure and will have 
power to co-opt other members, should they find it necessary at any 
stage. 

4. The Committee would be required to submit its report to Govern- 
ment by the end of September, 1972. 

5. The Cornmittcc may appoint one or more working groups to assist 
it in making detailed studies of any specific aspect of their term of 
reference. 

Sd.,i- (A. S. BHATNAGAR), 
Director, 

Ministry of Communications. 

Copy forwarded for information and necessary action to. 

1. All Members of the Committee. 
2. All Ministries/Dcpartments of Government of India. 
3. The Information Officer (Shri P. Dhamija, ~ e ~ u t ~  Principal Infor- 

mation Officer, P.I.B. Shastrl Bhavan, New Delhi. 
4. The DGP&T, Dak Tar Bhavan, New Delhi-1. 



5. The Chairman-cum-Managing Director, Indian Telephone Industries 
Ltd., Bangalore-1 6. 

6. The Chairmancum-Managing Director, Hindustan Teleprinters Ltd. 
Madras-32. 

7. The Chief Project Miibag~, Indian Telephone Industries Ltd., 
(Naini Unit) Mirzapur Road, Allahabad-10. 

8. The Managing Director, Hindustan Cables Ltd., P.O. Hidustan 
Cables, Burdwan District, West Bengal. 

9. The Wireless Adviser to the Government of India, Ministry of Com- 
munications, Sardar Patel Bhavan, New Delhi-1 . 

10. The General Manapr, P. & T. Telecom. Factories, Chowringhee 
Place, Calcutta-1 3. 

11, The Cabinet Secretariat, DepaTtment of Cabinet Affairs, Rashtrapati 
Bhavan, New Dclhi with reference to D.O. letter No. 105/3/15/72-CF, 
dated 15th March, 1972 from Shri J. S. Mongia, Joint Secretary, addressed 
to Secretary. Ministry of Communications. 

Sd/- (A. S. BHATNAGAR), 
Director, 

Ministry of Communicutions. 

Copy forwarded to RC, C&C;Admn. and C&P Sections. 
Illustrative list of equipment artri stores required for telecommunications 

services. 
1. Switching equipment for local and trunk telephone, telegraph, telsx, 

privatc and private branch exchanges. 
2. Transmission equipment, open wire, carrier, cable carrier, coaxial 

cablc., micrcwave, V.H.F., V.1J.F. & H.F. radio, satelite etc. 
3. Underground telephone cables, local, trunk coaxial. 
4. Switchboard cables and wires. drop wires. 
5 .  Powcr Plant, float cllarge~b, ringers, standby prime movers, etc. 
6. Storage batteries. 
7. Open wire line hrudwarc including posts, brackets, sockets, etc., 

insulators, line wires ACSR, Copper clad steel, iron wire, etc. 
8. Telephone instruments standard and special coloured, operator 

sets, etc., coin collecting boxes. 3 
9. Underground cable installation accessories, cabinets. pillars. D.P., 

baxes, C.T. boxes; jointing material, gas pressure equipment, ducts. 
10. Telegraph instruments, teleprinters, facsimile equipment, 
11. Data transmission equipment. 



ANNEXURE II  . 
No. U. 280121 1/72-Fac.(ii) 

GOVERNMENT OF INDIA (BHARAT SARKAR) 
MINISTRY OF COMMUNICATIONS (SANCHAR M m m Y A )  

Sardar Patel BltavaOn, Parliament Street, 
& Delhi-1, the 21st March, 1972. 

Developments in the, field of telecommunication technology have, in 
the recent p s t ,  heen so rapid and extensive that considerable expansion 
in research and development activities in ,this field is required in the corn- 
try to fully exploit the latest techniques and to obtain the maximum 
economies in the operation of the existing telecommunication network 
as well as in providing new services and m improving the existing tele- 
communication services. 

2. Consideraole stress has been laid on research and development 
work in the field of telecommunications in this country since Indepen- 
dence. The Telecommunication Research Centre of the Posts and Tele- 
graphs Department as well as the public sector undertakings and the 
Overseas Communications Department under the Ministry of Communi- 
cations have been doing valuable work which had led to substantial 
increase in indigenous production of telecommunication equipment and 
reduction in imported equipment and know-how. 

3. The benefits which have flowed from research and development 
have all the world over been the key factor in setting up modem facto- 
ries as well as in the improvements in communication facilities. Since 
telecommunication technology is undergoing phenominal improvement and 
sophistication all ovtr the world, all organisations in India opexating in 
this field have to expand their activities and kee,p abreast of the progress 
taking place in the more advanced countries. 

4. The Government of India in the Ministry of Communications have 
decided to set up a Committee, consisting of the under-mentioned mem- 
bers, to undertake a comprehensive review of the, present position prevail- 
ing in the various research and development organisations under tho 
Ministry of Communications and to recommend steps for widening the 
scope of research in these organisations and for enswing that they keep 
pace with the latest developments in technology in this field: 

1. Prof. M .  G.  K. Menoa, Chahman, Electronics Commission.-- 
Chairman. 

52 



2. Sbri C, A. Cornelius, ~ h a i m n k u m - ~ a n a g l n g  Director, 
Indian Telaphane Industries Etd., Baagalore.-Member. 

3. Shri B. S. Rau, Senior Member (T.O.), P. & T. Board- 
Member. 

4. Scientific Advim to Defence Minister or his representative.- 
Member. 

5. Prof. S. Sampath, Deputy Director, Indian Institute of Tech- 
nolon, Madras.-Member. 

6. Shri H. J. Mirchandani, Director, Telecommunication Research 
Centre.-Member-Secfetary. 

5. The term of reference of the Committee will be as follows:- 

I .  To review the research and development work being done in 
the field of telecommunications by various organisations under 
the 1Minis'trv of CO&unicatbns, viz., the Teleco~unica-  
tion Research Centre of the P. & T. Department and its 
Telecommun~:atio~ Workshops as well as the public sector 
undertakings and the Overseas Communications Service, and 
take into account work in this field in other institutions and 
organisations in the country. 

2. To suggest measures whereby work in this field, being carried 
out by different organisations the country. can be effectively 
mordinated, 

3. To suggest measures to expand the scope of research and deve- 
lopment work in this field in the country and to accelerate 
its pace. 

4. To locate areas in which the research and development etIort IS 
found to be lacking or inadequate and recommend measuds 
for making good the deficiencies. J 

5. To bring indigenous designs and technology on par with those 
obtaining in advanced countries 

6. To suggest measures to enable the Telecommunication Reseiircn 
Centre of the P. & T. Department and other organisations 
mentioned above under the Minishy of Communications to 
progressively undertake research and development work on 
par with similar work being done abroad. 

7. To recommend steps to build up supporting facilities com- 
mensurate with these objectives. 

8. To recommend financial support needed ;for the effective imple- 
mentation of the above pro&lammes. 

9. To suggest ways and means by which tbe transfer of design and 
development work to ptoductiw can be expedited. 



10. To suggest appropriate adPaiaistrative and perscmpal policies for 
efficient implementation of the CommiW's recommendatiom. 

6. The Committee will regulate its own procedure and will bave power 
to co-opt other Members, should bhey find it necessary at say stage. 
' 7. The Committee would be required to submit its report to Govern- 
ment by the end of September, 1972. 

I 

8. The Committcc may appoint one or more working groups to assist 
it in detailed studies of any specific aspect of their terms of reference. 

Sd/- (A. S. BHATNAGAK), 
Director, 

Ministry of Communicutions. 

Copy forwarded for information and necessary action to:- I 

1. AU Members of the Committee. 
2. All MnistrieslDepartments of Government of India. 
3. The Information Officer (Sh. P. Dhemija, Deputy Principal 

Information Ofticer), P.I.B., Shastri Bhavan, New Delhi. 
4. The DG P&T, Dak Tar Bhavan, New DelM-1. 
5. The Chairman-cum-Managing Director, Indian Telephone Indus- 

tries Ltd., Bangalore-1 6. 
6 .  The Chairman-cum-Managing Director, Hindustan Teleprinters 

Ltd., Madras-32. 
7. The Chief Project Manager, Indian Telephone Industries Ltd. 

(Naini Unit), Mirzapur Road, Allahabad-10. 
8. The Managing Director, Hidustan Cables Ltd., P.O. Hindustan 

Cables. Burdwan District, West Benpal. 
9. The Director-General, Overseas Communications Service, Rom- 

' bay. 
10. The Cabinet Secretariat, Department of Cabinet Affairs. Rashtra- 

pati Bhavan, New Delhi, with reference to D.O. letter No. 
105/3/175/72-m, dated 15th March, 1972 from Shri J. S. 
Mongia, Joint Secretary addressed to Secretary, Ministry of 
Communications a 

11. The Wireless Adviser to the Government of India. Sardar Patel 
Bhavan. New Delhi-I. 

12. The Director, Indian Tnstitute of Tcchnology, Gu~ndy, Madras. 



13. Tho Director, Telecommunication Research Centre, P&T, 
Khurshid La1 Bhavan, Janpath, New Delhi-1, ' 

a/- (A. S. BHATNAGAR)- 
Director, 

Ministry of Communications~ 
Copy to OC, RC, C%G, Admn & C&P Sections. 

Recommendation 
T%e Fourth Plan envisages additional 7.6 lakhs telephones connec- 

tions of which only 0.80 lakhs connections were given during the first 
year of the Plan viz., 1969-70. As pointed out earlier 1.62 lakhs further 
connections could be given merely by utilising the existing capacity. The 
Comrnittec hope that the rate of additional connections in the remaining 
years of the Plan would be stepped up and the overall target fulfilled. 
[S. No. 15 (Para 1.17) of Appendix IV to the Second Report (Fifth Lok 

Sabha)]. 

Action taken 

Keeping the latest position of the availability of material and financia1 
resources, a revision of thc target was considered in November 'December, 
1970. According to these original and revised targets (yeanvise) are 3s 
beim :- 

[Figures in thousands) 

St. Year ORIGINAL REVISED ORIGINAL REVISED 
No. 

. -  
The above targets were fixed in December, 1970. D@g 1970.71, 

we have t#oa able to add about 90,000 teltpbone connedims fDELs) 
compared to the target of 85.000. 



During 1971-72, we hope to achieve the target of net additions of 
1,00,000 lines in the country as a whole. The progress during the 1st 
quarter of 1971-72 ending 30th June; 1971 in this direction has been 
19684 lines (DELs). 
[Y Q T Board O.M. No. 97-2169-TPS(XP) dated 11th February, 19721. 

Recommendation 

Tbe Committee find that although a dispensary was opened at Jaipur 
ror the P & T employees in 1967, treatment was made compulscry only 
with effect from 1st January, 1969 following the Orissa High Court ruling 
and an amendment to the Central Services (Medical Attendance) Rules 
empowering the Central Government to appoint Authorised Medical Atten- 
aants in December, 1968. In the meantime, 10,072 persons received 
treatment outside the dispensary and a total pmnunt of Rs. 18.37 lakhs 
representing cost of treatment was reimbursed by the Department. The 
committee feel that the Department should have obtsined legal opinion 
from the Ministry d Law and in consultation with the Ministry of H d t h  
the treatment should have been made compisory ad initio which would 
have avoided considerable expenditure on re~rnbursernent of fees for pro- 
fessional services obtained outside the dispensary. 

[S. No. 16 (Para 1.89) of Appendix IV to the Second Report (Fifth Lok 
Sabha)]. 

Action taken 

It may be medioned that the P & T Dispensary , Jaipur was not the 
first departmental dispensary to be opened by t!~c department. The first: 
departmental dispensary was opened in Ambala a; earlv as 1961 and seve- 
ral other dispensaries were started from 1958 onwards. Instructions in 
rcgard to the running of these dispensaries were issued in 1962 in the 
form of the 'Rule5 for mai-nance d P & T Dispensarier' which wcr r  
finaiised in consultation with the Ministries of Health and Finance. Since 
these instructions were not in the nature of statutory rule Ministry of Law 
wete not consulted at the time of their issue. According to the provisions 
of the 'Rules for maintenance of P & T Dispensaries', the Medical CMi- 
cers-in-charge of P & T dispensaries shall be Authorised Medical Atten- 
dants for all members of staff and their family members residing within 
the area served by the dispensary and drawing pay less than Rs. 5001- 
p.m. In fact, even before the opening of P & T dispensaries, various 
Medical officers at stations where doctors of the State Government were 
not available were being declared to be the Authorised Medical Attendants 
in respect of P & T employees, with the concurrence of the Ministtias 
of Health and Fmaace in each case and no legal objections were raised 
by the staff or from m y  other quartet. Since the P & T dispeasaries have 



already been functioning for a long time in various places and no objec- 
tions were raised regarding the treatment of the P & T doctors as Authb 
rised Medical Attendants in respect of the P & T employees drawing pay 
stations where there are no dispensaries, no d&ulty on this score was anti- 
upto Rs. 500/- in other places and this was also in conformity with the 
practice followed with the concurrence of the Ministries of Health and 
Finance in regard to nppointment of Authorised Medical Attendants even in 
strength is more than 1,000 and the expenditure on medical reimburse- 
cipated at the time of opening of the P & T Dispensary, Jaipur and no need 
for consulting the Ministry of Law appeared at that time. 

As regards the reasons for not making treatment at the Dispensary 
compulsory ab initio, the position is that it was initially felt that the Dispen- 
sary should be properly and fuily equipped before treatment there was 
made compulsory and that orders notifying the opening of the Dispensary 
were themselves somewhat premature. Later, as already explaintd conse- 
qwnt on the filing of a writ petition in the Orissa High Court. it was found 
that the legal position was also not quite clear. The amendment to the CS 
(MA) Rules under whict ?reatment could be made compulsory was issued by 
the Ministry of Health only on the 30th December, 1968 and thereafter, 
treatment at the dispensary was made compulsory with effect from 1st Jsn- 
uary, 1969. 

The observations of the Committee have, however. been noted. 

CP & T Board O.M. No. 12-15/69 WL(i) dated 1 lth February. 19721. 

Recommendation 

The Committee get a disturbing picture from the crudy undertaken 
bv thc 1' 6i 'I' Board Etfitiency Bureau. Over a pxiod of 7 years from 
1961-62 to 1967-68, the p:r capita expenditure on medical rr.imbursem:nt 
Increased by 389 per cent. In  this connection i t  is interes'inp to note 
that the per capita cost of treatment which was about Rs. 81.l- per month 
at Jaipur before opening the dispensary came down to Rs. 11 /- after the 
treatment in the dispensary was made compulsory. As establishment d 
such dispensaries has belped to c u d  the expeaditure and reducing the 
possibilitjes of malpractices, the Committee would urge the Department 
to ooac to an early decision on opening disgeasaries in areas where tho 
total nu- ~ k r  d P & T staff exceeds 1,000. f 

[S. No. 18 (para 1.91) Appendix IV to the Second Repon (Fifth Lok 
Sabhn 1 ] 



Aetioe .blrm 
While the nulnber of P & T employees at a station is dne of the 

important criteria for opening of new P & T dispensaries, there are other 
equally important considerations which haw. to be taken into account. 
The Efficiency Bureau in their Report had recommended the appointment 
of selected Authorised Medical Attendants or opening of dispensaries in 
stations where the incidence of medical reimbursement is abnormally high. 
Action has already been initiated to collect information regarding stations 
where the staff strength is more than 1,000 and the expenditure on medi- 
cal reimbursement is high. On the basis of information already received, 
it has since been decided to open four new dispensaries in the Andhra 
Pradesh Circle; several other proposals relating to other Circles are now 
under scru!iny. 

[P R: T Hoard O.M. No. 12-15/69-DL(II1) dated, 11th February 1972.1 

While the number uf P & T employees at Station is one of the import- 
ant criteria for opcning uf new P & T dispensaries, there are other equally 
in~portant considerations which have been taken into account. The effi- 
ciency bureau. in their report had recommended the appointrncnt of 
a:irhorised Medical Attendants or opening of dispensaries in tl~c stations 
\here the incidence on medical rcirnbursement is abnormally high. Ac;ion 
has been taken to r dlect information rqarding stations whcrc the slafl 
nlent is high. On the basis of the information already received 11 new 
dispensaries have sinze been sanctioned, out of these 6 have started 
working. Some other proposals received from the Circles are under scr~l- 
tiny.. However, there are some stations where staff strength exceeds 1000, 
hut per capita expenditure on medical reimbursement is low and it would 
not result in substmtial saving if a P & T Dispensary is opened. Hence, 
these station< arc :tt present not being considered for opening of Dispen- 
saries. 

IP & T Board O.M. No. 12-15/69-WL (Medical)-I1 dated 7th June, 1972.1 

The Committee are surprised to find that firm 'A' had beea entrusted 
with tbe work of transhipping mails from Tuticorin Port to Colombo har- 

, bour at the rate of Rs. 5.9 per bag as against his tendered rate of Rs. 1.25 
per bag with the result that an extra expenditure of Rs. 2.26 lakhs jkad 
to be incurred during March, 1965 to August, 1967. The Committa 
would like to know the action taken as a r d t  of the disciplinary pro- 
wedings instituted against the officials concerned. , 

[S. No. 21 (Para 1.108) of Appendix IV to tbe Second Report (Fifth Lok 
Sabha) .I 



The case of over-payment for the carria&e of mails had referred 
to C.B.I. for investigation. Their report was duly exambed by C.V.C. 
who recolmmended the initiation of disciplinary proceedings for the rmpo- 
sition of only a minor penalty against two of the offioers. FoUowing officets 
were called upon to submit their explanations in connection with the over- 
payment to M/s. Machado Bro'hers for conveyance of mails from Tuti- 
cotin to Colombo:- , 

(1) Shri N. T. Jmes, formerly ADPS, (Mails) 
( 2 )  Shri T. Samuel, AEPS, (Mails) 
(3) Shri T. S. Srinivilsa-11, formerly ADPS, Madras 
(4) Shri V. Sivakamiah, SSRM, Madras Sorting 
( 5 )  Shri C. S. S. Sunderam, SSP, m a d  
(6) hri M. Janikiraman formerly RDM, Madras 
(7) Shri T. R. Sankaran, formerly RDM, Madras 
(8) Shri T. S. Ramamnhy, Head Ckrk 

Shri N. T. Jane has been let off on the advice of C.V.C. and he 
has already retired from service. Shri T. Samuel has also retired from 
scrv~ce and he has also beem let off as per advice of the C.V.C. It  has 
been decided to administer non recordable warning to S/Shri V. Sivakamiah 
and C. S. S. Sundatam. The lapses on the part of S Shtf M. Janikirdm,~ 
and T. R. Sankaran are being brought 'o their notice and they are king 
advised suitably. 

As regards Shri T. S. Srinivasan-11 and his Head Clerk Shri T. S. 
Ramamurthy, formal ptoceedings under Rule 16 of CCS(CCA) Rules, 
1965 have been initiated against them by the P.M.G. Madras. Disciplinary 
procaedings are in prqgress. 

[P. & T. Board O.M. No. 13-32171-CF, dated 11th February, 19721. 
Raslaahlb. 

Incidentally the Committee find that the rate of 28 paise per kilogram 
prcsaibad in tk dcparbneatal rules wail based tm the rates laid d m  
amk the Universal Postal Union Roa& Coavention (1905). The Con- 
vention provided for three different rates for the conveyance of articks 
other than letters. postcards etc., by sea u., upto 300 nautical miles, bet- 
wan 300 to 1UK) orutial d beyond 1509 rwriat Pilrr. The 
Depar~ent bad takw the rate applicable to &be dictaam b 3M 
imd 1500 lurticrl milee md rQpQd it irreapwtivt d d b x ~ .  In this 
case the dbtMoe b e t m a  Tuticorin and Colombo was only 140 nautical 
mile tor ahicb tht ntes paaalllbb tb Rome Convention would be 
2/5tb d tho nto abpW by th Tbe ~arnoai##, however, 
2630 U . 4 .  



note that the relevant rules had since been amended. The Committee 
would like to know mhy s uniform rate was initially prescribed without 
relating it to the distance as recommended by the Rome Convention, which 
conti~ued unrcvised for over 60 years. They would also like Govarnment 
b mange for a careful and periodic reviw of such rates in future having 
regard to the basis of their original fixation and the experience gathered 
subsequtntly. 
[SI. No: 22 (para 1.109) of Appendix TV to the second Report (Fifth Lok 

Sabha)]. 

Actioa taka 

It has not been possible to find out the circumstances under which a 
unitform rate was prescribed for mail despatches under the gratuity scheme. 
This procedure has been in force for several decades. Apparently, at that 
time the Gratuity System was adopted only for despatches to distant countries 
for which regular sailings were not available. For nearex destinations. 
there were iegular steamer contracts with the BISN and other companies. 

2. The suggestion of the Public Accounts Committee for careful and 
pericdical review of such rates will be kept in mind. In fact, such a 
review was duly conducted in 1969, 1970 and 197 1. At the time of such 
reviews in future, due regard will tte had to the basis of the original fixdtion 
and the actual experience in the application of the rates. 

[P. & T. Board 0. M. No. 13-32171-CF, dated 1 l th February, 1972)l 
Recommendation 

The explanation of the delay in the Postmaster General's office as due 
to "thz concerned officer being on long earned leave", "the concorned file 
having bwn linked up in'scime other connection", "misroutinp of file" "and 
incomplete submission of the case by the dealing Assistant" are hardly 
convincing. While the Committee note that responsibility could not be 
fixed on any particular individual for the delay. they trust that the Dcpart- 
ment would take suitable remedial measures $0 as to avoid such costly 
delays. 

[SI. No. 24, (Para 1 120) of Appendix IV to thc 2nd Repcrt (Fifth Lck 
Sabha)]. 

Artion takes 
Suitable instruction% have becn issued to heads of Cirdcs to call and 

finalise the tenders in time. 
[P & T Board O.M. No. 29-8 169-NA dated 1 lth February 1972.1 

L m - m  
The Committee do not see any force in the argument that tenders for 

the year 1967-68 wcre acceptcd in parts to effect economy when there 



61 
was no permissive clause therefor in the tender call notice issued by the 
DepaRmcnt. Tbe Committee hope that such acts of indiscretion will not 
bo committed and that the department w d d  bt well fortified by suitable 
conditions in the tender call notice in future. 
.[Sl. No. 25 (Para 1.121) at Appendix Iv' to the 2nd Report (fifth Lok 

Sabha) J. 

The observations of the Committee have been brought to the notice ot 
'the Departmental officers who have been asked to take pitable note of 
the directions in future, 

IP. & ?. Board 0. M. No. 29-8169-NA, dated 1 lth February, 19721. 

The Committee are u h p p y  to note the slow progress af recovery of 
telephone dues pertaining to the period upto 67-68. Out of the dues upto 
1967-68 amounting to Rs. 342.06 lakhs outstanding as on 1st July, 1969 
only a sum of Rs. 39.92 lalihs could be recovered upto 1st March, 1970. 
As by the efflux of time it becomes difficult to realise the dues especially 
from private subscribers, the Commitfee wodd urge the Department to 
initiate a special drive to recover the arrears. They would suggest that 
the matter should be resolved without further &lay in so far as the arrears 
relate to Government subscribers. In respect of other subscribers it may 
be advisable to prepare Coasolidated arrears bills with relevant particulars 
for the working connections and systema'ically pursue them with parties 
concerned so aq to effect recoveries expeditiously. 

[Sl. No. 26 (para 1.132) of Appendix 1V to the 2nd Repon (Fifth Lok 
Sabhal ] . 

Effeorts have continually been madc to reduce ancan all the time. 
The steps already taken in regard to realisation of the anears upto 1967-68 
are Mailed below. 

(3) A special drive wits niilde during August, 1970 to November. 1970 
for liquidating the arrcan in respect of bills issued upto 31st March. 1968 
hcfnre the end of No. 70 vide the Sr Member (F) d.0. letter No. 23-1/70- 
TR dated 24th July, 1970 (copy enclosed) to all Heads of Circles/Telcphont. 
Districts. As a result of this drive. the arrears upto 1967-68 which as on 
1 st JulyI 1969 SLOod at Rs. 342.06 lakbs, RE 302.04 labs as on 1st April. 
1970 and Rn 259.65 lakbs as on 1st July, 1970 w m  reduced to Rs. 220.56 
lakhs by t& dose of N~ycmbcr, 1970. 

(b) hr November '36. the SEeretary(C) addressed a D.O. letter No. 
4-4/70-m, dated 26th November, 1970 (copy enclmd) to Heads of Fifteen 
GcIes/Telephone Districts which wcre found rn & lasihg behind. ilrging 



that they should take personal interwt in the matter and Ghsure exprsditiuus 
liquida!ion of the arrears. 

(c) A b h  drive to liquidate the arrears was made in May-June '71 
vide the Member (Finance) D.O. letter No. 4-2170-TR dated 1 lth May, 
1971 (mpy enclosed) addressed to all Heads of Circles stressing the need 
for making all out efforts to realise the arrears expeditiously. Gs a result 
of this drive, the arrears in respect of the bills issued up'o 31st March, 1968 
were further brought down from Rs. 220.56 lakhs as at the close of 
Flovcntber, 1970 to Rs. 169.01 as an 1st July, 1971. These outstanding 
have further come down to Rs. 155.46 lakhs as on 1st October, 1971. 

(d) On 15th June, 1971, a circular lettar No. 443171-TR (cow en- 
closed; was issued to all Hea& of Circles/Telephone District bringing home 
to them the observations made by the Minister (C) as follows:- 

"The result will matter with me. Low realisation will mean IJW 
degree of interest. It will keenly watch the performance of 
all the wncmcd." 

(e) A decision bas bx taken accepting in principle that the outstand- 
hgs of the following types in respect of W s  issued p b r  to 1st April, 1966. 
Wuld be written-off. 

(i) Where the claim though outstanding from 1st April, 1966 on 
onr books, whether against a working or a closed mnnwtion, 
canwt be substantiated for want of records (for example, trunk 
d tickets, etc.) 

(ii) Where a claim has remained unenforced for an unconscionably 
low period say from 1st April, 1966, after which it will be 
iniquitious to ask the party to produce proof of payment which 
the party claim to have alreaQy betn made by them; and 

(iii) Claims involving pe:ty amounts pursuance of which might be 
unummical end is lilrely to militate against the malntenantx 
of pod relations with the subserlbers. Powers have been 
delegated to Heads of CirdsfI'elephone Districts to wrtte-olT 

amqua of & m f d  b vide Mano No. 991/70-TR 
datzd Irt Jaauary, 1979 (oopy c m c l d j .  



(ii) Regarding outstasiding against &fence Department I[ 11, p r u  
posed to hold a maeting with Defence Authorities and discuss 
t&e ways and means for expeditious set iement of arrears. 

(iii) In regard to outstandings against other Governmciil Depart- 
mnts ,  the Minister (C) Wordered biters to be issued io con- 
cerned M i t r i e s  of Government d India and Chief Minister 
d State Government with full details. The Heads of Circlcs 
have been addressed for details d outstrurdings. 

[P. & T. Board O.M. No. 23-21/7&TR, (PT.) Dated February, 11th 
19721. 

Copy of D. 0. No. 23-1170-TR dated July, 24, 1970 from Shri S .  D.  
Nargolwda, Sr. Member (Finance) Government of India, Department o f  
Commwu'cations, Posts and Telegraphs Board, New Delhi. 

Por quite some time, Secretary and I have been impressing on tnl: 
Heads of Circle5 the urgent need for speedy liquidation of all areas or tek- 
pbne revenue, especially the arrears in respect of bilk isvlueii in earner 
years. You have been asked to pay sustained prrmnal attention ir:, the 
mauer. 

2. We have lately not only placed the 'Telephone Kcvenue Organlsa. 
tion directly undcr Heads of Circles but also brough! it into closer tcuch 
with the subscribers by decentralising it to the divisional level, so as to 
enable you to control the collection of revenue more effectively. You will 
appreciate that the responsibilty for realisation of dues in arrears and timely 
rtcovery of current dues, which has always devolved tm you has, wiLh ttrc 
nrganisational change brought about recently, now aswned a new dimen- 
siou. 

3. I, however, regret to find that even after the nc,r d ! ~ : . q c l x ~ e ~ ~ t s  1 1 3 ~ ~  
been in operation for a considerable period, the yosi!iuo is wgards ow- 
standings is showing no sign of wming anywhere near the tokruxr: limit>, 
3ur 3 months' old outstanding stood at nearly Rs. 6.5 crores as on 1st 
J:inuary, 1970. The Public Accounts Committee have observed rccentlv 
that the arrears of telephone revenue are 'substantial' and have dcsirej 
that t special drive may be launched for liquidating d i  su-h arrears upto 
67-68 within the next few nlonths. 

4. AU out dforts should accordingly be madc to accumplid~ thic hv 
the oDcl of November, 1970. 

5. All complaints regarding wrong billing should be promptly disposed 
crC; por cradit ccmttol (payment notine) should be placed on a sound fool- 
ing and diaccmnectbas dbrced rigorously against defaulting accounts. 

6. Dues agaiw Government subscribers shod be rraliid within th- 
tarpa' datc by p:wmil contacts and correspondence at the appropridte 
levels. 



7. All realisable arrcars against closed private connections should be 
cleard through legal notice, personal cmtact, oorrespondence, etc. 

8. Cases which need legal action should be progressed immediately 
keeping in view where necessary the requirements of thr: LinYitatiou Act 
u explained to you separately under Uma Sllankar's D.O. letter No. 20- 
73!70-TR dated 25th June, 1970. 

9. As to the non-realisable arrears against closed private connections 
these should be processed for write-off by the competent authority in the 
usual way care ping taken to see that mat!ers are taken up urgently a1 
the appropriate lwel so as to ensure that the write-off nlaterialises positively 
by the target date indicated above. 

10. I hope that you will ensure that all arrears upto 67-68 arc clear4 
by the end of November '70 as desired by the Public Accounts Commit- 
tee and, as far as your Circle is concerned, there are no residual dues lef'l 
unsettled by then which might occasion a fresh adverse comliient from 
the Public Accounts Committee. I may add that all concerned nny be 
warned that any failure or laxity in the liquidation of the ancar$ within 
the target date will h viewed very seriously. 

11. I s h d  be grateful if you will send a special reprt  on thc '2.5!11 of 
cvery month commencing from September, 1970, onwards, showing the 
progress made during the preceding month. This report should be addres- 
sed to me by name. 

12. Kindly acknowledge receipt of this letter. 
INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIRECTOR GENERAL, POSTS AND 

TELEGRAPHS 

No. 4-4170-TR. Dated, at New Delhi, the 26th November, 1970. 

Tt~e arrears of telephone revenue have been causing us a lot of concern. 
Although my predecessor and Senior Menibcrs in the Board have, very 
often, been writing to you on the subject, it seems that no substantial 
progress has been achieved to liquidate the arrears. The position in States 
such as Delhi, Assam, J & K, Bihar, Orissa and West Bengal is particu- 
larly bad. 

2. The seriouc position of the arrears is evident from the fact that 
UI respect of tbe total amount of a. . . . . . . .ht& duc to be collected at 
the end of March '70 the percentage of the amount remaining uncollected' 
at the end of Juae '70 was as high as. . . .The Minister for Cornmu- 
nicatims was constrained to remark that the a m  were quite conqider- 
able a ~ l  efforts should be made to realise the same quickly. 



3. E quite appreciate the back-log which hinders progress in the liqui- 
dation d arrears but you will realise that f o r 5  total liquidation, the r e  
coveries have to k h r  in excess of the current billing. The position of 
arrears will continue to remain unsatisfactcny unless, side by side, which 
with the recovery of current arrears, the back-log is also cffecfively pur- 
sued either by recovery or by write-off, as the case may be. 

b 

4. I would, therefore, urge you to take a personal interest in the matter 
and ensure that the arrears are liquidated early, as desired by the Minister 
for Communications. The aim should be to see that when the next review 
is made you should be able to report substantial improvement over tfie past 
performance. 

Yours sincerely, 
Sd./ N. C. SRIVASTAVA. 

Amt. due Percentage 
OD 31-3-70 of outstan- 

ding as on 
1-7-70 

2. Dclhi Phones. . . . . . . .  193' 14 79 

3. Assam . . . . . . . .  131.38 67-6 

7. U.P. . . . . . . . .  127' I7  50' 2 

9. M.P. . . . . . . . .  72.66 49' 2 
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COPY 
D.O. NO. 4-2170-TR 

GOVERNMENT OF INDU 
DEPARTMENT OF C0MMUNICA.TIONS 

(POSTS & TELEGRAPHS BOA'KD) 
S. K. Mehta, Member (yinance). 

Dared at New Delhi, the 11th May, 1971. 
My dear 

Kindly refer to my predecessor's D.O. letter No. 23-1/7@TR, dated 
the 24th July, 1970 stressing the urgent need for speedy liquidation of 
telephone revenue arrears. It was. inter alia, desired therein that a vigorous 
drive should be launched and all the arrears in respeca of the bills issued 
upio 31st March 1968 cleared by 30th November, 1970. Monthly pro- 
gress of reports had also been called for. 

2. We have since received the reports for all the months up to Novem- 
ber '70 and reviewed the position. It was observed that out of the total 
arrears of 266.86 lakhs as on 1st July 1970 for the years upto 1967-68, 
an amount of Rs. 45.31 lakhs only has been cleared during the drive period. 
The amount cleared represents 17 per cent of the arrears due for collection. 
It had been expected that if not all, at least a major portion of the arrears, 
especially thcse of the earlier years. would be completely wiped out. But 
the results achieved fall much short of our expectations. 

3. Heads of several Circles have intimated that the slow progress was 
due to various reasons, like existence of pockets of arrears due to decentra- 
lisation, non-availability of records, staff problems and delay in finalisation 
of cases under litigation, etc, etc. While I do appreciate that there would 
be some difficulties in clearing very old arrears, I feel that the difficulties 
shoald not be insurmountable and they could, to a great extent, be over- 
come by proper co-ordination and planning. It is felt that at least SO 
per cent of the arrears, if not more, could have been settled if concerted 
effor s were made. 

4. On a review of the details of the outstanding bills for the years 
upto 1959-60 received from some of the Circles, it has been observed that 
in several cases outstandinp of even very petty amounts (less than Rs. 
5 , -  in each case, have been allowed to hang on for years together. Cases 
were also not wanting in which the arrears though already considered to be 
irrecoverable were yet to be processed for write off. All such cases indi- 
cate that the efforts made by the field officers lacked the zeal and vigour 
with which the drive should have been made. Therefore, there is n d  
fo r  a still more vigorous drive for liquidation of the arrears upto 1969-70 
with greater and special emphasis on the arrears for the years upto 
1967-68. 

5. A special drive should, therefore, be made and at least throe fourths 
of the arrears cleared before 1 st July 197 1. For this purpose, you should 
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review the position, lay down the target for each Division and watch 
fulfilment thereob. 

6. The field officers who accomplish the targets fixed for them should 
be suitably ammended and thme who fail to do so repremanded. A 
special report indicating the results of the drive should be furnished by 
31st July 1971. 

Receipt of this letter may please be acknowledged to Shri Uma Shanhr, 
Deputy Director-General (Accounts) in the Directorate. 

M/- 
(S. R. MEHTA), 
Member (Finance). 

To 
Shri 
All Heads of Circles/Telephone Districts 

COPY 

DEPARTMENT O F  COMMUNICATIONS 

(POSTS AND TELEGRAPHS BOARD) 

New Delhi- 1, the June 15th 197 1.  

To 
All Heads of Circles Telephone Dist s. (By name). 

SUBJECT : -Liquidation of telephone revenue arrears. 
The arrears of telephone revenue have been causing a lot of concern 

b the Department, and the Secretary(C) and Sr. Member(Finance) have 
often written to the Heads of Circles on the subject, but the progress 
achieved in liquidating the arrears has not been to the extent desired as 
much as the three months old outstandings still continue to be very heavy 
of the order of Rs. 6 cmre.; 

2. 110 November '70 the Secretary (C) had addressed several Heads of 
Circles *re there were huge arrears and the perantage of the amount 
remaining unrealised at the end of June '70 in respect of the bills issued 
upto March '70. was high. No doubt the position has slightly improved 
since then, it still remains far from satisfactory. 

3. Besik the liquidation of the past arrears recrovery d current dues 
aim nods to be tdren proper care of. A fully efficient unit is expected 
to recover 100 per cent of the amount billed for at kast during 3 m n t h  
following the month of issue of bills. 



4. An assessment was recently made in respect of bills issued during. 
Nov. '70 an dremaining outstanding at the end of December '70. It 
was seen that in the case of a few units only (namely Bangalore, Hydera- 
bad and Madras Telephone Districts and Kerala Mysore and T m i l  Nadu 
Circles), the collec:ion efficiency was up to the mark. In the case of 
terrain units, namely, Andhra Circle, Delhi, Ahmedabad and Calcutta 
Telephones, the collection efficiency was near the mark. In respect of others 
units, the efficiency was low ,ranging between 21 per cent to 89 per cent. 
This showed that proper and timely follow-up action was not being taken 
after issue of the bills in the case of the Circles/Telephone Districts where 
the collection efficiency was low. 

In this connection, the Minister for Communications had observed. 

"The results will matter with me. Low realisation will mean low 
degree of interest. I will keenly watch the performance of all concern- 
ed." 

In view of the Minister's cbservations. the Heads d Circles/Districts 
should immediately review the posi ion in respect of individual TR. 
Units with a view to pin-pointing thosc which are lagging behind in this 
regard. The machinery employed for 'follow up' ac!ion after the issue 
of bills should be geared up. where necessary. No laxity i?.r the part of 
the TRA Unit and 'or the Exchange authori ies should be tolerated in 
regard to the realisation of revenue. Necessary steps should bc taken 
and it should be ensured that the collec:isn efficiency in cach and every 
unit and for the Circle !District as a whole is stepped up to the optimum 
point. 

A monthly review of the performance of cach TR Unit should be 
made and cach unit informed of the performance c.f the cthers compucd 
to itself. Good work done by units should be appreciated and those 
showing indifierence or in-attention should m e  in for adverse notice. ?he. 
adverse comments on bad pcrformancc will goad the less efficient/unit 
into greater activity. The aim should be to introduce an element of. 
healthy competition among the various units to induce them show bcncr 
results. 

In the monthly report to the Directorate, a special para should be- 
incorporated indicating the result of the review madc and action taken- 
thereon. 

5. In his observations, on the review of "telephone revenue billing,. 
collection, and arrears" for the month of November '70, the Minister was 
critical about the case in which the telephone dues become irrecoverable. 
Great care has, therefore, to be taken to see that the revenue billed for is 
promptly rdised as far as possible. In cases where the subQcriberr go 
into &fault and their telephones should be disconnected, the defaultas 



chased promptly, and all efforts made to recover the dues. The correct 
and timely issue of the bills also helps in keeping the outstanding low. It 
is necessary that steps should be taken to minimise delay in advising the 
TRA Units, of changes in the status of an installation (i.e., opening, shift- 
ing, transfer together parts etc.) If delays in these matters are allowed 
to occur, bills are issued belatedly or sent to the wrong address jeopra- 
dising the chances of their settlement. 

In c a m  where inspite of the necessary follow up action for recovery 
of the dues, the outstandings cannot bc r e~ve rcd  and they have, per force 
to be written off, it should be ensured that he d~partmental officers were 
not responsible for a situation in which wri.eofl has to be done. 

6. Receipt of this letter should be acknowledged. 
Sd/- 

UMA SHANKAR, 
Deputy Director General (A ) . 

DH.4R'I'IYA U.4K I'AK VlBHACi 
Office of the Dak Tar Mahanideshak (DGPBrT) 

NO. 9-2 1 170-TR 
New Delhi-I, the 7th January, 1972. 

To 
All Heads of Circles iTelephone Districts. 

~ ~ ~ . l ~ ~ ~ : - W t i t e . - ~ f f  of irrecoverable Telephone dues in respect of bills 
issued prior to 1st April 1966Delegation of financial powers to Heads of 
Circles/Districts. 

The President has been pleased to delegate to the Heads of Circles,' 
Districts, the powers to write-off the irrecoverable telephone dues of the 
following descriptions relating to both Government and Private Telephones 
in respect of bills issued prior to 1st April 1966, to the extent noted 
against :- 

--- --me- ---.-a 

Descripuon Extent of powers. -- --- - ...- - 
For bills issued For bills issued 
prior to I-4-50 crubsqueat to 

31-3-58 but 
pnor to 1-4-66 

(i) Outsundinp against a working cr clomd CON- Upto Rs. qooo,- Upto Rr. zooo,- 
ncdon. whev payment has not been forth- in each case. in each case. 
corning despltc all efforts and the party +s disputed the bill (s) and wu~ts details of du rn  
but detds connot be given for want of relevant 
records (for cxamplrr. Trunk Call T~rkcts etc.) 

(i) Outsundin -st a w k i n g  c r  closad con- Upto Rs. qc<o1- Upto Rs. ZOCK;? 
Wtim &re the pony cbirns to +vc made in each case In cad me. 
the payment but d o a  not have rempt (s) at 
thir dhmt date. 

(iii) outsandings &king petty amount8 a&+t RL 200,'- in Rs. 2 ~ d -  ia 
~ M n g  or closed c o n ~ t i o n  where dl posstble c ach me. each asc. 
etFo~~mLdctdlClUKthCdwiUveprOvcd 
fudle and huthcr p u m n a  u considered us+ 
ec~nclakrl and hence not worth while. 

, . .-.--- 



2. The( Heads of Circles,/Distric!s bedore resorting to w r i t e 4  will 
screen all cases, of the description detailed in Para 1 above, carefully. 
The write-off sanctions will be issued under the personal signaturn oL 
the Head of the Circle/District and contain the following certificates besich 
the usual one appended to sanctions to write-off:- 

"All the cases detailed in the sanction have been carefully scrcend to 
my satisfaction and I hereby certify that- 

(i) The need for such write-off has arisen not from fraudulent mani- 
pulation or misplacement of the relevant records but from nor 
ma1 administrative exigencies; 

(ii) Suitable action wherever necessary for omission or negligence 
on the part of staff concerned which led or contributed to the 
loss. has been taken; 

(iii) Adequate measures have b x n  taken wherever necessad to 
prevent a repetition of such losses in future; and 

(iv) only those cases where bills were issued before 1st April, 1966 
and appeared as outs'andings in the books have been includ- 
ed in the sanction.'' 

3. This issues with the concurrence of P & T Finance vide their U.O. 
No. 45-FA1172 dated 5th January 1972. 

(Sd.) UMA SHANKA'R. 
Deputy Director-General(A ) . 

Copy forwarded to:- 

1. The Accountant-General. P & T belhi. 

2. The Director of Audit and Accounts, P & T Delhi, Calcutta, Nagpur 
Madras, Kapurthala, Hyderabad, Jaipur, Lucknow, Patna, Bangalore, 
Lmopal, Trivandrum. 

3. P & T Finance ( I ) .  

2. Budget, CI, 0 & M (Insp. Orgn.) Sections of the P & T Directorate. 

(Sd.) K. L. GOYAL, 
Asslt. Director Genctal ( TR 1. 



OFFICE OF THE DAK TAR MAHANIDESHAK (DG P & T) 
No. 4-4317 1-TR(Pt.) 

All Heads of Circles/Telepbone Districts (By name). 
SUB JECT:-A wears of Telephone Revenue-Recomndot io~t~  of the 

Public Accounts CommitteeSpecial Drive for liquidation of 
The Public Accounts Committee in Para 1.1 32 of their Second Report 

1971-72 (Fifth b k  Sabha) have observed as follows:- 

"The Commit%c are unhappy to note the slow progress of recovery 
of Wephone dues pertaining to the period upto 1967-68. Out 
of the ducs upto 1967-68 amounting to Rs. 342.06 lakhs out- 
standing as on the 1st July, 1969 only a sum ot Rs. 39.92 
lakhs could be recovered u p  1st March, 1970. As by the 
cfeux of time it becomes difficult to d i s c  the dues especially 
from private subscribers, the Committee would urge the 
Department to mitiate a special drive to reawer the arrears- 
They would suggest that the matter should be resolved with- 
out further delay in so far as the ancars relate to Government 
subscribers. In respect of other subscribers it may be advip- 
able to prepare consolidated arrears biUs with relevant particu- 
lars for the working connections and systematically pursue 
than with parties concerned so as to effect recoveries expcditi- 
wdy." 

2. In pursuance of the a b v e  rtcommendations, all out efforts should 
be made to liquidate to the arrears not only upto 1967-68 but also those in 
respect of bills issued upto 31st March, 1971 without the least pwible 
delay. For this purpose. a spacial and a very vigorous drive sbwld bo 
s h e d  with effect from 1st January, 1972 and should oontinue for three 
months u p b  31% March, 1972. Then should be greater emphasis on 
liquidating the wears in respect of the bills kucd upto 3 1st March, 1968 
and it M d  be ensured thu them is uo ruMue oi such amars left at 
the CJopr d 31st M d ,  1972. In this axwction, your attention is invited 
to my D.O. letter No. 4-43/71-TR dated 15th June, 1971 a d c b m d  to 
dl Heads d Circles by name wherein the okrvatioas of the Miaister 
obaut tb importsnce and urgency d this matter wue brought home. 



AU pending complaints regarding wrong bills should be dis- 
posed of immediately and arrangement be made to ensure 
expeditious disposal of billing complaints received thereafter. 
Outstanding against Government Subscribers.-Apart from en- 
forcement of timely disconnec'ions in the event of non-pay- 
m a ,  personal contacts should immediately be established 
with the concerned Government Departments /OfIice~-s at appro- 
priate levels with a view to realising the outstanding dues 
expeditiously. 
Outstanding against Private Subscribers.-(i) Consolidated 
bills should be prepared covering all the past arrears with full 
details in respect of working connections and sent to the con- 
cerned subscribers giving them one month's time for payment. 
After expiry d one month, disconnection should be lesorted 
to where necessary. These cases should be systema'ically and 
vigorously pursued for expeditious recovery. 

All recoverable arrears apinst private closed connections, 
should be cleared through legal notice and personal contacts 
Cases in which dues are considered irrecoverable should be 
processed for write-off. 

4. A report showing the progress made and the results achieved should 
be submitted perpersonally by the Heads of the Circle by the 30th April. 
1972,. in the proforma (Annexure I) enclosed. A statement of irrecover- 
able amounts written off during the period of the drive and balance for 
which write off proceedings might have been initiated should also be fur- 
nished in Annexure TI (enclosed) alongwith the report. 

5. The receipt of this letter should b,- acnowledged. 
(Sd.) UMA SHANKAR. 
Dv. Director .Gmeral (A  ) . 

ANNEXURE I 
Rirport on the results achieved during the drive from I - r p  to 31-3-72 for liquidation 

of the telephone revenue a m .  -- - . - ---- --- --- . -.- ------ 
Yam of Position of outstnndings as on 
Amen 1-1-12 1-4-72 ------- 

Gwemrnent Private Government Private 
- -  subsaibers rubacribtn subscribers s u M b e n  - - *  - -  --.--- - -  

mpto 195940 
60-61 
61-62 
62-63 
63-64 
64-65 

and ro on 

ILslwm for the arrenn remaining unreabed at thr'clbjt of the dl*, if any. 
Ycnrarise lhunn . ' 

ARRPARS Head of the Circle. 



ANNEXURE ZI 
Statem:nt of irrec~vernblc amaunts written off etc. during the period of special drive with 

effect from 1-1-72. 

m n t  p r  of 
qsue wuc 

,{A) Total amount written off during the period of 
drive 

(B) Pnrticulm of Bahce of irrecovernble omaunts 
for which write-off proceeding initiated. 

Telephone ] Total amount 
No. involved 

Stnte at which case held in 
for finnl write-off 

'The Committee take serious view of the large scale short recoveries 
and failure to issue bills dealt with in the Audit Para. Although these have 
been attributed to failure of human element the Committee would like to 
stress the need for providing necessary safeguards such as surprise checks 
to ensure correct and prompt billing and receovery of dues fully and in 
time. 
IS]. No. 27 (para 1.133) of Appendix IV to the 2nd Report (Fifth Lok 

Sabha) .I 
ActSon taken - Y 

. ? .  

'Short Recoveries' and 'Failure to issue bills' occur on account of non- 
observance of the prescribed procedures and also due to failure or laxity in 
exercising the prcwibed chocks and counter-checks. These checks and 
counter-checks are constantly kept under review and mdified wherever 
necessary. All the subordinate authorities are being circularised reiterating 
the need for following the existing cbeqks a d  counter-checks and devising 
and implementing surprise checks to ensure correct and prompt billing and 
recovery of all telephone dues fully and in time: A copy of the instructions 
issued under Dlrcctoratc letter No. 23/21/7@TR(Pt.Y dated 11-2-1972 is  
attached. 

IP. & T. Bord O.M. No. 23-21/70-TR(Pt.) Dated: 17ebruary 1 lth. 72.1 
INDIAN POSTS AND TELEGRAPHS DEPART~IEST 

OFFICE OF THE DIRECTOR GENmAL POSTS Ahl) TELEGRAPHS 
No. 4-1/72-TR., New &/hi-1, Dated the 1 1 rh Februq, 1972. 
To 

All Heads of CirclesITelephone Districts. 

The PAC.  have taken a serious view of the persistent occurrence of 
w c s  of 'Short recovcry9 and 'Failure to issue bills' on the Tclephonc 



Revenue side. In para 1.133 of their 2nd report 1971-72 (Fifth Lok 
Sabha), the Committee have observed and recommended: 

"Although these have been attributed to failure o f  human elem&, 
the Committee would like to stress the need for providing 
necessary safeguwd~ such as surprise checks to ensure corra:t 
und prompt billing and recovery of L e s  fully and in timeen 

2. in pursuance of the above recommendations, all-out effort should. 
be made to see that the causes leading to 'short recovery' and or 'failure to- 
issue bills' are immediately put an end to. The first essential step in this 
direction is to tighten up the existing prescribed checks and test checks in 
regard to the billing of the following charges: 

(a) Local call charges; 
(b) Rental of telephones and accessories etc; and 
(c) Trunk call charges 

Attention is invited in this connection to this Dire~torate'~ Circular letter 
No. 5-63/7@PI@ll) dated 28-9-1 970 prescribing : 

(a) The detailed procedure for taking the meter readings especially 
for the conaideration that no completed revolution was missed 
and how the completed cycles should be erhibited in the 
Register of Local Calls (Meter Reading Register) to be sent 
to the TR Unit for billing; 

(b) The following checks to be made/cxercised in connection there- 
with. 

3.1. (i) The Exchange Officer to send a list ot teiephotle~ in respect of 
which one or more revolutions were completed during the quarter and the- 
TR Unit to check the list with the Register of krcd cah. 

(ii) The Inspecting Weer to furnish to the TRA Unit a list ot 100'  
worhng telephones with the meter readings as on the date of ~nspcction in. 
the TRA Unit to check and see that the meter readings shown therein are 
broadly wrfcct. 

(iii) The Inspecting Officer to check the proper maintenance of meter 
rertding nootds ia the exchanges; d 

(iv) Tbe TRA Unit to maintain a list of heavy cdlm and keep a 
watch o v a  the bills of such subscribers. 

3.2. It should be ensured that thc mid i r w a u c t i ~ ~ ~ ~  md tht cbedtd;  re 
scrupulously faIlowad/made by all concerned. 

3.3. A d i g  to the aew procedure inwduoed oa the Wi d the 
Bining Committee's Rspon, the pftimb relating to tbe meter red- 
in@, crsdit, debit and net local calls etc. will br filled by ths wtcr deck 



75 
in the Register of Local Calls (Meter Reading Register) which will be 
ca@tted sb him upto tho coating stage. The meter clerk should take 
partkulara care to ensure that : 

(i) the 'last reading' in the register &lies with the 'present reading' 
in the previous quarter's register. 

(3) The No. of gross calls as worked out correctly reprwnts the 
differepce beiween the 'present* and 'last' readings. 

(iii) The number of net chargeable calla equals the gross calls minus 
credit calls (including free calls) plus &bit calh. 

(iv) The evaluation of local calls has been done correctly. 
(v) Page-wise totals and cross-totals are correct and the total of the 

money column represents the correct charges with reference to 
the net chargeable calls. 

3.4. receipt in the TRA Unit, a test check of 25 per cent of the 
items should be conducted by the Accounting Clerk who should check the 
envies in all respects and put his initials against each Telephol~ KO. whose 
entries are checked. The Head Clerk of the Section should personally 
ensure that the prescribed check has been carried out and completed. It 
should also be seen that the total amount of local calls biled for as per the 
B i l l b  Register has been reconciled and tallied with the total value of the 
local call charges to be bil!rtl as worked out in the local Call 'Register. He 
should sign with date on the last page of the Local Call Register in token of 
having done so. 

4 .  Rental of telephones and accessories- 
'Short Recovery'/'Failure to issue bills' in respect of such charges 

generally occur on account of non-receipt or delay in the receipt of 
A /Note i s  co~npletc in all respects and the chargeable distance 

therein. In this connection. the position should be tightened up as indicated 
below 

(1) Any delay in the issue of or despatch of completid A/Ns to 
TRA Unit, should be seriously viewed. 

(2) The A/N issuing officer sho~lfd personally ensure that the 
A/Note is complete in all respects and the chargeable distance 
and the rate of rental are shown therein. 

(3) When cases of delay of more than one month in the despatch of 
completed A/Notcs to the TRA Unit are brought to the notice 
of Heads of Circles, the delay should be viewed seriously. 
responsibility fixed and suitable action taken in each case. 

(4) The OYT Scheme was introduced in 1949-50. The prescribed 
period of 20 years in respect of OYT telephones o m  during 
1949-Sl still working would have ~xpited fa l 9 6 G 7 l .  After 

. the expiry of that period, rental was chargcabk at non-OYT 
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rates. The cases of all O*'telephones provided ia 1949-41 
shbW be reviewed and it should be ensured ,that the rental has 
been suitably revised. In this connectign, Directorate's jnstruc- 
ti- issued~underietter No. 2-43fi7-TR dated 1815-68 should 
be referred to. 

(5) A RdW& of Guarmeed Cwnections should be maintained 
in &fch TRA unlr and a watch kept that the charges due are 
~~ from yaar to year upto the d&ed expiry of the 
period 9 ~~. 

(6) Check of Teltphone Directory in the TRA Unit with the 
Subscribers' Record Card should be smictly enforced to ensure, 
irtlerdia, that s o  unauthorised telephone exists for which rent 
is not being recovered. 

(7) Internal review of the Subscribers" Record Cards should be 
strictly enfor& to ensure that rental for each telephone and 

- ' accessory provided to a telephone is billed for concc4ly and 
timely and there is no failure to issue any ,bills. This work 
should on no account be dowed to fan in arrears. 

(8) A complete list of the IWXs, PXs, non-exchange litles etc. as 
working on the 31st March is to be furnished by the Engineer- 
ing authorities to the TRA Unit before the 30th April. Any 
failure or delay in this regard should be viewed seriously. Thc 
A.O. incharge of the TRA Unit s'lould ensure that on receipt, 
the list is checked with the Subscribers' Record Cards and 
discrepancies, if any, reconciled. 

' 5.  ,TI-& Cali Charges.-(i) Under the existing orders the test check 
of 10 percent of valued tickets for smaller exchanges and 25 percent of 
such tickets for bigget exchanges, in respect of the valuation done in 
TRAO, is provided. In respect of T.C. tickets valued by the exchanges, 
the test check is to be done for 10 percent of these. It should be ensured 
that this work is not skipped over or  omitted to be done on any account. 

(ii) In the case of those exchanges whero the valuation, sorting and 
listing is done in the local Trunk Exchange, a reconciliaticm between thc 
total No. of tickets used in the Exchange on each day and during each 
Wling period with the total No. of tickets listed and uansferrcd to the TRA 
Unit for billing plus the PC0 tickets and non-chargeable tickets taken to- 
@her should be made and thL is the responsibEtp. af the Exchange 
Ofhx. The reconciliation between total No, of tickets teceived in the 
'I13Ri9 Unit duly listrd and the total No. of tickets billed for ae per the Rill 
Register as also between the amount of the listing sheet< with the amount 
of T.C. ohargcs billed for as per the bill Register is the respondbnity nfthc 



TRA Unit. It  should bo ensured that the required reconciliation is pro- 
perv done in the exchange and in TRA Unit respectively. 

6. In addition to the above chedrs and counter-checks which ara 
already provided for in ,the rslioug n& a& oadclrs at present, surprisa 
checks as sqq- by the PAC, shwld $so be. de*d and enforced by 
the DETIA.0. as the case may be, to ensure correct and prompt billing 
and r e c o v q  of dues.fully and in time. I 

7. W ,  i n p u ~ t b p s ,  will, nloo apply mtatis mutandis to  billing of 
International calls, Telex Calls, Intelex calls and leased long distanca 
Ciicuits. 

8. The receipt of this letter may kindly be acknowledged. 
UMA SHANKAR 

Deputy Director General (Accorcn!~). 

The Committee are concerned to find that the instructions issued by 
the Department in June, 1967 which provided for taking meter readings 
every fornight were missed by the staff and that the readings were continu- 
ed to be taken monthly with the attendant risk of failure to bill a complete 
cycle as recorded by the four digit meters. They would like the Dtpsrt- 
meat to review the position in this regard in all the SI'D exchanges and to 
take appropriate action against the staff responsible for the faiiare. The 
Department may also examine the cases of heavy callers in these exchmpes 
to see whether there was failure to bill a complete dycle by comparing the 
bills for a few quarters and effect necessary recoveries. 
[S. No. 28, (para 1.142) of Appendix nt to the 2nd Report (Fifth Lok 

Sabha J 
Act3on taken 

The position has been reviewed and lower formations have been 
addressed ta ensure that meter readings of all subscribers in telephone 
exchange systems having STD are taken fortnightly as per instructions 
issued in June, 1967. They have also been instructed to take appropriate 
action against the staff who failed to comply with the instructions, 

'l'hc Circles/Districts were also directed to examine all cases of under- 
billinp stemming from failure to bill a complete cycle over the period 1st 
July, 1967 to 1st Septemkr, 1971. Reports have been received from all 
the Units to the effect that such cases have been sorted out and recoveries 
have been effected in a mnjority of cases. .) 

Copies of this offie letter No. 27-4/71-PHB (3) dated 14th Septem- 
ber, 197f and 31-23/64-PHB dated 13th June, 1967 are enclosed. 
f Annexure A & B) 

IP & T Board OM No. 27-4/71-PHB dated 11th February 19n . l  



ANNEXURE 'A' . ,. 

(DIRECTOR GENERAL OF IW!$IS AND TELEGRAPHS) 

No. 274/716PHB(3)' Dated at New Delhi, tk 14th September, 1.971. 
To 

All Heads of Circles/Telephone Districts. 
Sir, 

Instructiom were issued vide this office letter No. 31-23164-PHB dated 
the 13th June, 1967 regaqling taking meter readings of all subscribers in 
telephone exchange systems having STD eve@ fortnight in view of the fact 
that four digit meters are still not replaced by five digit meters. It has been 
brought to our notice that in a number of telephone systems the readings 
were not taken fortnightly with the result that under-billing resulted in 
case of number of telephone subscribers. The Public Accounts Comm:ttee 
bas taken a very serious view of this fact and has desired that appropriate 
action should be taken against the staff responsible for its failure. You ere 
requested to examine all cases of under-billing of the above nature from 
1st July, 1967 till 1st September, 1971 and send details of the same to this 
office indicating at the same time the action taken against the st& respon- 
sible for the lapses. This may be treated as most urgent as a report is to 
be sent to the Public Accounts Committee. 

Yours faithfully, 

l- 
D N .  RAMACHANDANI, 
Deputy Director General( T )  . 



ANNEXURE 'B' 

OFFWE m THE D ~ O R  GENEWU OF POSTS AND TELE 
GRAPHS DAK TAR BHAVAN, SARDAR SQUARE, 

No. 31-23/64-PHB .: '. 13th June, 1967 
23rdtjy&shrha,. 1889(Saka). 

To* 
All Heads of Circles/Districts. 

SUBJECT: Complairds about excess meter-calls at STD . swionr. - 
The complaints 'about -epess metei-calls, especidlj from station8 

having. STD have been investigated and as a result foIlowing instructions 
are' issued:- 

The meter-readings of all subscriben in tekphone exchange 
systems having STD should be.talten every fortnight and enter-, 
ed in a register. Tho meter reading clerks should be allotted 
different sets of Numbers every fortnight or month. In this 
comection, the previous instructions issued ride No. 31-231 
64-PHB dated 29th March, 1967 are to be modified as state# 
above. 

Any spurt observed in the meter read& should be bnxgbt to 
the notice of the Assistant Engineer. Action will then be 
initiated to check up the subscribers' meter 'md subscribers 
line. The possibility of a fault causing the "line held-up" and 
allow the meter to operate continuously may have to be inves- 
tigated. A telephone inspector should be deputed to 6nd out 
any special reason like marriage or illness at the subsc~iben 
premises, which could he the cause for such a spurt in the 
meter reading. The matter should be reported by the. Assis- 
tam engineer, Phones ta the' Divisional ~ngineer, Phones who 
would examine anv poM6lity of a technical defect and record 
his detailed findings in a register kept-for the purpose. 

. ?9 



' (3) Action should also be taken to give due publicity to the fact 
that STD calls are metered on time-basis and as such the s u b  
criber must make sure that he disconnects properly after his 
STD call 6 over. 

Please acknowledge receipt. , 
I 

8 (Sd.) MARCUS DELIMA, 
-u@ P u ~ ~ ~ o F  Qtncrd (T)* - 

Copy to All Divisional Engineers Telephonesflelegraphs. 
Copy to a l l  Sections in the Directorate. 
Copy to fie No. 5-46/66-PHB.' 
Cbpy for Guard ae .  ' 

I (Sd.) S. G. WATWE, 
Depury Chicf Engineer (MX) 

Recornmedation 
'ihe &mn&tee would like to know the reasons for such' M i ~ p r e a d  

under -b ig  in as many as 432 cases involving Rs. 9.71 lakhs during the 
period of a year and a half between: karch, 1968 to ' Au&t '1969. The 
Cbmniittee hope ihat pendlng replacement of 4 digit meters by 5 "digit 
meters which should be expedited, the instructions issued on' 28-9-1970 
-to obviate the possibility of under b i g  would be strictly followed. 
IS. No. 29, (para 1.143) of Appendix IV to the 2nd Report (5th Lok 

_" - i Sabha)]. 
Actbn taken 

Tbe main reason contributing to widespread u n d c t ~ ~ g  was Won- 
availability of meters of adequate capacity" thereby all  tbe calls made by 
a subscriber were not accounted for. 

. Secondly the under-Wng under reference stems from failure to take 
meter readings once a fortnight as enjoined in our inetructions of June, 
E967. ' 

Vide this 'Mice letter No. 27-4/71~PHB(2) dated 14th September, 
1971, the Iidd units have been once &gain' aairected to foUow'the provisions 
of P. & T. Diedorate letter No. 5-63/7@FH&1) dated 28th September, 
1970 so tbet the passliiity of under W a g  is obviated. 

(Copies of this office letters No. 274/71bPHB(2) dated 14th Septem- 
ber, 1971 and 5-63/70-PHB(1) dated 28th SQ+kr, 1972 ate encb- 
bd). . ( A n o ~ u t ~ 1  W) 

[P&T Board O.M. No. 27-4171-PHB dated l lth February, 1972.7 



ANNEXU&L 'C 
"BHARTIYA DAK TAR WBHAG" 

OFFICE OR THE DAK- TAR MAfPANU)ESHAK 
(DUUXTOR GENERAL OF POSTS AND TELEGRAPHS) 

NO. 27-4/71-(2) Dared at New Delhi, the 14th September, 1971. 

To 
AU Heads of Circles/Tekpbone Districts. 

SUBJECT:-Under-billing of subscribers due to not taken into account of 
complctiun of cyde that is crossing of 9999 reading in four 

digit meters---replacement of four digit meters by five digit 
meters at SYD statiot~f. 

si, I 

Your attarion is invited to instructions contained in our letter No. 
5-63/~7WHB(i), dated the 28th September, 1970 an rhe atrove oubjoct. 
It bas come to the ~ t k e  of the Public Accounts Committee that the ins- 
tructlons issued regarding periodicity of meter rea- have not b a n  
adhered lo in some, of the STD stations which KsStd in wder-billing and 
tbe Commitlee has t&n a kery serious view of this lapse. You are, 
therefore, requested to bring to the notice of all concerned, the instructiodls 
contained in the above circular once again, and to see that tbe instructions 
therein are followed strictly. Action should also be taken to replace four 
digit meters by five digit meters, especially on the heavy calling subscribern 
The aIlotment of five digit meters is being made in the Directorate by TPS 
Section and action should, therefore, be taken to approach that Section for 
the required allotment. 

2. Attention is also invited to this office circular No. 27-3171-PHB(4) 
dated the 17th May, 1971 insfruning that a test week should be obsewed 
once in every quwter in all ,@lepbone exchanges SID stations and the 
subsaribers f ~ d  to be making more than 5,000 calls &odd be sorted 
out. The readings of meter od such suixuibers are to be taken once a 
weekC instead of once a fcmaight. It is very necessary that these ins=- 
tiom are also strictly adhered to. 

Yours fnithfully, 
(Sd.) D. N. RAMCHANDANI. 

Deputy Director General (TI. 



ANNEXURE D 
Registered 

INDUN POSTS AND TELEGRAPHS DEPARTMENT 
OFFEE OF THE DIRECTOR CiE,NFXAL OF POSTS AND 

TELEGRAPHS 
No. 5-63/70-PHB(1) Dated at New Delhi, the 28th September, 1970. 
To 

All Heads of Circles/Telephone Districts. 
-JECT:-Under-billing of subscribers duo lo not taking into .acc.ufmi 

completion of the cycle i.c. the crossing of 9999 reading irr 
four digit meters replacement of four digit meters by five digif 
meters nt the S.T.D. stations. 

Your attention is invited to the instructions contained in this office 
letters No. 31-23164-PHB, dated 29th March, 1967 and 13th June, 1967. 
In spite of these instructions, cases of under billing of subscribers have 
come to the notice ob this office &re, while computing the number of 
calls during the quarter, a complete cycle or two of 10,000 calls has h n  
missed. This can lead to 10% of revenue apart from avoidable disputes 
with the subscribers. t 

2. In ordm to safeguard against such omissions, the following procedure 
should be adopted especially in S.T.D. exchanges where 4 digit meters are 
installed. , . . iq,yy 

(1) Whenever a meter has made a complete revolution i.e. the 
reading has crossed 9999, the subsequent reading in the Regis- 
ter of "fortnightly readings" should be underlined in Red Ink 
and the letter 'R' used to indicate completion of a revolution. 
If the meter has crossed 9999 once, twice or thrice during the 
quarter, letters R1, R2, R3 respectively should be recorded 
against subsequent readings. 

.) After the fortnightly readings are takm and recorded in the 
prescribed Register of fornightly readings, the readings 
should be carefully gone through by the Supervisor of the ex- 
change for checking the revolutions (i.e. recording of R1, R2, 
R3 etc.) and spurts and each page of tbe register should be 
date initialled by him at an appropriate place specially reserved 
for the purpose. 

(3 )  At tbe time of furnishing the final meter rending for s quarter 
to the T.R.A.O., the entries against each telephone number in 

8 2 
** a 



tbe 'fortnightly reading9 re@m &OW be canftllly reviewed 
- sad in respect @ those tclepfwmc numbers where the rnatet has 

completed w e  or more cycttr (rcvdntibrg) a red line should 
be dtam under the telephone number. 

(4) (i) While transcribing 'present rcadig' in the Register of local 
calls to be a t  to the T.R.A.O. for the quarter, in the case 
4 telephones of which the meter has completed one or more 
rounds, the digit 1, 2 or 3 representing one, two or three com- 
plete rounds, as the case may be, &odd be added as a first 
digit on the left-hand side of the actual present reading figure. 
This digit should invariably be written in Red Ink in both 
the copies of Local Call Register, i.e., the Exchange Copy as 
well as the perforated copy to be sent to the T.R.A.O. 

While computing the calls made by such subscribers during tha 
quarter, the number of calls should be worked out taking into 
account the Red Ink digit as explained in the example given 
below:- 

Lsxamplc : - 
In an exchange of four digit meters, the closing reading for the 

quarter ending 31st March, of telephone No. 624058 was 
7777. During the quarter ending 30th June, the meter com- 
pleted two rounds and the reading as on 30th June was 8888. 
The readings in the Local Call Register would be recorded as 
follows :- 

. .. -+ 

(ii) In the Iwal call register of the subsequent quarter (i.e., quarter 
ending 30th September) the present reading in the above case 
will become 'previous reading' which should be recorded as 
8888 only and not as 28888 (i.e., the red ink digit should be 
omitted). 

(5) The case of the telephones of which the meters have completed 
one or more round, should receive special attention while 
compiling the local call statement to be sent to the T.R.A.O. 
The officer-in-charge of the exchange should ensure that the 
crossing of 9999 (i.t7., the completion of round in the meter) 
is correctly recorded id the registcr of "fortnightly reading" 
and correctly transcribed in the local can statements for the 
T.R.A.0: in the manner prescribed in item (4) above. .. 

m e  d@t '2' represents 2 rounds eomplded by the meter during 
the quarter. The digit 2 is to be written in Red Ink 



(6) ?he q u a r t ~ l y  ~ e g h  of local d s  .WW the exchange 
10-thg. T . U O r  W d  be m i 8 y  a W > o f  telephones 
m rcrpwt d adjch-~po orrmm mvohthw were completed 
during the qmta. . -%be isumber ]of mmpItbbd-firourids should 
be indicated against each telephone. This lift will -& mt by 
the aftlair-&charge 'of 'the+,exchqngc uader his sigruitum. A 
copy of Bibis %st should invariably be kept in fbs Exchange 

for inspection at any t h e .  ''This list will be a 'due' return to 
uccbmpany. the rigister of local Calls and in case there is no 

'-telephone number for. which the meter bas completed a round 
duhg  the quarter, a' 'Nil' list should accompany 'the local call 
cregister. This list wil l  be checked by the T.RA.0. with the 
register of local calls to see that number of completed cycles 
isAexMbitkd 'therein comctly A certificate of check having 
been cmritd out Should be ncerded on.&& List by the appro- 
priate 'mqmvisory staff to be nominated by the Accounts 

* 'Officer kr the purpose and counter-signed by the Senior 
Accountant. The List so completed should be fled scparatcly 
and kept in the &tody of the Senior Accountant for tub- 

mymt roderence as and whan #aesoary. 
(7) As stipulated in para (I) of letter No. 31-23/64-PHB, dated 

93th Jube. 1967, the mcter reading clerks sbould be allotted 
Merent sets of Numbers every fartnight or month. 

(8) Under Rule 209 of P. & T. .Manual Vol. XIV, Inspecting 
Officers are required to furnish to Ihe T.R.A.O. a list of any 
100 working mnections in the exchange, they visit, t e  &1c 
the T.R.A.O. to see whether rental is being recovered in ns- 
pect thereof. While compiling the list of sucb numbers in the 
exchange, the Inspecting OAictr should also indicate against 
each telephone number, the meter readings as on that date 
against these numbers. Such occasional surprise checks will 
enable the T.R.A.O. to see that the meter readings being fur- 
nished by the exchange in the register of local calls are broadly 
correct. 

The Inspecting Officers should also check the records mentioned 
above whenever they visit the Exchange. 

(9) The T.R.A.O. should maintain a list of heavy callers, say, s u b  
scribers who make calk to the tune of over 5,000 calls pel 
quarter. A watch should be kept in the TRA Branch over the 
bills of these subscribers trorn time to time so as to ensure the 
psuility of a complete round failiag to be b i i  for is not 
overlooked. In case the number of calk a p k e t  the# tele 
pbones are found to be on the low side in any quarter, &a 
manet shuld be taken up with the O i b r - i n ~ b g o  of the 
exchange w ensure the corrections of the calls. 



3. Instructions had been issued to f.rplace the existing 4-digit meters 
by 5-digit meters specially on' tfii heavy trafiic subscribers. It is observed 
that progress in this p p r d  bas kea qrriDa.bow. ~MMtisats for ' !idiigit 

fl iertts.'ie bb i i "ma& by the DUCUWM I . ' I I 8 s s e )  " fadm td t d e  
' -'bn ' r e d  t :'bf"iq€ormation about swibbility aS.-bwt'rmeters .froxi' M/s. 
'?nt(hS # elbphtmc Industries. OII receipt .of- s e f  m ~ n t ,  ' t 4 m d a t e  
steps Shd& bi taken to place the necessary indents on MIS. Indian Tela 
phone Industries or the Chid Controller of Tdagraph &ores and further 

.9et~cm' sbhrld be I&& .to iasfal these meters for the h v y  fs&ic sub- 
secrikrj. wt:h kasr poSible delay. 

4. A quarterly progress rtpart in respect d number of subscnirs fitted 
with $-digit meters should be sent to the PHB Section of .thi birectoratc 
bcncdorth. The first quarterly statement should indicate the position .aa 
on 1pt October, 1970. 

Receipt of this communication may please be acknowledged. 

Sd./- N. V. SENOI, 
Senior Member (T.O.) 

copy to:. T 
1. TPS/TRjPH&!PHM/hpeetion Work Study /TE Vigilance 

Branches of etbe Dimorate. . 
2. D'(A)/D(l) JD(C) /brn(T)/DDG(S)/DDG(A). 
3. DCE(E) /DCE(X) /DPH(T) /DPH(E) /IXWMX)/DTWDIT. 
4. Director, Training Centre, Jabalpur. 

t 

5. Guard file. 
Sd./- D. R. BAHL, 

Assistant Director (PHB) 

The Commltta note that as against the anticipated supply of 2.65 
lakh 5 digit mtcrs to replace the 4 digit meters and to meet normal ex- 
pansion' fequinfiwnts during 1969-70 only 30,634 could be procured. As 
thew L am urgent need for 5 digit meters to diminate me possibilities of 
kekugu of revenue, Oovemmcnt shotlM take necessary measurn to step 
up Wgetmu produdmiand ia the1mclenWl!ik with the limited availaWty 
Of these nadsra.ths F: & T. DeparLarcUt shotlld give priority for replace- 
ment d 4 aetmt in hravy ullcbmgs " The Committee would also 
tllw €bat Oaern- m8y ccm!&kr the msttet in all its aspects to- ex- 
plore the anyr and marrns ot m g  wgent npnitcmcnts d 5 di* 

*%mtm. 
[S. No. 30 (para 1.144) of Appendix N to tbe 2nd Report (5th h k  

Sbha).] 



I.TJ. supplia have oonhwd to Ibe lower than anticipatwj originally. 
la the year 1971-72 tbey ftave.prrrmised only 25,000 5 digit ineters for 
replacement. To augment the suppW, an order for import of 2,00,000 
5 digit meters have bcen placed and tho supplies have c o ~ n c k l ,  *' 

With this total of 2,25,000 meters, about 50 p a  cent .of the quippod 
subscribers telephme lines at STD stations as on 30th September, 1970 
and 100 per cent of all Telex subecribars will be covere.d. This work of 
replacement of 2.25 lakb meters is expected t o  be completed before tfie 
end of 1972. . . 

[P  & T. Board O.M. No. 27-4/71-PHB, dated 11th ~ebruary, 1972.1 

That the arrears of rentals for the telephone, telegraph and speech cir- 
cuits provided for the exclusive use of other Government Departments since 
1955-56 could be brought down from Rs. 85 lakk to Rs. 19.32 Jakhs 
after the non-recovery was pointed out by Audit, shows that tho P. & T. 
Department were not taking effective steps in recovering the dues in the 
past. The decentralisation of telephone revenue ,work in the two P. & T. 
circles in 1967-68 cannot adequately explain in the delay in recovery over 
a period ranging upto 15 years. The Committee hope that in future re- 
covery of dues would be effected promptly on the commissioning of the 
circuits. 

[Sl. No. 31 (para 1.153) of Appendix IV of the Second Report (Fifth 
Lok Sabha).] 

Prior to May, 69 there was no specific provision in the Rule  for the 
withdrawal, as such, of the Circuits due to non-payment. Provision was, 
however, made vide I.T.R. 481 introduced with e k t  from 30th May, 
1969 and following the same, instructions have been issued laying down 
the procedure regarding withdrawal of chui t s  of the p d e s  who fail to 
gay the dues in time. In this amnection copies of the Directornte's 
letters No. 49/10,'7O-(T) (1 1 /TR dated 20th March, 1971 sMf 20.20/69- 
TR, dated 30th March, 1971 are enclosed. Tbc Heads of Ch1w have 
been once again addressed on 15th November, 1971, to implement 'the. 
instructions regarding djsconnection (copy enclosed). 

.(Pa & T. Board O.M. No. 23-8171-TR, dated 11th February, 1972.1 



OOVERNMENT OF INDIA 
DEPARTMENT OF COMMUNICATIONS 

(POSTS AND TELEGRAPHS BOARD) 
No. 49-10/7@T(l)/TR 

New De&-1, March 20, 1971 
OFFICE MEMORANDUM 

SVBJ ECT: -Withdrawal of Rented Telegraph T.P. and Telephone Circuits 
far failure to pay rentals in advance. 

Rule 481 of the Indian Telegraph Rules provides that ail rentals (for 
Rented Telegraph and Telephone Circuits) are payable in advance and 
failure to do so may result in the withdrawal of the Circuit. The rule, 
however, is not being properly followed as the growing arrears on account 
of the Rental Telegraph and Telephone Circuits will indicate. 

2. With a view, therefore, to make withdrawal of Circuits compulsory 
and effective in all cases of non-payment, it has been decided as follows: 

(i) Bills for rentals for circuits should be issued on the first cf the 
month preceding the month from which the rental period is to 
commence (rental should commence from the 1st of the 
following month). 

(ii) Subsequent to the issue of bills and after watching rewlwp 
thereof, for 15 days, a registered A.D. gotice should be i-w- 
ed to each defnulting party, who has not pa:d the biil(s), inti- 
mating that if no payment is made within 7 days from the date 
d issue of the notice the service on the circuit will be with- 
drawn. 

(iii) After watching paynwnts for 7 days subsequent to the issue of 
Registered A.D. Notice, a Discomection List of circuits for 
which payment have not been received, should be prepared (in 
triplicate) and two copies sent to the concerned DET/DE 
Phones who has been nominated for recovery of, advance 
rental issue of opening Advice Note etc., for the purpose of 
withdrawing the service on the circuit. 

(iv) On recript of t'he Disconnection List, the concerned DET/P 
will withdraw the service on the cimit without any further 
warning a d  return one copy of Disconnectidn List to the 
issuing Officer after noting particulars of action taken on eacb 
item included in that list. 

3. Thc above procedure will take. immediate e W .  All Billing f En- 
gineering authorities should be instructed accordingly. 

4. The receipt of this lettc~ should please k aclraowitdgcd. 
SdJ- (N. VASUDEVAN), 

Dtrccror of ACcounfs. 



Copy t0:- 
1. AU Haads of C~WD%biors:  
2. All Divisiopal <Epgrqear TJegraphr./Telcphcma~. 
3. T-1 Section, OSD(h(A) of fhc ~XWGKWW., 
Copy in advance, forwatcbd f o r b  i&oMion  end necessary action to 

all Divisional Engineers. . 
Sd/- (K; L. GOYAL), 

Assistant Director General ( TRP . 

OFFICE OF THE DIRECTOR GENERAL POSTS AND TELEGRAPHS 

Dated New Delhi; the 30-3-1971 

 be Divisional Eagineer Phones 
Nagpur. (TP Section) 

SUBJECT : -0uistanding in respect of Telegraph/ T.P.  and Wireless Circuits- 
Clearance of- 

R e f a c e  your oflice letter No. TG-1 l /VI/l8 dated 12th February 197 1. 

2. Rules 481 of L.T.Rs provides that all rental for Telegraphs and 
Telephone Circuits are payable in advance and failure to do so may result 
in the withdrawal of the Circuits. Sub-rule 2 of the I.T+R. lays down that 
these Circuits will be restored only on payment of ;dl dues an4 charges for 
reinstallation. 

3. ' h e  three m t h s  old outstanding as on I st April 1970 was 
Rs. 31.20 lakhs and as on 1st December, 1970 as per statement received 
with your letter under reference, remained the same. 

4. Instrwons laying down the prosodwe to be adopkd for the with- 
drawal of circuits for noa-payaeat of curtent dued have been issued vide 
this office lettct No. 49-10/70-T(l)/TR d a t g  20th March, 1971. Those 
instruaiow will cover tha cryrael g w ,  As r q p ~ d s  the old arrears, a 
Registered A.D. Notice should be i s s d  to each d&&ing party, gidnp 
one month's time to clear the dues warning him that if no payment is made 
&in one month from the date of hi! of the notice, th6 service on thc 
circuits will be withdrawn without any further notice, whatsoever. lf no 
payment is remi* that da@ a I3bnutu%iw List ~f thq Circuib in  
resm. at orfiich pa- beg not been received. should be prepared and 
two copjm thew salt to the Divisional Engineer who issued the opening 



A/N- of of c W i  for withdrawing the sellrice on ?he Circuit with inti 
uu- ta withdcawjzha m. oo :the circuit withont any fdnher notice 
and return one copy of list within one week of 4trdate of issue after not- 
ing particulars of action taken (date of withdrawal of service). 

Please acknowledge receipt of this letter. 

Sd/-(N. VASUDEVAN ), 
Director ( Accounls) . 

Copy to the Postmaster General, Bombay, Immediate compliance of the 
above instruction should be ensured. 

Copy is forwstdcd *to all other Heads of Circles for ensuring compliance 
of disconnection ordtrs by all Divisions in their Circles as soon as dis- 
connection lists are received. 

St$,'- (K. L. GOYAL), 
A.D.G. (TR). 

3,'. RAGHAVACHARI 

[Dy. Director General ( A )  .] 
Bhurfiya Dak Tar Vibhag 0/0 the Dak Tar Mahanideshak (DGP& T 

D.0.  N. 29/9/71-TR New Delhi-1, the No1'ember 15, 197 1. 

Dear Shri 

The arrears on account of rentals in respect of Telegraph, Telephone 
and Wireless circuits and Telex, Intelex charges as on 1st July, 1971 in 
~cqwct ~f brlls issued upto 31st March, 197 1 are very heaby the all India 
f i ~ r e  k ing ,  of the order of Rs. 2.07 crom. The need for expeditious 
reaWioo  of thee arrears need hardly be empha$red. In this connectton, 
howcvcr, your amtion is invited to the instructions Luted under this ofice 
n k n m .  Nb 49-10 IT ( 1 ) TR daw 20th March, 1971 and 20-20 '69-TR 
dated, 30th March, 1971 laymg ciown the pfbcedon for issue of Rqistered 
A.D. Netica to  the defaultin8 patties giving tbum one month's time fw 
P V t  of the past amem,and 15 days.- ia rwpect of current dues. 
l a s t r o Q i ~  wae als iasu& th& requiring &at in tbe event of non-pay- 
ment the circuits shwl& be with-. It is p m m d  that the sdd ins- 
tructions have since been implemented. This may kindly be confirmed. 

2. List of the parties together with ths amounts due from them year- 
wise, whose circuits have not yet been withdrawn dcspitr the instructions 
rsPemd to abrnn tbgether with the reasons far not taking action so far. 
may kindly be Furnished so RS to reach this office latest by the 15th of 



December, 1971. The action now propcracd to be taken far apaIka3 
realisation of the duesfwithdrawal of the circuita in the event of mt~lrag- 
ment may also be intimated, 

3. Tbe receipt of this letter may please be acknowledged. 

Yours sincerely, 
SdJ- (S. RAGHAVACHAN), 

"The Comznittee note that rental for cable laid for other departments 
in recoverable @ 18 pet cent of the capital cost per annum or at the stan- 
dard prescribed flat rates, which ever is higher. Such, cases of short re- 
covery of rent on flat rate basis as have been noticed reveal that there is 
no systcmatlc arrangement of verifying the correctness of initial recovery 
after the capital cost bccomes known. The Committee hope that strict in- 
structions would be issued to guard against such lapses involving shon re- 
coveries in future". 

[SI. No. 32 (para 1.154) of Appendix N to the Second Report (Fifth 
Lok Sabha).] 

Action taken 

With a view to parding against irregularity of the type referred to, wc 
have since issued instructions that the Advice Note Issuing Authority should 
personally ensure that a certificate to the effect that a comparison has been 
made between the rental on 'Capital Chiit basis" and that on "flat rate 
basis" and that the higber of the two has been charged, is invarably fur- 
nished on the relevant Advice Notes. Similarly, on the Telephone Revenue 
side, it bas been made the personal responsibility of the Superviser attest- 
ing the entries of the Advice Note in tbe S u W b e f s  Record Card to scc 
that the requisite certificate is available on tbe Advice Note and that a note 
threof is made m the Sukiber 's  Record Card. Further in wbefe 
rental on "Capital Cost basis" is certifial to be higher than that on "Plate 
rate basis", the Telephone Revenue Accounting Unit should work OM the 
rental on "bt  rate bash" at the prescribed rates and see that the Same h 
not higher tban tbe mtd an the "Cqdtd Cost besb". 

A copy of the instructions issud in this regard under No. 23-8/71-TR 
dated 20th December, 1971 is e~cl0246 

LP & T Board O.M. No. 23-8/71-'TR dated 11th February; 1972.1 . . *. 



No. 23-2/7)-* h ~ e k - 1 ,  iire becembet -b th  1971. 
To 

All k a d s  of ~ i r c l e s / ~ e l e ~ h o n e  Districts. 
Sue~~c~:- -Rentd  for cables provided for the exclusive use of other Go- 

vernment Departments or a private party. 

Rental for cables laid for other Government w e n t  is recoverable 
@ 18 per cent of the Capital cost per annum or at the standard presciEbed 
flat rates, which ever is higher. 

2. Some cases however came to notice in which rental was recovered 
on Capital Cost basis although tha. rental on Flat rate basis was higher. 
The Public Accounts Committee have taken a serious view of the omission. 

3. In the cases of the above type i.e. cases in which the rent on capital 
cost basis or rent on Flat rate basis which ever is higher is to be charged. 
Rental is required to be worked out both on capital cost basis and on Flat 
Rate bnsis and the higher of the two charged. A certificate is also required 
to be furnished on the opening Advice Note to the effect that a comparison 
has k e n  made between the rcnt on capital cost basis and flat rate basis and 
the higher of the two has been charged. 

On the receipt of the advice note the TRA Unit is required to see that 
thc above certificate is duly furnished on the relevant opening Advice 
r o t e  and if there is any omission in this regard, the omission is to be 
pointed out to the Advice Note issuins authority to rectify the position. 

4. To guard ajpinst occurrence of the imgularities/omissions of the 
t!.pc mentioned in para 2, the Advice Note Issuing Authority should per- 
wnally cnsure that the required certificate is invariably furnished on the 
rclevant Advice Notes. Similarly on TR side, it will be personal r e p -  
sihilitv of Supervisor attesting the entrics of the Advice Note in the Subs- 
crihcrs' Record Card to we that the requisite certificate is available on the 
Advice Note and a note thereof iq ma& in the Subscribers' Record Card. 
Funhrr, in cases where rental on Capital Cost bmis is certified 10 

hi+cr than that of flat rate b:.sis, the TRA Unit. should work out the 
rrqltal on flat a t e  basis at the prescribed rates and see that the same is not 
hyhe r  that the rental on the capital cost basis. 

5 .  Strfft romplime with the above instructions ~ h l d  be ensured by 
all concerned. 

gu. VASUTIEVAF~, 
Mtccim d ACCOUTTIP. 

COPY ta om (NtR) Prn. Directorate. 
2360 -8 



T b  &bmmit#cr aa mpo$dd that tbe detailed estimdtes had been pre- 
pared and sanctioned and storas indented for without eve8 a prel i lnaq 
burvey of the proposed routs. 
[SI. No. 33 (para 1.164) of Appendix IV ,to the Second Report (Fifth Lok 

Sabha)]. 

Action take. 
Investigations are in progress with a view to fix responsibility on the 

officials concerned who failed to carry out a detailed survey before the 
sanction of the detailed estimate. The results of the investigations and 
the action taken thereon will be intimated as soon as these are finalised. 
[P&T Board O.M. No. 97-8/69-TPL dated 16th December 1971.) 

The Committee are distressed to note that according to the Audit Para 
as many as 78774 objections were raised upto the end of 1967-68 re- 
mained unsettled at the end of August, 1969. The Department, however, 
informed the Committee that the number was less and that the matter had 
been taken up with the Accountant-General, Posts and Telegraphs. 
[SI. NO. 35 ( p ~ a  1.170) of Appendix W to thc 2nd Report (Fifth Lok 

Sabha) 1. 
Action takm 

As a result of steps taken by the Department to settle the audit objec- 
tions, tbe number of outstanding objections raised upto 1967-68 which 
stood at 78774 on 31st August 1969 has been brought down to 31,335 on 
31st August 1971. The figure 31,335 includes outstanding objections relat- 
ing to M.Os and Customs duty for the year 68-69 and 69-70. 

As regards the discrepancy in figures reported in para 26 of Audit 
Report 1970, the matter was taken up with the Accountant General, Posts 
and Teltgraphs, who has agreed that in future the figures of outstanding 
audit obpctions and hapdon report items will be got verified from the 
Department and duly accaped figures will be included in tbe Audit Report. 

[P & T Board O.M. No. 30-22171-B dated 4th February, 1972.) 
p.:?7-- -7- 

Thc Committee need hardly stress the lsecss~ity d settliag the Audit 
ObjedioDI pmmptiy. Personal dicrcwur'~001) with the Audit Odicen at 
the various ltvels could be hdpful. Tbs pition of outstanding objec- 
tions sbuld be reviewed periodically at the Board's level on the basis of 
nports obtained @m the various unia. 
[Sl. No. 36 (para 1.171) of Appendix N to the 2nd Rqnm (Fifth Lok 

srbba)]. 



All-out efforts are being made to settle the audit objections promptly 
.and suitable b t ruc t i~ns  have been issued from time to time to the Heads 
of Circles etc. Stress has been laid on personal discussions at aU levels 
between the audit offices and the administr3ivelexecutive officers concerned. 
The recommendation of the Committee has also been brought to their 
notice. The position of outstanding audit objcctions is reviewed periodi- 
cally by the Members of the Board in the Expenditure Control Meetings. 

[P. & T. Board O.M. No. 3%22/71-B, dated 4th February, 19721. 

Recommendation 

The Committee consider it necessary that the department should go 
into the reasons for the persistence of Audit objections of the nature 
brvught out in the Audit para and take suitable remedial measures to 
obviate them. They would, in particular, like to draw attention to want 
of sanction to establishment or continuance of establishment want of sanc- 
ction to miscellaneous and contingent expenditure and want of sanctions 
to estimates or excess over sanctioned estimates. The Committee do not 
favour continuance of posts %ithut prior sanction of competent autho- 
rity and post jacto rcgularisation which carry with it the risk of diluting 
the standard of scrutiny of justification for the posts. They would accord- 
ingly urge that the procedure for issuing sanction be streamlined to ensure 
that priot sanctions are obtained invariably. 
[SI. No. 37 (para 1.172) of Appendix 1V to the 2nd Repoit (Fifth Lok 

Sabba)]. 

Action hken 

Instructions have been issued from time to time to the Heads of Circles 
and other Administrative Oftices for speedy settlement of specific types 
of objedions and avoidana of objections of the nature brought out in the 
audit parrr. The recommendations of the Committee have also been 
.brought to their notice. 

Strict instructon8 have also been issued to ensure that sanctions for 
temporary pol& or for continuance of such posts are issued before in- 
ing cxpondiXuro on them. In thii connection it may k stated that most 
of the audit objections relating to continllllllcc of estrrMishment arise from 
non-receipt of oopias of m d o n s  in Audit OIfices from the executive 
offices. With a vim to streamlining the pcedurc and eliminating of 
cases of aona#ipt d sanction, instructions have already baen issued that 
copies 04 sancti- sbould not be sent to A d a  as and when issued but the 
Same should k despatched to Audit at ttse close d tbu month with a c o w -  
ing statement. The ottcntion of the Circles has again been drawn to these 



iastructions. It is haped that tbis measure uin considerddy bring do- 
the number of objections d this dategory. 

LP,&T B a r d  O.M. No. 30-22/71-B, dated 4-2-1n2F 

The Committee are unhappy about the pendency d Inspeaion Repona 
for over ten years. As suggested earlier there should be a periodical 
review of the position at the Board's level. The higher Departmental 
Oficers inspecting the various units should also look into the p i t i o n  of 
pending audit objections and inspection report with a view to giving 
necessary directions for their expeditious disposaI. 

[Sl. No. 38 (para 1.180) of Appendix IV, to the 2nd Report (Fifth Idt 
Sabha ) ] 

Action taken 

The need for speedy clearance of outstanding items in the Inspction 
Reports was impressed upon the Heads of Circles by the Secretary (C) 
in Circular D.O.. letter No. 30-14/7 1 -B dated the 15th September, 1971. 
A copy of the instructions issued is enclosed (Anncxure I ) ,  The views 
of the Public Accounts Committee were also cc~rnrnunicated to them for 
being brought to thc notice of o f i cc r s jd i~h~n in~  c~ficcs under thcni tide 
letter No. 30-23/71-B dated the 16th October. 1971 (copy at An:wxure 
21 .As regards the 27 Rcpms which were more than 10 years old 
anJ wcse included in Audit Report (P&T) 1970, the prescnt position OF 
outstanding items is under verification and a funhcr Note will be suhmit- 
ted to the Public Accounts Csmmittec. 

As regards the wgpcction that the pmitiinn of outsand:ng items in 
Jn~pcctron Rcports should be reviewed at the Board'r level il may be stated 
that the positlon is already being rcvicwed pcriodicall:, by tk Members 
of the Board in the Expenditure Control Meetings. lnshactions haw 
been issued to Circlcs etc,, vide letur No. 30-23/71-8. dated thc 16th 
Octohl, 1971 that effective steps should be taken to liquidate those 
itcmr H hich are more than 10 yean old through periodic m t h y  hy the 
Higber Inspecting OtIicers at the D i v h i ~ a l  or Circle level. A ccw ot 
the instructions issued is at anmure 2. 

[P. & T. Board O.M. No. 30-23i71-B. dated 1 lth February, 19721. 



N. Cd SRNASTAVA D.O. NO. 30-14;71-R 
.I. 

OFFICE OP THE DIRECTOR GENERAL 
POSTS AND TELEGRAPHS. 

New DeUli-1, the 15th September, 1971. 

My dear, 

The ever increasing number of Audit objections has been the cause 
of serious concern for the P&T Department. The P.A.C. has been ad- 
versely commenting upon this state of affairs from year to year. Instcuc- 
tlons issued in the past have failed to achieve the desired result and the 
Department continues to be the target of criticism in this regard from 
the P.A.C. 

2. A statement showing the Audit objections and Inspection reports 
issued upto 3 1st March, 1969 and pending as on 28th February, 1071 
ib enclosed. 

3. A test-check of the pending objections in il few disbursing oficcs 
in some Circles. has reve~led that the bulk of the objections raised for 
want of sanction to establishment, writ of detailed coutingcnt bills, 
vouchcrs, and payee's rmipts etc. and for non-recovery of recoverable 
arfc:lnccs, can br: avoided if: 

(i) Sanctions for the temporary posts or continuation of such posts 
arc issued before incurring expenditure against them; 

(ii) Detailed contingent bills. vouchcrs, payee's receipts, stamped 
acknowledgements or certificates of payment etc. are furnished to the Audit 
Ofice with the periodical Accounts; and 

(iii) Full particulars of the vouchers on which advances were paid are 
noted in the bills in which these advances are adjusted. 

4. I would suggest that the officer responsible for ro-ordinatiup this 
work in the Cirk Office should keep a close watch on the pending objec- 
tions, conduct a periodid review and put it upto the Head of the Circle 
through I.F.A. The Head of Circle should pick out a few old objections 
with a view to fixing responsibility tor the delay in settlement, as already 
suggested in Shri Uma Shankar's d.o. letter No. 3@20/69-B dated 3 r d  
June, 1970. 

F. I haw no doubt that with a little personal interrst in th; matter 
on your part, the number of objections can be brought down substantially. 
I would themfoe, you to launch a drive to liquidate -the backlog 
*of pending audit objecdoas and ensure that mpaximum efforts are mode 



to avoid such accumulation in futm. Now that thc branch Audit Offica 
have been located at the headquarters of the Circlcs, it shouW wt be 
Mmlt for you to tackle this problem by arrilnyilig close liaison witb 
the Audit. I shall watch tbe results of yaur efforts with interest. 

The receipt of this letter may be acmowlcdgcd to Shri S. Riighiiva- 
chari, Dy. Director General (Aocouats). 
. - ,  Yours Sincerely, 

\ (N. C. SRlVASTAVA). 
Shri. . . . . . . . . . . . . . . . . .. 
Statement showing Audit Objec* 6 Ia@tdou Rqmrts is& crpto 31-3-1969 and 

pmduy ar on 28-2-71. 

(Vdue in thousands of Rs.) - . - - -- 

SL Circle Audit Objections pending Inspection Reports 
No. as on 28-2-71 pending as on 28-2-71 

No. Value No. Value 

I. Xndhra . . . 4966 4131 294 1956 

3. Rihar . . . . 
4. Dclhi . . . . 
5.  Guiarat . . . 
6.  J&K . . . . 
. 1 . . . 
8. ?iIpso?e . . 
9 .  >kl:,?l.,*:!~li~r2 . . 

I . . 

17. G.M.T. Bombay . . I 306 8043 17 95 



21. GMT Hydersbad . . 63 25 . . . . 
22. D M T  Bangalore . . 421 1222 7 181 

23. DMT Ahmedubad . I9 3 . . 
24. DMTPmna . . 81 25 . . 
2 5 . T & D .  . . . 4? 0 76 'I T 0 

26. Telccom Factories . 183 143 4 8 202 

2.. Telecom. Stores . . I 12 243 20 23 
L A .  Storeq Account . 1 1 6  I 80  I I  i TZ 

2 0 .  D.G.P&T . . . 122 74 . . 
7 ,  * i s  . 423 14.16 K - 
3 : .  RD'I' Calcuftu . . 277 8 I 

-7:. RDT Romhay . . 95 7 3 . . 
:?. . . RD'TN~.wD:lh: . . r 96 239 

5 0 .  S.B. C vil Dclhi and 
Bombay * 



GMP Madras . . . . . . . . . 
Forms&Seals - - .  . . . . . . 
PTCSaharmpur . . . . . . . . . 
Civil Circle I Delhi . . . . . . . . 
Civil Circle IV Delhi . . . . . . . . . 
Mis. . . . .  . . . , . . . . 

*Position as on 28-2-71 not intimated by Branch Audit Office hence figures on 31-8-70 
dopted. 



INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
OF THE DIRECEOR GENERAL OF POSTS AVD 

TELEGRAPHS 
No. 30-23171-B Dcrred, New Delhi, 16th Ocrobrr, 1971 
T o  

AU Heads of Circles, / 
Telephone Districts/ 

Other Administrative Units. 
SUBJECT:-Recommendations contained in para. 1.180 of %wnd report 

of the Public Accounts Committee 1971-72 regarding delay 
in disposal of Inspection Reports. 

1. The recommendations of the Public Accounts Committee ( 197 1-72) 
contained in prra l.lSO of the;- sccond report on para 27 of the Audit 
Report (P&T) 1970 regarding dcla) in disposal of Inspection Reports 
are reproduced below for information and necessary action. 

"1.180. The Committee are unhappy about the pendency of Inspec- 
tion Reports for over ten years. As suggested earlier there should be a 
periodical review of the position at the Board's level. The higher Depart- 
mental OfEicers inspecting the variow units should also look into the 
position of pending audit objections and inspection reports with a view 
to giving necessary directions for their expeditious disposal". 

2. In this office lettcr No. 30-17170-B dated 21st Januilr)., 1971, a 
specific mention was made of the outstanding Inspection Repons,Items 
which were more than 10 years old. Stress was aiso laid on effective 
steps being taken to liquidate those more than 10 years old though 
periodic scrutiny by the higher Inspecting Officers at the Divisional a 
Circle level. The unhappiness of the Public Accounts Committee as 
expressed in its para. 1.180, reproduced above, may kindly be brought 
to t&e ootice of the 05cenlDisbursing offices under your control and it 
may be caurcd that the pending Inspection lkports items are settled 
without noy avoidable d a y .  A Special report may be furnished in 
respw of & reports outstanding for more than 10 years witbin a month 
of rccdpt of this letter. 

3. In para. 4 qC tbis afficc letter No. 30-17170-B dated 21st January. 
1970, ~ u y ~  ~#cotipn yms &o drawn to tbc inapse in the number of 
cases relath to common types of irregularities. It was desired that the 
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irregularities may be rectified and adion also taken to guard against their 
recurrence. I t  is once morc stressed thut vigorous efforts be made to 
bring down the number of such irregularities to the bare@ mhmum. 

4. Receipt of this letter may please be acknowledged. 

S/d a b l e ,  
Director (Budget) 

Recommendation 

The Department intimated to the Committee the results of the study 
of cases relating to common types of irrebwlarities pointed out by Audit 
and the measures taken into avoid similar irregularities only in respect 
of three items. The Committee would like to be apprised of results of 
the study of other items as well. 

IS. No. 39 (para. 1.181) of Appendix 1V. to the 2nd Kepon (Fifth 
Lok Sabha)] 

Action taken 

The results of study of common t yps  of irregularities in respect of 
items at (e), (g) and ( b )  had aircady been submitted to the Cornnlittec 
as indicated in :heir Repon, Information with regard to items at (i)  
and (j) was furnished on 0 .M.  No. 7-1 70-KB dated the 23rd J u : ~ ,  1971 
and No. 33,'l 71-Pen. dated thc 8!h September, 1971 respectively. 

2. Results of study and action taken in respect of itcnls at (a), (b), 
(c). ( d )  and ( f )  are indicated below- 

( a )  A m u d  phgsicnl vcrijic.arion of stoc,k of orrides not coruiucred~ 

The following instructions have been issued to the Hcads of Circles 
in June, 197 I .  

(i) Physical verification of each iten1 of stock hhcthcr serviceable 
or not should be conducted as per rules. 

(ii) For all such items complcte records should be maintained. 
(iii) Whenever any disposal takes place, the stock records S h ~ d d  

be corrected promptly. The quantity and value of the dis- 
posed material should also be recorded in the registem. 

(iv) All items of stores particularly which are likely to be pilferred 
be kept in a properly locked and secure godom. 

(v) The Inspecting OfFicen should invariably check up M to whe- 
ther the above procedures are being followed or noti 

(vi) Auy lapses on tho pan of any ofRce~ in carrying ou( tbsrs 
insVuctions would be viewed seriously. 



A copy of the inatructions issued under Circular letter No. 24-7/71-NA.. 
dated the 19th June, 1971 is enclosed (Annexurn 1). 

( b )  Security bonds not obtainedlraor renewed or not kept on 
record. 

Tbe rules on the subject are quite clear. Rdea from 191 to 268 of 
P&T Manual Vol. 11 (copy at AMexure 2) give detailed instructions in 
regard to obtaining security bonds, getting them renewed from time to 
time, their cuetody etc. If the rules are followed strictly by the concern- 
ed authorities, there should be no scope for any complaint in this regard. 
What is required is strict implementation of the rules. I t  has been 
~mprcssed upon thc, Heads of ciscles that all wbordinate authorities should 
ensure that the instructions in this regard are duly followed so that such 
irregularities do not occur in future. A copy of the instructions issued 
under letter No. 20-4,'70-SPBI datcd thc 12th November, 1970 cnLlosed 
( Annexure 3). 

According to the existing proccdurc, the instructions in regard to 
obtaining and maintaining health certificates are contained in D.G's 
General Circular No. 3 dated the 23rd May, 1968 (copy a t  Annexurc I). 
According to thcsc instructiol~s thcrc i s  no need to affix the health certi- 
ficate to the first pay bill of ;I Governmat servant. It  is on:y rcquired 
h t  a ccrtifinlte to the elTcct th:~t the mcdical certificate in the p r e d b d  
form ha< t m n  o h t i n c d  irl I . C ~ X C :  of the Governnicnt servant, should be 
furnished to Audit' along with h:. fir.;! p:ly bill of thc Gosernrncnt servant. 
The procedure for fun~ishin?  1 1 1 ~  ccrtificatc in rcspe~r of Gazmcd and 
110n-yzcltctj oficcrs is as fo1loa~s:-- 

In  respcct of Ga7eltcd Oficcrs thc abovc certificate to the effect that 
a meditr:d certificiitc has k n  obtained should be furnished by the corn- 
petcnt authority to whom the mt.dic;il certific3te has been submitted and 
5hould be i~tt:iched to the first pay-b'll. In respect of non-gazetted officers, 
the drzsing and d i ~ h u r s i n ~  nfti~crs should furnish such certific:itcs along 
wi:h the first pay hi!] of thc Gwcrnnicnt servants concerned. Instructions 
dso exist that in cases where thc competent authori!ics authorisc the drnwal 
of pay ;tnd allowances of newly appointed Government scnlants for a 
period not cxcecding two months without a medical certificate, a certificate 
to !h:~t effect should bc furnished in the first pay hill. The first mcdical ceni- 
licm is rcquircd to k kept in ihc Scivice Book and a suitable cntv has 
;~lso to be madc in the &mice hli under the sicnatute of the Hrad d 
the Office that the official has furnished the certificate. If the concerned 
authorities follow these instructions strictly tbem shollld he no cause f* 
any cumplaint of by;ulari ty what.wver. The attention d the Circler 



has, + b w p  to the+ povisioyy vi& ckculq letter So. 2WlJ7LI-SPBI 
dated 2nd November, l9& (&nepuy 3$. 

(d) Overpayment of Children's educational Allowance and tuition 
fees/Register for Childirnf education h o w m e e  nor rnain- 
tained properly. 

After going into typical cases in respect of tbe above irregularities, 
detailed instructioas were issued to the ffeads of Circles under letters No. 
19/11/70-PAT dated 26th November 1971 and No. B 16011/16/71-WL 
dated 20th September 1971 copies of which are at Annexure 5 and 6 
respectively. 

(f) lrregulmities in nmintenance. of service books and leave accorults. 
The rules on the subject a x  clear and no difficulties in this regard 

are experienced by any of the Circles. The relevant provisions have 
been brought to the notice of the Circles and it is hoped that the Circles 
will ensure that audit objections on this account are reduced to the 
minimum in future. It has been impressed on the Circles vicle 
letter No. 51-16 '71SPB-IJ dated 12th July, 1971 Annexure 7 that 
a systematic review of leave accounts by the Head of the Office should 
be arransd, as enjoined in Rules 284, 288 and 290 of Financial Hand 
Book Vol. I and S.Rs. 197 to to 203 (extracts at Annexure 8). It has also 
been impressed on the Heads of Cidcles/Administrative Oflices under letter 
Yo. 20-41/7&SPBI, dated 2nd November, 1970 (Annexure 3 )  that the) 
should take proper corrective measures in this regard so that there is no 
scope for audit complaint. 

3. Case  gard ding item (1): Reimbursement of inadmissible medicines 
is pending with the Ministry of Health. T h e  case regarding item" (k): 
Irregular payment of O.T.A., Leave Salary and TA" is still under exami- 
nation. Action taken Note with regard to these items win be submitted 
sepal=*. 

[P & T Board O.M. No. 30-23,'IlB dated 1 lth February 1972.1 



ANNEXURE I 
INDIAN POSTS AND TELEORAPHS DEAPRTMENT 

OFFICE OF fH33 DIRECTOR GENERAL OF POSTS AND 
TELEGRAPHS 

No. 24-7/71 -NA. Dated, New Delhi, the 19th June, 197 1 
To . . 

All Heads of CirclesiGeneral Manager Telephones/District 
Managers Telephones. 

SVH J LCT:-Irregular maintenance of stock registers of unserviceable 
store and non-conduct of physical verification of stock in the 
Store Depots leading to thefts!losses of stores etc. 

In a recent visit to a particular station the Minister of Communications 
has noted that the stock records for unservicable stores are not maintain- 
ed properly. On investigations it has been noticed that although the 
materials were kept in locked godowns, their records were not being 
maintained properly and ilS a result the conviction of the suspected officials 
was found difficult. 

Under Rules 358 of the PgiT Manual Vol. X, the Sub-Divisional 
Officers are rcquircd to carry out thc detailed verification of each item of 
stock at l a s t  t w i n  a year. The failure in this particular Sub Division 
to get the physical verification done was also pointed out by the Audit 
scvcral times. 

In order to avoid rccurrcnces of this nature. senior Member (TO) 
dcsircs that thc fol'owing step should invariably br. taken in future:- 

1. Physical verification of e.~ch item of \lock whether serviceable 
or not should he conducted :IS pcr rules. 

2. For all such itc~ns co~:ipletc rccords should be niaintaincd. 
3. M'hencver :my dispo.;al [;kc\ place. thc' stock records should 

he corrected prompt!!. Thr. quantity and valuc of the d i s ~ s c d  
material should :llso he recorded in these registers. 

4. All items of stores panicularlp which are likely to he pilferred 
are to bc kept i n  n properly locked and secure godowns. 

5 .  The I n s ~ c t i n ~  Officers should invariably chcck up as to whether 
the above procedures are heing followed or not. 

Any lapses on the part crf any oficer in carrying out this ins!ruc- 
tbns would hc viewed seriously. 

Kindly acknowledge rrcccipt o£ this letter. 



ANNEXURE 2 
RULE 191 OF P.  & T .  MANUAL VOLUME II  ' 

CLASSES' 01: OFF~CIALS REQUIRED TO GIVE SECURITY AND 
THE AMOUNT OF SECURITY -.. 

191. Owing to their pecuniary and @.her responsibility, the followhg 
classes of officiais are required to give security noted against each for the 
faithful discharge of their duties but any person whose responsibilities are 
unusually heavy may at the discretion of thc Director-General, be called 
upon to furnish a security for a larger nmount :- 

( i )  CIRCLE A A W  ADMINISTRATIVE OFJICES 

II - 
(a) CPshie~iels '- .m 
Lr, 
(b) Clerku, deaIing with Cash 
u. 

Rs. 
IOOO 

,{c) Manager, Asstt. Manager and clerks in Rnurned Letter 
r r  Office 
C1 

400 

(d) Packers, Stampers and Peons in Returned Letter Officcs 300 

(e) Class IV stptl of circle office and postal store depot 
who were employed to get (=ash from Post office or 

mf who handle valuable articles of stock. - 300 
m 
(0 Record Supplias, Diftaries and Selection Grade Daf- 

caries in P & T Fonns and Seals stores Aliprh and 
other Postal storrs depot 300 

(u3 POST OFFICES A S D  R.M.S. 

(a) D :parun :ntJ Sub and Branch Postmasters 

<b) - 
In R.M.S. 



(j) Mail pcom, letter Box peons,  vat^ peons, packera, Ex- 
p r w  ma-, Departmental runners and thwe por . 
ten wid j d m  whoee duties are analogous to those Ro. 
of iu.ker6 or who are required to convey or escort WE. 3150 

Note :-A porter or a jrrnadar of the RMS who has furnished security should bot be 
entmsted with a larger sum of money thnn Rs. 600 - at a time. 

(k) Extra-Departmental (Sub and Branch Postmasters) 400 

Twenty times the stamp- 
vendors pay subject to 
a maximum of Rs. 300 

(m) Mumhies in combined offices whose duties involve 
monetary responsibilities. 300 

cn) Whole-time attend1 nts of RMS rest houses and Ins- 
peaion quartets. 300 

(0) Clerks :n Departmental Mail Motor Organisation 400 

(p) Tmdesmcn (skilled and semi-skilled) and cleaners 
in Departmental Mail Motor Organisation 300 

(q) Dak Sew& 400 

(r) Exm-Departmental Delivery Agents u ho are autho- 
rised to deliver unpaid and insufficiently pre-paid articles 
registered lenm and parcels and to pay money ord- 
ders 300 

(s) Extra-dep~mnend hlpil carriers and part time run- 
ners who carry bags containing cash 300 

(t) Stock lroldere in Stores. 400 

Note :-In w of depPNnencal ofhc als working in the treasury branch of a p o t  offid 
involving higher rnuaewy mponsibilities no additional aecurity should be 
r quid for tbb purpose from them. 

(iii) TELEGRAPHS 

TRAFFIC :- 
CTO Calcutta 



CTO NBW DELHI i& 
(k) LS.0 .  Acco'cldtPat rddo 
(1) LSG Cashier IOOO 

(0) Cash clerk in deposit Accounts section 500 

(p) Pay Clerk 750 

(q) Acca~mtant and Assistant accountant in other Tele- 
graph offias in charge of Gazetted ofthrs and stamp 
vendors in Depsr:mental telegraph offias 300 

(r) Telegraphists and Telegraph office clerks otha than 
those mentioned above. 353 

(s) Class I\' officials in departmental telegraph o f f i  
who handle cash, including cycle durwans attached 
to telegraph offices Ra 2 o - in the form of 

& d f y  bonds an personal 
bonds or In sccur~r J 
according to. Rule r g 4  
(a) & @), ~f they so 
choose. 

Note :-No security sha11.i be demanded from chowfddars, Exns-departmental chow 
kidars and Part-time chowkidars. 

(t) Despatch riders- 

ENGINEERING :- 

[a\ Cashiers and Store-keepers 

Rs. 100 

hmmount will bc fixed 
by the Head of a drde 
or any authority directly 
sub-ordim to the Di- 
rector-General a m -  
ding to the local respon- 
sibilities in each case. 

(b, Telep'l~ne openton & Accounts clerks. Rs. 300 

Note :-Telephone operators may be granted exemption from furnishing security under 
condiuon similar to those h d  down in rule I92 ( 5 )  and (6), 220, 221 cxceptio~ 

below rule 223 and rule 242. 

(c) The following officials in storm and worksh~)ps orgaru- 
sations :- 

Godown clcrks 
Godown Sucsrb 
Godown Progressmen 

I 
Clerlzs in charge Uniform and stationery both in thc 

G.U's o h  and workshops 
1nsp.ct.r watch and ward. 
Sub-inspeaor watch aud word 
Head Watchmen 
watchmen 
Stock Holders 



echaniea 
g) able jo ntcra a?d Batterymee employed In r" 

1ng /tanp.capPhty 

(h) Linemen ernploycd in an offgkmp. 

f I) Sub.nrpec:ora employed in M ofig./tmp capad y 
Rs. 501- 

(i) C a h  Section of Calcutta Telephone Dis rrcr . 
\i) Cuhier . . . . Rs. ro,000!- 

(ii) Asstt.Caahier . . . . .  Rs.~,ooo!- 

(iii) C u h  derks(Ex. BTC) . . . . .  RS. z,ooo!- 

(k) Telegraph E rgiaeering Accountants in SubDivisions Rs. 4001- 
(1) Cash Sec.ion of Bombay Telephone Dis.rict. 

(ii)CashClerks. . . . . .  Ks. I,OOO!- 

(1V) GENERAL 
(a) f.ls.alla:ion Caretakers of P&T Offim B~.l.i.ngi . Rs.qoo!- 

(b)Co;npoundera . . . . . . .  Rs.jw!- 
When however, the serurity is given in the form of a security deposit of 

cash in Post Offices Savings Bank or of Government Promissory Notes or 
of Post Office Certificates or in any combination of them, the amouat of the 
sccurity shall be two-third of the amount of security mentioned above, 
unless dhcnvise specifically provided. These provisions are not applicable 
m th: casc of stamp vendors and Extra Departmental Delivery Agents who 
u c  required to furnish security. 

For corrections to Ru'e 191 please see P. 6 and 7. 
Delete Rule 193 of P. & T. Manual Volume 11. 

Rulc 191- 

1 .  Under the heafing "Pmv offices and MS"- 
(I)  Af'er item(a)inscrt the follllow'ng as item ( m t  

'Treasurers and Ass s'ar.t 
Trcsuren  in Post O m c s  Rs. I ,om!- 

()*) For ifcm (J) subst tulc the fallowng :- 
(d) ( I )  Record ~lab and rub-record d e r b  in RMS 

draw r g  1pc PI pay for h n d l  r g cash . Ps. I,OOO!- 

(lii) For itan (0) subrpitutcthc follow'ng :- 

('v7 N0.t (i) b t l a  it- 0 )  ahail k drie td .  
2630 L.S.-9. 
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a. Under heding4'Tet~aphs' '  after itcm 'r' iner t  the followi~g + 

(rr) Telegraph oace derks working as caabier8 ' . Rs. r,ooo!- 
3. Under the he~ding"8nginnring"- 

( i )  In kemia) delete the words "Cashier and". 
(ii) Afkr item (A) insert the followln~ .+ 

(aa)Cashiem - . . . . Rq. I,OOO!- 

(iii) U n d a  item (c) the following s h l l  be inserted at the ton. 
Caah:ers . . . . . . Rs.I,ow!- 

(iv) For itcm (e) v~bstitute the followirg +. 
(e) (i) Clerks in *hr office of A w m t s  officer r'orcr 

and workshops work ~g as Cashiers . . . Rs. ~,oool- 
(e)(ii) O'hcr clrrks ;n the office of Accounts officer, 

Storesand Wo:hhops - . - R~.300! -  

(v) ACer item (I) insen the follow:rg item :- 
(m) Clerks in Tclephov D s'r'c's. o her t han fhoae 

mstioned in item (j> & (I) w ~ r k  rg as cashiers Rs. 1,oool- 
4. Under h:aSing "General" insert tbe follow'ng :- 

(d) C a h k  in P&T Triinirg Centres . . . Rs. 1,000 00 

(c) Cash'crs in rhc Po19al S*o:es Dcpo-s . - . Rs. r,ooo oo 
(f) C W ? I ~ Y  in the oflic: of D rec:or Coaxial Trunk 

Cible Projrc , Bl lgllore , . . R,. r,ooo oo 
Rule 191, as inserted b y  Correction Slip No. 428 dated 1-5-1966. 

Under (ii) Post Offices and R.M.S. 

ti) In item (b) after the wards "clerks" the following may hc added:- 
"(including clerks in Postal Stores Depot)"' 

(ii) For existing item (t)  substitute the following: 
"(t) Clerks in Postal Stores Dcpots. Calcutta and NasiA and P o s ~ . ~ :  

Storcs, Forms and Seals Depots, Aligarh. . . . Rs. a/-'' 
Under "(iv) General" for existing item ( a )  substitute the following:-- 

(a) Care!ak:rs of P. & T. Offices/Instdiations IBuildi@ . . H. 
4001-. * 

OFials ~xcmphrd ftom giving security 

192. (1) Officials drawing a pay of Rs. 150 and above may, a: 
the discretion of the Head of the Circle or any authority directly subordin;ll: 
to the Director-Genwal, be exempted from furnishing security. cach c w  
king decided m its merits. 

(2) Retired Government servants temporarily employed as departmen'a 
sub and branch postmasters and clerks or in anv 0th-t snallcr posts, w l  
8s Pomnen, mail peans, etc, may be exempted from furnishing security on1 
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if they are in receipt of a pension. Hcads of ar&s lnay Jso at heir dis- 
creuon employ such retired Government servants as stampvendors without 
rcquxing &em to furnish security, 

' NOTE-Minors, i.c., persons who have not attained the age of 18 
years c a m  be appointed to posts for wbich security is required. 

(3) Heads of Circles may, at their descretion, exempt any exua- 
Jepartme~ltal agents or class of extra-departmental agents from the obiiga- 
tion to furnish security. 

(4) lndian Military pensioners are not required to furnish security 
when employed in any capacity in thc Department. 

( 5 )  An official with ten years' pensionable service ar more and beldng- 
ing to a class from which security is not taken, if appointed or transferred 
to a post for which security is required, may at the discretion of the Head 
of the Cirslc or the Administrative ofice as the case may be exempted 
from furnishing security provided that his past service has been satisfactory. 

(6) In identical circumstanccs an official who has already furuished 
security but from whom an additional or fresh security is required under 
tne rules, may be exempted from furnishing the additional or fresh security 
it1 the discretion of the Head of the Circls. 

193. Deleted. 

I Y J .  Thc secu~iry given must be in one of the following forms :- 
(a )  A security deposit of cash in the Post Oflice Saving Bank. 
(b) A security deposit o f  Government promissory notes or Post 

Office Crrtificates. 
I c )  A perscloal bond with two sureties. 

I[ the secrirlty is in the form oi a secunty deposit the saving hank, 
it may be deposited by the officer himsclf or by any other person or pemm 
m his behalf. Post Office certiticates may be accepted as security at their 
issue price not for their face value.. The sz;.urity taken from acting p t  
men and village postmen n~ust a'ways be in the form of a pcrsonal bond. 

195. The first two forms of wcwity mentioned in the precedilig rule 
r i lu j  be ambiuccl, Under die cnc rd  rule [dating to sccurit~ deposit 
accounts in tho Post ORice savings bank. the balance of such an o c n m t  
lllay never -4 5,000. It will not w i b l c ,  therefore4 when the 
"mouat of .the occurity rcquired excecds Rs. 5.000, to adopt the form of 
having bank,dtwt;  but the security deposited in such a case must be 
either wholly Gavunmcnr promissory notes or in Post Office CertifUcatfS 
01 both ur ma& up w)y by a cash deposit in tbe savings bank, and W b  



by a deposit of Ciovment promsory notes or of Post CMa cerutil?nre.: 
w WflL 

Security in c& or GOvt?~~mnt  Yromisswry Notes or Post Ofice Certificaes 

191. When an wnpiuyec furuisrrcs securq iu o m  or other of Lhc fornu 
(a) and (b) relerrea to in ruie 194 or m botn together, it w d ~  u o ~  Lw: 
uw%saKy for h m  to deposit tne whole amount reqwcd at mie. He may, 
b b e ~  with, deposit (cither in cash or In tiovemment promissory notes 
of in Post ohce certilicates, or in any combmation of lhc three) cwy sum 
whrch is not less than oue-thud of the amount ot the security required, 
rrw IUdke up the bahnce by ~onulbutlon~ 01 not less lhan one-sutn of hls 
pay to be deducted from  IS pay and creQtd to a security deposit account 
in the savings bank. When the security is furniihed in cash by a p e r m  
who is an outsider on behalt of the ottic~iil, the whole amount b o d d  be 
deposited and paymats by ~nstalnents should not be permitted. In the 
case of candidates and extra-departmental ageuts who desi~t: to fumish 
w u n t y  ia cash or Gwernment promissory notes or in Post Office cert~ficate. 
or in any combination of the three, the whole amount must be deposited 
at once. 

198. In the case of a telegraph employee, deductions on account of 
securily deposits should be made by instalmenis of not less than one-tenth 
of pay, except in the case of linemen from whom the dduclion front pay 
on account of security deposit will be made in twelve equal instaimtatS. 

NOTE.& far as linemen, batterymen and peons of the Engineenns 
bmch are conie~ucd, tbe pro~lr~oily 01 this rule arc rrpyticablc ou)y to 
officials employed in an officiating or a temporary capacity, who may k 
rquired to furnish a security at the discrrtiou ol tltc Divisional fkgineers, 
Telegraphs. 

199. In the case of a security deposit account to which stmu are added 
by instalments, w h o  the balance of thz account amounts to such a sum 
that the addition d another instalmcnt vmid raise it a h  the limit of 
Ks. 5,000, the balance or a sufficient portion of it should be withdrawn for  
tk purcbase d Government promissory notes or of Post OfRcc cettibcetes 
through the Post Office, so as admit of the deposit of hvtber imtdrnents 
to credit of the account. T h e  Government promissory nota or Port Otfice 
ratfficaoa so phased must k depMited as s m d t y  in place d thr sum 



withdrawn from the account. Interest on the security deposit will be added 
to the principal until the full am8unt of security required has been reached, 
after which thc herest will be paid to the depositor. 

Personal Bonds 

200. When an o5cer, elects to furnish security by means of a personal 
bond with two sureties, the bond to be executed must be in the form 
appropriate to the case; and the sureties must not be in service of the Db 
partment or dependent on any departmental employee or near relatons of 
the principal unless they have independent or self acquired property of their 
own. 

Change in the name of officials who have furnished security bonds or in 
the names of their sureties. 

200-A. When the name of an oficial who has furnished a security 
bond is changed, a note regarding the chan~e inchdine the ntw name should 
be made on the bond and this note should be attested by the principal and 
the sureties. A similar procedure dtould he fonowed when any of the 
sure!ies changes his name. 

Execution of fresh Bond on Rt-employmenr 

201. If an employee who has furnished a wnonal securitv bond is  re- 
instated after he has heen dismissed. he will be required when re-instatd 
lo furnish a fresh personal security bond. 

202. Similarly. fresh security will have to be furnished bv any penon 
who after resipine hiz p t  or after his services have been disbented with 
far any cauy includine the abo!ition of his post. is re-employed, even 
tcmmnrilv. in a post in which security is required. 

Security on prnmntbn 

203. An official. who hnz once given satisfactory security will not be 
called on to give further security whcn pronoted to n hieher posf but when 
an officer who has furnished pcnonal sea~ritv or securitv in cash or Govern- 
ment pmmissorv notes or Poa Oflicc certificatec for a sum less than Rs. 5 0  
or two-thirdq nf that amount, ne the ~ $ 9  may k. iz nnminted to a post in 
which he has to w n v q  or escort rach between p t  offices or to or fiom a 
head ofiice nnd a trcasurv nr ztWreasuw, he will be reauirsd to furnish 
further securiw xr as to hrine the totnl un to Rs 500  or two-thi* of thqt 
Jmount s-dine to the form in which thc sec~lritv is eiven e ~ c t  that. 
f thr officer hnq rendered qqticfarton. crn~icr for not 1-q thnn 10 w?K. 

h~ mav, at the di-tian of thc HriA of thc (Trclc or t%e Adm;niWttive 
officrp hp r x c m ~ c d  k m  ftlmiphinn fnrthtr wn~n'tv. Althnrr*h the 
rrvnnn~ihi}i+~ of a mrrl ~ w q n t  m w  in-rpivA nq hi< nmmotinn hic nwt 
wvkc in the Den~flment and the Inn~er experience of his character and 



112 
car= am held as equivalent to the additional saurity that would be rquir- 
ad and taka from a persoa newly appointed to the same post from ou&idc 
the Deporoncnt. 0 

204. The security given by sub-postmasters aod clctks promoted to be 
deputy postmasters, assistant postmasters or postmasters, holds good on 
tbeir promotion. 

205. An official belonging to a class from which rwcurity is not taken 
should mt, if it can be avoided, be appointed to officiate for any length of 
time in a post belmging to a class frcun wuri ty  is taken, unllaas be 
has furnished security. 

206. A head postmaster who has not already futnishcd any securq 
may be exempted from doing so, if, for special reasons. he is a p i n t c d  to 
officiate in a post the holder of which is required to furnish w r i t y ,  

XG-A. Senior pstmco or mail guards who hove k ~ n  cxcmptcd fmm 
furnishing security, may. at the discretion of the Hcad of the Circk, be 
cxernpted from furnishing fresh security whcn appointmi pcrmanenflv or to 
work as  clerks or sorters. Junior postmen who have Icw tbrn 10 y:m' 
service and hwc furnished securit), shouI,j when appointed pmlanently 
or in an officiating capacitv as clerks. tw rcquirrd to furnish frrsh WLWI~I 

for the amount and in the form applic.~hle to clerk5 hut the Hcad of a Circlc 
may. at his disxetion. exempt an individual from fumnhing the w r i t \  
foc an amount greater than that for u.hi:h m r i t y  had hacn furni\hed bv 
him ac pxtmnn Whm cr~ch officials are onfv tempmarib promntcd tn 
ofticiate in a h~eher tr~ldc. thr old h n d  may hc allowed to conlinue 

208. T h e  falbwin~ forms of bonds rtrc in am.- 
( i )  Post Office. 



htim 5:-To be executed by extradepanmental agenb. 

Seaion 6:-To be ~xecvted jointly by a penan depositing murity in 
G o v ~ ~ l ~ n t  promissory notes or Past OfRa ccrt iktes  or opcnlng a n d t y  
deposit account in the Post (Ma savings bank on behalf of a deputy or 
assistant poslmaster, wb or branch pos'masm, clerk in a Dead Letter Officc 
or in a po6t o m ,  record clerk, accountant. rrorttr or mail pa rd  of the 
Railway Mail Service or a candidate as well as by the p s t a l  official a 
candidate hirmKU. 

Section 7:-To be executed jaintlv by a rmon demiting security in 
CJovunment Q ~ O X I I ~ W ~ ~  notes or P w  Olfice cevificates o i  opening a 
,ecurity dcplsit accmnt in thc POFI Offizmc7vinm hank on behslf of a 
p-strnan or villa@ postman as we11 as hv the -man or village postman 
himself. 

Section 8:-To be executcd jnintlv bv a p c m  dcpotiting secaritv in 
~ovcmarent promissory nates or Post Otfi-e miflcat*s or opcn:ng a 
sccurity deposit account in the pml ofice w i n *  bank on bchalf ofa post141 
servant, sttch RJ an ovcmef. m ~ i f  peon, Icttcf-box p n .  van-pcon, pack- 
( In a mad-L~ttcr OftEcc. ot o pnst offix). pncr whosc dutk  arc a n a b  
pwc to those of a w k c r .  carotnter and coxhrnm who is rrqnirclf to 
c-nvev ar ~ s c o n  cmh, and nn behalf ot s stmpcr or a p a  m a Dead 
1 cttcr Qllize as wcll as tw the Pnstal cmplovce hinuclf. 

I f .  Permnd Srcwirv Rond 
Se:tion 10:-To he erecaned br Dcpuvv and awiztant pmmartm. rub 

.rnd brad pastmnslm. ckrks in b d  I.cttrr Offices anj in post offices. 
rc:ord ckrks, rccountrntt, wners and mail guards of the Railwav Mail 
k v r ; c  and candidotn 

Scclicm 12:-To be e r ~ t t c d  hv p ~ s a l  servants, m& a$ m r e r t ,  mail 
'wow. ktler-bar p m .  wn-pmw'r. packcn fin t k a d  b!Ttcr ofhm And 
wr ufia), pmtcn whose d a b  arc nn.dopw t* thaw of prrcken. 

lrpcntcn rnd d m .  whn nrr rcquucd 10 c o n y  <w rscwl each. and 
' I \  \rantper% rdl m r  in Dead Lervr CMkcs. 



(ii) Tekiwphs 
Section 20:--Deduction Agreement Bond for linunan. 
Section 21:--Cash Deposit Bond. 

Won 22:--Government Socudties or Post OfEce Ccrtiticates Bond. 
Section 2 3 : 4 v e r n r n e n t  Securities executed by one person on behalf 

d aaothcr. 
NOTE 1.-In case in which a personal security is demanded from an) 

Class IV servant of a departmental telegraph ofice, the personal security 
bnd will be obtaiDcd on form Section 12 (bonds for ovmeers and mail 
peons. elc.), with necessary varhal alterations makins the form suitable 
for departmental telegraph office, The bond, after it has k n  seen and 
a r p p v c d  by the Head of the Circle mncerned, will be kept in the cosmdv 
of the officer in charge of the telegraph office in which the Clms IV servant 
in question is employed. 

NOTE 2.-The m n t s  in forms Section 20. Section 21. Section 22 
and Section 23 may be executed hv n Head of a Circle m Divisional 
Engineer, Tekgraphr, or my aoth,dty drraty suhrbrdin~te to the Dlrectrw- 
GdQual who will sigo on behalf of the President af India. 

Examination of bods of emplovees depocitinp security in cash, Ciovrrn- 
m m  promissory notes or Post Office Certificates. 

209. In the casc of security deposited in cash. Government promiwr! 
notes or Post Office Certificates or in any combina!ion of the- forms, the 
officer concerned must examine the hnnd cxcc7lted w d  sce that it is  in rhc 
correct form and that it has been p ~ o p n f v  executed. He munt a h  mtisft 
himself (a)  that the amount dcposite4 to bcein with, whether En cash. Civ. 
emment p r o m i m l  notes or Post Office Crrtihcatm. or in mv nrmhinatfon 
of these forms. is in accordance with the provkian\ of ruler 197: /h\ that 
in the case of 3 cash deposit. the savina bank p;?r+hwk has h e n  deliwretj 
to the officer in cham or the ofice rcquirrd to keen it in safe cuWdy Iwr  
mk 227): and f c l  that m the casc of a dcmit of Cmvemmcnt promiwon. 
aMts or Post office certificates. the pmmimw note M motm have hrw 
endcnsd and delivmd over or that the P w  MCC miftcatcs haw k e n  
hnnanv t n m f m r d  to the p r m r  iluthoritv fsa ruk 226). 

210. When thr officer ctmcemd har c~amined tht bond and srttisfirrf 
himelf on lhr nniw mmtinrd above, he win write on the bond n crrtificnfr 
ia me of tthc fdbwinp fcmnt, at  thc case mav mire:-- 

When the whnle ammm ot the fcc~trirv i s  dcmitrd *t on-* 
"Certified that thit bond klr been crwnincd and Flln/l 
d m .  and that t have wtinlScd m w l f  lhnt the n m n t  d 1 ' ' ~  
reruritv r e su id ,  RI. (amomt\. hm hran dnrocrird. Q., 

(amount) in the Pml CWicr mvino. k n k .  Rs (smrwnll in 



Oovcuprncw premin*c.v notes and Rs. (mcunt) h Post ofRcc 
d f i c a b "  

When the h t  deposit is only pan of the security-"Certified that 
this bond ha* k e n  examined and found in m&r; and that 1; 
have satisfied myself that Rq, (amaunt) has been deposited 
as a first depmit; Rs. (mount )  in the Post Ofice savinps hank, 
. (amount) in Civcrnment promissory notes and Rs. 
(amount), in Post Oflice Ccrtificatcs, Rs. (amount), the 
balance of the security required, must be recovered by instal- 
menu in accordance with the rvlc~ an the subject." 

The oflicer concemcd must s in  the certificate, adding his designation 
and the datc, and then send th: b n d  for rwtodv to the oficer in whosc 
custody the bond should remain. 

NOTE.--In the case of a wcurit~ f11rn4w.f h o%cws rmployed in first 
class head offices, thc p t m a s t ~ r  will wrform the duticg of examininp the 
bond and recording the ccrtific*tc required by thc above rule. 

21 I .  Whcn ~ c u r i t y  is furniz'ted in thc form of a ocrsonal b n d .  the 
rignatures of the pr:nc'pa' and of the st~rctics must tS affixed to the bond m 
thc prcwnce of two wimews. on: of whom must be a dcpanvental oficer 
other than the rrincipal and, in thc cns: of t h  Pnsr Office. ~ b v c  the rank 
of postman. me denartmental oficcr avd the o*hrr w i t n e ~  munt cim the 
l ~ w d  in evidence of having witncsstd the cirnaturcc of the principal md 
?unties. 

213. 11 the rfiult of thc rnqitin. ts s.~tid.rct{rrv. thc c?ffi:rr m r m d  
jr ill draw UR in ench caw, n nwn~xmdun~  t,, hc ntt.tchc4 tn tb: hod 
.'lowing in detail the naturc and rcsults of his cnquirin Hc will thcn 
'\rite m thc margin of the hmd thc word\ "Surctim sathlactnry a< pc: 
~ t : ~ a d u m  mmtc&'. and hiq sipatutc. oRic'c .~nd the dare. and for- 
uard the hand to rk omcrt In charpc nf the omcc hy whom fhc pay d 
"lc principal iq drawn 
' h t ~ ~ - T h i ~  rule applicq alw to pennnal sccuritv h d *  ctrcuted hv 
Rir;iak in fint claw head o ~ c c ~  whcn thc %utrtirr live WLS& 

lhi. ~ r t k m ;  when thr svrcdc\ hve within the rlbtwn, thc pcwnlastet w t  



himself W e  the necessary enquiries, record their naturq and mult b 
Y mem~randum to be attached to the bands, and wrilc the prbsaikd 
endorsement on the bonds. 

314. When tht: sureties of an employee w i d e  outsdc ahc juri&- 
tion of an officer by whom the bond is to k a m d ,  the bond will be 
sent to the officer d the Depm tnlent under whare jurisdiction the sureties 
reside; if the suroties resick at diffcrcnt places u d e r  tho jurisdiction of 
different officon, the bond will be sent to each officcr in jurisdiction 
a surety resides. Th officer to whom the bond is sent, wiU have it 
executed by the surety or sureties, write on the rcvem a remark certify- 
rag, if the rest& of his enquiry i\ snti4actory. that the su~cty or sureties 
we satisfactory after the memorandum refcrrcd to in the yrcczd:ng rule 
:us been drawn up add hi\ sipnature, oftice ~ n d  the tfnte. a d  return the 
hnnd with the memorandun1 to the omcer under whom the principal b 
eqloyed." 

215. Gcnerajly. enquiries rt, to tht wlvcncy of a surcty can he best 
made at the p!ace of his residence; bur when a stvcty i~ tcmporaf'lp 
living far from his home and enquiries. carirlot bc sntisfactorily madc at 
the p l a ~  of his residence. the! wit! hc made also st his home. 

116. An official who haq given security. ie  hund  to give prompr 
information if a smcry dies, or berumrs inuilvent or chanptl his mi- 
chx.  Failure to report the dcath or insolvency of n surctv when it h 
known hr the principal wil l  render thr i 3 fk r  1taMc to suspctt%q~ and 
removal from service. 



wig obtained by the Wead of the Circle concemd and kept on ~.ccord 
in hi9 o h .  

Note 1.-Each officer under whove custody the bonds are kept will 
verify every year thc exist* and julvency of the sureties of at least 
one bond, if the, personal security hndb  of officials within his jurisdiction 
do not exceed 40, or anc, bond for every 40 such bonds or frxt'aa d 
that number, if the pcrwn~l security bonds of official within the jurisdic;. 
tion exceed 40. In ciich case a notc stating the result of the verification 
under the signature of the olficcr co~~cerned will be attached to the bond. 
The verification may he m;rdr wit11 the as&ance of the Inspector or 
Ixxal Postmaster or any other r:l;pmsiblc loci11 official. 

Note 2.-Thc certificate, rn rcspcct of the w u n t v  bonds of official3 
promoted as lr~spcctorq of Pelt Office4 or Railway   ail Scrvice or Head 
Clerks tn Suprinlcndcnrs of Post C)ni:ci ~ h d l  howevcr. b: obtained for 
.t period d onc ycnr ;t!trr thc~r  confirmation in the post. 

219 When a wrctv d u ,  bccon~cs ~n. r~ lwnt  o r  withdraw from his 
vuctwhip or whcn a hond i ~ ,  lo+? and t b :  ~.rmcipal h ; ~ $  1:~s thnn ten 
! c m '  smicc, rhc husr w ~ l l  be rryi~riul to furwh f r n b  r:.urity 

121. "Whcn w r , t *  u thcir.f+r\ fmm \I, wr:t\<+tp and the prmcpal 
I 15 tcn year\' wrbic: (1. rno;t. ,E: cn ,:ltrt rnw b: m !d: to a%.7t1111 
'IC ~ 3 3 %  of t t v  withdr.rt$sl If !hr \ \ ithdrw.tf i 4  rxpl-hcj t 3 the a t i s -  
!.?inn all the Om:rr in H ~ O I C  i ~ ~ l a ' d \  thC h w d  rrmnm,. hc will ncte this - I;! oq the hond and frc\q rc.w r \  :1\;1\, .Ir rh: d w c m n  of the H c d  

t l r  Cirdc OT .r\rt:rimstr.~t~ic Otfi,:, h: ittqwnl:d utrh ~f the pineiprl'b 
I 1 mitt h:,, h t n  w ~ ~ f w t c ~ r ~  I f  th: n~\hdl;ltsd I *  not cxpluneJ 
t:l\fmorlly, t h ~ .  en$. w i r  h: w p w . 4  :\I !'w !ls.\J r.f the ~irc!c tr the 

lil.nininnzivc CHfic"~ for cmkv 



months from tho date of death or insolvency, or from the datg of the 
notico of withdrawal. 

223. Rules 216 to 222 apply also to the bonds of postmasters and 
iaspectors which are kept in the offics cb the Head d the Cirda 

Excmprion:--The provisions of rules 216 to 222 do not apply to the 
bonds of Insurance Companies and Postal or Telegraph Cooperative Sacie- 
ties. When in the case of an official who has furnished thrist form of secu- 
rity, the Cuirrpmy or* the .Society give notice of lapse of the bond issued by 
them w withdraw from their suretyship, thc principal should be required 
to praidt f m h  security unlesr he has 15 years' setvice or more, in which 
case funher security may he dispensed with if his paot service has been 
catisf actory . 

The ptovisqms of rules 220 and 221 above d o  not apply to the case of 
extra-departmental agents. 

224. "The H e d  of the Circlc or the Administrative Ofice may, at 
3ny time. call upon any official. who has futuishcd personal security. la 
furnish other pnsonar recunty in lieu of it". 

225. "Th security deposit account in a Post OACt Savings Bank: 
Post Offtcc Certific~tcs or Government securities should k plsdpbd by 
an ofhid to the appointing authonty. if o f  a G~~ttttcd Status. In ca.. 
the appointing authority is a non-Gauttcd O k r ,  the w r i t y  &mild 
be pledged to his imrn~xhatc superior who is of Gatcrtcd Suhtr. tn 
addrticm to the security &posit form prwrihtd by lhc n v i a p  bank 
rules. thc oficial must cvncumc ;r hond in thc form appropriate to th. 
CBS~". 

216 "The rule, rcprdl~rg the dcposrr. 01 Govcrnmtnt ~ccwitia h! 
~mp10ydes of thc' Ikparmlrnl will bc found in the Posts a d  f c k p a f h *  
Financial Ilandhtw). \'olunw I . 

In ofticea othcr ;ha18 Post O h  whew Sucurity bqw4ilr #s, daducrd 
in monthly ~n\ta'.crcnt\ from pay. an adrlitional m g i w  for Sccurrr\ 
deFK%it accWw. ~ w l d  alw he marnla!ncd in lorn1 ACO, 43. lhpcnl 
ton will, at a11 ttmes, tce at liheny to cnll tor ur ~uanrbw lkrlr 
books in ordcr to satirty thamsclvtn that my h w  kua acdtt 
@d thcir rrccouaw. 



228. Wen an cmpluyr.: wt,u Ira turninheJ iicc~rity 111 tht form 01 a 
security deposit in tbe savings bank, is transferred to the jurisdiction of 
another ofhi?, thr: office in whoae custody the savings bank pa%%-books 
are kept will arrange, where necessary, to have them transferred to the 
proper crffice. 

229. 'Ihc Depanmef~t will have rlolhiny tu Jr) with payment of inkrcsr. 
for wluch the dep~s i to~  will apply to the savings bank direct, the pas* 
hook being glvcti to hial for the purpose. Tbe ofiicx in whose custody 
pass-bks  arc kept, muot see, however, that p9ss-booh are presented at 
the post otiice as soon an qxwsible after the 15th June, each year in order 
that the ntccsury entries about interest rrmy be made m them. 

230. When an application i s  received for the rcfund of the balance at 
credit of a security deposit account in the savings bank, the Authority 
to uhon~  the account is pledged, may authorisc the refund d the amount 
dter satisfying himwlf that the Department has no claim against the em- 
ployee (pladg:rj. In nu caw \houlJ ., ~cfund te w h o r l 4  before the 
expiry of six m o n h  afty the vacation of his diicc by the employe. 
NoTE:-U thc official concerned vacates office aryl prcxecds on i e m  

preparatory to retircrnent, the period of 6 months should bt cal- 
c~ l a i r J  from the date of commenccnicn: of such leave. 

231. A Divisioaal Engtucr, Telegraphs, and a Supcrlnteodent m 
charg: of a d:partmmtal telegraph ofice may, under the conditions mea- 
tionad above, au!hx& thc refund d stcurit). dep~ib of tekgaph m- 
ployetj except m cases of resiption withou! notice and dismissal frrmr 
=nice. 



or Accounts Officers, Telegraph Stores and Workshops, or Controller 
Telegraph Stores Otficc. The security bonds af class IV servants in deparl- 
mental telegraph officc wiU after they have txsn approved by the Head 
of the circle concerned, be kept in the custody af the oflccr in charge of 
the telegraph office in which the class 1V servant in question is employed. 
In cases where Governnlent promissory notcs or debentures are lodgzd 
with the Accountant-Oeneral, the security bonds executed must be scnt to 
the office of the Accountant-Generui, Posts and Telegraphs, for custody. 
All othzr bonds will be kept uith Divisional Enginccrs or Accounts 
Otficers Telegraph Stores and \Vorkshops or Controller Tclegraph Stores 
or Heads of Telegraph Wces or Hcads of Circles as the case may be. 
All bonds will be entered in the prescribeJ register (Form Sec. 19) md 
must be. examined and verified ailnually at the beginning of the year. 

234. When ail officiiil i s  rmnsfcrrcd pcrn~anently to the jurisd*clion 
of mother offie, thc ofiiccr in charge oof thc ofice in which his &ad is 
kept will forward the bond to thc propcr ofticc in a registered c-vcr, anti 
make a note of the fact against thc entry of the bond in the register. 
In such cases, the bond should invariably accompany the transferred of& 
cial"s last pay certificate. 

235. When an officrd is tnnsferrcd temporary from tbc jur.rdictiv.~ 
af one office to that of anot:ier office, the officer in charge of the f o m r  
office will forward, in a repistered cover, to the latter offiw a ccnifmtc 
to the effect that the transferred official's security bond k on record thcse 
71re amount of the &urity bond must hc nlentloncd in thc ccrlificatc. 

s o ~ ~ : - T h e  bond of an olkia l  pmmutcd to b; a hoad pOSt;tmastCt (per- 
m,mcnt ur clniciatmg) will be dcposivd with his irnmcdiatc s u p  
rim and will be rctaincd thcrc even if hc rewrts from his h r d  
postmastership. 



a bond, thc attentton of the Superintendent concerned should 
k drawn to the matter. 

l.'ustody of Post Ofie Cerlifiates Ueposrted ur Securlrv 

236. Post Oflice Certificate., p1edg:d as security by postal ofkials, 
cxccpt those promoted to the post of a Head Postmaster or laspector will 
be made over or sent for custody to the head postrnxster by whom thc 
depositor's pay i s  drmn.  If the Pon Ofti* Certificates are tcndercd for 
t1b purpose at a sub or branch officc, the sub or branch postmaster will 
grant the depositor a preliminary receipt and will send the Post Mice 
Certificates to the head or account officc in the account or b.o. bag entered 
in the daily account. The Head Postmaster will grant the depositor a 
fad acknowkdgcment of the receipt of each Past Offix Cemficau in 
exchange for the preliminary receipt and he will also intinlate receipt d 
thc Post Office Certificate to the Divisional Superintcndznt. 
NOTE:-Post Office Certificates pledged a* secvnty b) officials promoted 

LO the pust of Head Postmaster or lnspcror will be sem tor 
custody in the office of the Head of the Circle along with the 
sccunty bond on ccmfirn~adan io the pmt to which rhey have 
k e n  promotd. 

237. The Pon W c c  Cert~f~saics must br locked In a tm box wrth 
the sccurity b n d s  to whrch they rclatc aftcr the pa~uculars of each of 
them have been cntcrcd in the repmer The box should be kept in the 
crlhcc sate 

238. When the deprnlror 1s tran\lcrred to Be p r r x t ~ c i ~ o n  ot amthu 
head officc, the ptmastcr  rw Ihc office In wnox custody tie Post Wicc 
Certiticalc~ haw beca kept. wlll fclrward the Post ~~r Cert k a t ~  O: 

Centificala with the ciecurit) bond relating thereto to the ncw b d  officc 
In a rcgis~ercd cover and mahc .I note of thc fm aparust the prupcr eou) 
In thc rogivtcr 



wlnde amount of the security in the now imn is not &positad at once, 
the balance must be made by instalments of not less than oacsixth' d 
the employee's pay. In other respects the deposit of c a d  or Government 
promissory notes or Post W c e  btificatcu wiU be s\hj,ject to the prod- 
dons of rules 195, 197 and 199. 

241. OfKcials who have furnished pmonnl bonds with surctics should 
be encouragd but not compelld to open private savings bank accounts 
md to deposit small sums from time to time as thcy cat1 be spared, with 
i t  view to replacing the bonds in thc manner described in thc preceding 
rule when the necessary amout has been accumulated. . 

242. If an official wishes to substitute personal bond with two 
sureties for a security deposit in cash or Government prumissory notes 
or Post Office Certifi:atcs, he should give six months' natict in writing d 
his intention to do so, and in such a case the amount of the deposit will 
not be refunded to him until after the expiry of the period of six months 
after tk, pcrsonal bond conlcs into etlect. If hc hi* ten years' service 
or m, the Iiead of Circle or Adrninistra~i~c OAicc may, at his discrc- 
tion, excmpt him from furnishing frcsh security in the form of a personal 
bond, provided that his past liemix has been satisfactory. 

Disposal of withdrown Bonds 

243. %'hen a persod bond cxrruttd by aa employee is replaced by 
another kind of securit) undcr rule 240 or in rcspcct of which a surtty 
wrth&aws from 111s suretyship after the prcscribaj notice, or which 1s 
witMram from any other causc, the bond should h: prcscmcd for thee 
years and may then be destroyed. No cnJors:mcnt of m y  kind must bc 
made on the bond. The same course will he followed in tbe nsc d a 
bond dat ing  to a security deposit in cash or Gowrnn~cnt securities vhen 
tht deposit is returned to the &pi to f .  

244. A nutc. shaving how thr bond has bccn dispaed 'd. will. tn 
every case. bc written by the &er m whose custody the b o d  mnains 
against the entry of the bond in the register. 

246. When a surety p l r a  not~ce of his inmt jm la tcnnioatc b r  
suretyship and thc prinopd 1s. rcquirnf to furnish a fmh band (sct NICU 
219 and 220) .  t k  necessary cnquirieq should a1 oncc be canrmurced With 
a view to the immedratc execution of tbe ntw bond oh the exp'ry d the 
period o! notice If ~t IS found necessary in any caw to b v e  the frcsh 
band exccutcd wlhin th prmd of nntice. r&! 16Uowing seat- h t l d  
be added lo the body of the txmd - 

"Thc conditions of th~s  hond Wl have ded oa m d  from the 
(date of tcrmlnation oi  pcriod of mk)", 

and against this addition thc prtncipnl and the surctk 10 rhe hah bond 
rhwld k rquircd to phcc  their \ignarurc 



PROCEDURE WHEN AN OFFlCIAL DIES, LEAVES 'THE DE- 
PARTME,NT OR IS PROMOTED TO AN APPOINTMENT THE 
INCUMBENT OF WHICH IS NOT REQUIRED TO FTJJ2NISI.I 
SECURITY. 

247. When an official, who has given security, dies, or is prornotcd to 
an appointn~cnt thc incumbent *f which is not rcquired to furnish sccur~ty, 
or lcaves the Dcpartmcnt, the following procedure wilt be followed:- 

( a ,  Thc bond will be preserved for a mininlurn pcriod of  thrcc 
years after which it may be destroyed, if thcrc is no proba- 
bility of its being of any usc. A note. showing how the bond 
has been dispowd of, will bc written by thc officer conccrnrd 
agsimt the enrry of thr. hond in thc register. 

th) if the sccurity is in thc form of ;I sccurity deposit in the 
savings bank, in Ciovcrnment prornis~ory notcs or in Post 
Officc certificates, the rcturn of the &posit will not be autha- 
r i d  by thc authority to whom thc security i q  pledged or 
thc Administrative Office until nftcr thc lajw of S I X  months. 

249 Th: sccurit) of profcsicmd mmq-lcndr-rs \t~ouid cm no 'JL-cwnt 
Jl~nvcd. i r o r  4rtnrld ud&cr.i tw ni& 'i~jrctic~~ 111 sxuntt hmds 1 1  I \  

not ;rJ\t\.thlc t c r  .r::tSpf I . I ~ I C \  . I \  .rt i~r:ics. II  ;tn\ r 1 r . d ~  sure:! <,in h: 
. -*.~ned. un1cs.r ~ h c  I n c h  arc \tngl. o r  U I L ~ ~ H S ,  

5 0 .  T::h!cct lo 1 ' 1 ~ "  j ~ r ~ l v i c i i m  of r t ~ l c  1 0 2  of t h r ,  \r*lu;~:c ,tnd t-tl 

, . now 3%. i k i i  : uk 0''' ,IS t!v P :t!i,! ' l ' :lqr.!$~\ U.inu.~I  \'olu!nc I \ ' ,  
i n  V. ! I I . n I ,  I b p i  c\  ~ * n  

' j7Wdtll.. Io :I ph: for which .I \i.cilril i. rquirrd from hiin. unk-4 
1 until !w h : ~  furnished thc rcqutrcJ scuu!lt). H'iwn trlc \,tc.mc) :.\ 

ti!lcd 1% :r pcnnnnrn; twc, and nit c,\ndiJ.~t:: whtr .drrd) f:ir:tl\hc? 
. I I ~ I >  , ~ r  \ % ~ I , I  1% ~ ~ C ~ . I I ~ J  t , ~  fwni*?1 if ;I[ l m c ,  1% .~ni'.,\hk : . h  fiii i t ,  

. I I '  nu! ,  ;tr I t : ,  ~ ! ~ ~ \ ~ r c t w n .  ; ~ p p \ i n c  ! . I  \a,\\ .! p W  
ip~riortl?. j a  nul*!& ..r.t;Jrd.ltc i q $ ! h $  !I.&, qrtc,! in I ~ ~ I K I ~ I ~  b t  f : tm~h  
&xuril) within tuic nrmth, nf .t Jcp.krtrn~nt8l :~nilid;~tc. t\h+b t\2\ k x n  

,! '~.iricd 8 ; :  ;I pynj,il~cr\r 1-**I  . I I I , , ~  I t . t \  i~yml in \\r!ttny t i )  fur.ri-h thc 
ull!~:$t !firiS nr,mrit\. fn%,:n !!:,. c!.rl; , \ f  ~ ~ J ~ I ~ I I ~ I I s c ~ ' . .  IF) *p'~,~!! 

iSr,n[:tr:<cc &,* tlcilul i+{ tilt ('lrrlt% ,*r 11;; ! \ h l * ~ ? : - + f r . ~ : ? \ i  ~!::I<L' %.Ix 

; : + I :  %uc.;~ full&&~c . trl  c\;i.;r.,,qcl t l f  ; { I .  tic?rr ! i . \ i i .r . i ! . t ' , '  z ' I ! ~ ?  

:' l..S -.-to 



months in the casc aC m outside amdkbc, or six aPoavhs in tb CPk of 
a BrgoFSmenml candidate already confinned in a gcmuma porOY bum 
the date of appoinunent. If the candidate fails to furnish tSle #rSrcd 
security within the, stipulated period, he shall be dischargbd or -, 
ns the case may be. No candictate shali be tppoimed 26 wch a post 
p e r m a d y  from a date earlier than the date on which he s d  
satisfactory security. 
NOTE.-The Note below rule 97 of the Posts and Tckgmphc Manual 

V o l u i ~ ~  IV, is an C X C C ~ ~ O I I  to this mle. 
251, Rule 250 applies equially illso to a p i ta1  cmployctl: required 1 0  

iun~ish an additional sccurity under clausc (h 1 of rulc I i Po\t 
Ofice. 

252. An olkial w h  h a  hcen contirn~ed in a pcrnarrncnt post but on 
the mnd~tions mentioned in rules 216 rmd 217, and uho i\ rcquired 10 
furnish a fresh security under rule 219. shall not hc i d l o w d  to h d r l  
or cuatinuc to hold chivp of a sub or branch office until the fresh scwu- 
r i ~ y  is furnished and shall if he fails to furnish it  uithin thc tlmc a l b w d  
tu him. br l~ablc to suspcnsion and removal fnwn scrvicc. A dcciaratari 
acccptmg wch lipbili~y should be obtiiincd by thc appointing authonrb 
from di such officials. The declarations sWl he attached to the 
character shcers in which a mtc. duly siped and dat7lr?d. ~hautd hc mad. 
to the effect that the declaration hat ken appended 'W dcchratt~~t~ 
should be in the following form.- 

"I hereby ckclarr that 1 have r e d  rule 253 of thr. P & T Mwu.. 
Volumc 11, lnut ekarh undcfitumf t h t  I k i m e  haMr. a 1 

the pmwsms and penitll~cs pr tscr ikl  thcron". 
SWIP --A sin~llar declaration as that prcwrrl~d HI rulc 252 &(NU dl. 

be obtalncd by ;m app~tntalg a u h r i l )  front catre-&partrm.~r! 1 
agcnts a! the ; t m ~  of thrrr appclintmcnt% tn pnh rcrjuw~d =urt 

Such dcdara ths  when crhtmd should h. kepl wttlr lh, - 
security bonds. 

253 In meking npp)tntmnt, whrrkr p n n a n m r  or ~krfictst~ry ..\ 

a p x t  for which wwrity has M he fmM. thf M i w r  1 1 ~ L m g  t',: 
appointment choukl q w a f y  r k  &uriplian at knnl ew agrccmmr r q u l r ~  1 
;md specificalh state m thr cmGr of a o p i n r m t  w W h a  h p r u  I 

appointed has furnish4 mum! cs not. 
$54 Cancelled 
255. C a d k a  
256 CanceHed 
257 Canccllcd. 

Ftrclcrtrtrr oj ,%mriiy Ckpc~ruj 
258 The sccunty f~rnlshcd ~y m cmplOytc n r ~  & PBMC to fwfr! 

Wte at the dhcmian d I)rreclm-Gtnml ~ b r  dull 



oudksrisd by hiar in ibe eve& d the emp)qcc @ling the w v b  4th- 
oat prop@ acoaunthg lor all m o m ,  stoma, md talwMorc in hip w+ 
tody and without .satitslactorily adjustipg kn awmeb ar rvitlrour posmis- 
i o n  or withwt givin8 at least three months' notice. 

39. When the whole or thc part of tAs btpwric d an oHidtd 
is to be forfeited the 4ann of scctttky bond must be wnt to the Hcad 
of thc Circle or the Administratwc Wice as the case may bc for neces- 
sary action. with full particulars of the $ r d  on wbSch such forfeiture 
is r e c m n d c d .  Wlur the whde of a m i t y  deposit in the $wing 
bank has lo bc wdted to Govarnmcnt in rccovery of 4epanmentai cla im 
or as f d c l t a i  by ordn of the competent authority, the whole amoual 
should be drawn oat d the saving$ bad, thr amount being br,nwght into 
~ h c  cash account of the otficer rcsponsiblc slating in the entry hovl much 
I, In adjustment of objection\, ,~ct\ancc%, ctc. and how much foffe~tcd to 
Govcrnmtnt. When only a pan of the deposit has to bc crdilitcd to 
Governrncnt, that piln only win be drilwn and treated in the w n c  u ~ y .  



of the o&er wccuting r6t CWmJcts. , * 
263, a . A \ * i n e  bank pass-books rebtjng to Lhc ~ r i t b  fU&h&f 

by mail can~acton should, in h e  tint in..tancc, be reoeivd by tbc HIud of 
the Circle, u-ho should forward them aftcr scrutiny, for sdC C U S ~ ~  CO the 
brad post offices wncorncJ which draw and disburso the subsidy of tho 
COl1tlitC10rs. 

263 ".-Fidelity Bonds of lnsumnce Companies relating to securities 
furnished by contractors of treasury work in post offices, which can be 
accepted as security only with the concurrence af the Ministry of Finance, 
will be kept in the custody of gazertad ofticor in the office of the Ha& of 
the Circle. He will he responsible to tee that the bond is renewed in time 
hy the contractor. 

264. Security bonds furnished by contractors or other must h n r  the 
stamp prescribed by law. The sump on a ~ ' c u r i t y  h n d  is payable by 
thr party exccutlng it and not by Govrrnrncnt in an) caw. and an) ncc:cersity 
\ihich ma) cxi.91 for such a document to k cuecutcd on hchalt of Govcm- 
n m t  chould not, under the excmpthw conta~ncd in thc prcscnt S t m p  Act. 
cvenipt ihc pcrron who would hate hc:n llnblc to pa! for the c t m p  for 
such liabilit). All apecmcnts cntcrcd inlo hy cmtrnctnrc for thc cxccurim 
of work or for zecurin9 the due prformnncc of contract\ :ire excmpt from 
stamp duty. 

265 D c p ~ t 5  that remain unclsimcd for thrw r im ,~ftcr rhrrr r d t ~ n t '  
hcclrn~- a d m ~ i b l r  (fur i ns twe ,  aftcr a cnnlracror Eulfiis his mnt rx t )  
+auld hc dcalt with !n ~czc~rdancc utth thc prunictcm \?t~nt;~inc.tl tn rtrlcb 
",[) ,tnd 261 

266. The rule\ rqardtnp d-11~ xcepct l  frtrm ncasppc1.l cv ti&:+ 

;lgc't~crc, t c *  c a c r  X ~ L '  cm: o r  prcC*,s t~lcpmrn, ;rc~cpteJ u~ thnu t  prcp;tynw4 
m i l l  bc found In p.tra~r,iph\ 344 and 3Jq td thc Po%!, and I:lc$r.~p' 
Manual Votrlnie X I  F x ~ h  tlepwror will erecute n kmd in I'ornt b, ". 

(Dqmitnr'r brw1 fnr m t  of prccs tclcprami ~ c ~ i p t e t l  without prwnb 
nlt'n!-) crt!~cr f l u  L:!~II tr .  Crorcrnrr~rr:~ wcurtttcc or Stafc and Munw!? ' 
Dckxitri's tx Pokt 'Jrnsr Ikwd, 



26. Bonds cxe.xtctl by dcfxrsitnr\ f o r  thc cast of press telcgrarnc; wnt 
\\ lthout prcp~ynvznl should bc entcred in the register of such deposits main- 
taincd in dcp~r!mcntiiI tclcg:i~ilh o f f i ~ c 5 .  Government scurities, &., dc- 
p w i d  for a d c  custody arc to Irt. entered in a reghat to be maintained 
in dcp;rrtracnlal ofices in Form kc. 19. 

268. I k p s i l s  rccc~vcd fr+m the public or from ncwspapcrs or news. 
~ tmcic*  in connection w ~ t h  , ~ ~ c c p a n c c  of m c m g s  from them without prc- 
p.~>mcnt. nu); b.! rcfundec! o n  the authority of the Head of the C'jrcle, 
i t  being undersrrxid that nn tofun{! ( b i l l  hc. allowed without the prevbuq cer- 
ttftc3tc of the Audit officer to thc cficct that thc corrcspond~ng credits arc 
c.ru!\t;rnding. In the ca\c of t l q w i t ,  for pres messages without prepay- 
I t l i n t .  ho\\c\cr, in addillon rcr thc ccrttficatc% la o b t a i n 4  from the 
Aud~t oflicc., ccrtrfi~at~ sttoultl ,ilw hc obtamed from the Telegraph C k k  
Oftice 1,) ihc cfIect !h& no b111+ are outstandrng agamt the newpaper ar 
ncv. . ~ g c w y  



OFFiCE OF THE D.IRECTOR OF P0ST;rd'AND MR&croRATE, NEW 
m4a 

All Heads d TdQpkone Oistric% 
All other Admn. Odiioes. 

r 

No. 204V71-SP3-1. h r c d ,  2nd &ovenrhc*r, 1 970. 
Sir, . . 

It bas basn brou&t LO notice dwiq  the awusc of'tmt audit of the 
a c a ? u n ~ s  d P & T Dbparvnsnt during 1968-69 that the N o w i n g  common 
type of irregularities are on the increase:- 

( I ) Security - not obtained not renewed ar kcpl on rcczmi. 
( 2 )  Health certificates wanting. 
( 3 1 Irregularities in maint~nilnce of serwTo- &lob. and leave a;- 

counts. 

EAecl~re 5tcps are rqutrcd to hc. I,ikcn to edsurc that r ~ h  irrcgul.~nl~e~ 
are mt allowed to rccur In t h ~ b  connecli\nt attention af all conccrnccl I *  

invited to rule 191 of P & T Manual Vol. I1 &erein it has k e n  la,.' 
down that owmg to k i r  pecuaisq and other rrspnsibilitisb certain cIs+c- 
04 offirials menliontd therein arc: rrqulrcd to furnish WCUfity for faithful 
dirherp af their duties. As mprds  production d Health ccrtlfmbt, r u b  
matained in F R. 10 and delailcd inv~uctians ~mrlilrrd in SR 3, 4 ant! 
4-A may k slrialy adhcrrd to Lasdy. Rules 283-240 contained 111 

P & T FHB W 1. may kindly he followed with regard lo mainkmaw. 
of service books and lcavc acrrmnts I t  should br i m p a d  oc! all sub 
ordmate authontics that the) mucr cnrurc that rhc inatructions in ~ ! I I .  

regard arc duly fallowed by onc and all so t b r  such inc~lularjlice &I ncti 

occvr in future. 11 shauld aiw hc enrurcd that all rcbevant k o n w n b  
kept under proper cu+tody 

Yours hkhfully. 
(Sd.) WAGOPALAX 

A"rmumq01Cnrnd (SPr\'l 



R. X. o s A a d  Circular No. 3. Lhtted tire 23rd May,  1968. 

A Copy of the O.M. So. F.25(24)/66, dated 24th August. I966 
i ,W by the Ministr yof Finence (Deptt. of Expenditure) is rcprtduccd 
1,  low for the informarion and gudance d all concerned. 

I ow Or Minirtq ul F t i w ~ ~ c  I Ueptt of Expenditure t O.M. 30. F 2 5 (  24 ) -  
; \ 166. dared the 24th Aupu\t. 1466. 

In t m n s  a( FR 10, .i percrrrr appointed la r pan rn Gmemnrenr ur- 
,.ct S, prodwc r ~ICCflcal ceRificWc d fitness. w h i i  irs r q ~ r r d  to 
h, dttach#l  ra hn hm Pay DII A wnilur p t w i s h  b found tn ~ h c  Ruk 
.' 10 *I M W, T h r v  means that the cntin prwadtng~ d 

c M c d W  8wd Civd Surpx*n who cruninnl the Cmwmmcnl swan[ 
!, . th pwpaw d mcdicd ccraminrtm ub raquutd to h. wnt sbnp 

1 ~ h d w r p y b U I b A u d t r  



2. Thc question whethcr i t  i s  noccssary to submit the medical certifi- 
cates in original to irodit along with the first pay t i l l  has h e n  considcrcd 
and it has k c n  Jccidcd in consulta!ion with the Comptroller and Auditor 
General, that the existing practice of affixing the n~edicul ccrtificatc to thc 
first pay hiU of a Government servant should be dispensed with. However, 
to meet I~le requirenirnts of ilduit, a cxtificate t o  the dlcct that the 
nldic:il certificate in the prescribed form has k e n  obtained in respect 
of thc Govcrnnient servant. should be furnished to Audit along with the 
first pay bill of t!lc Gov~mn~ent sc.rv;lni. 'i%c proccdurc for furnishing 
this c~rtiticafc in rcyxct of G~!zcr!d and non-gazetted officers will be as 
follows:- 

( i  ) In rcspucr of Gazcttcd Bfficzrs. ccrtificittc~ furni3hcd by thc 
ErullpL';r~rlt ;ttt:k :ri:y id whom thc mcdical cer!ifica!c hac hcm 
wlmi:tcd \!~oultl br. i~ttil~hcd to ~ h c  First Pa! Bill. 

(i0 In I-:.~:L-? of rr,w.y?rtted officers. Ole drawing nnd didwrsing 
oflic..r. sh:wlt! furrt~\h wch cer!ificatcz donp with the first w y  
hit;. nf t?w Gtwernri~cnt sCrv:lnls ccrn~~rnfd. ? 

4. H'hm nnv 13tticer has k c n  declnrcd "lcmpr~riirily unfit" b) til.: 
conljw.." cmrdical :~rr!hnr~~v ;mi rct:~in:.cl in scrvicc in iicmdancc uilh the 
orders i,,ucd in f h c  (i,rtcrnn~:nt d Ind~a. Ministry of Home Affair\. 0 . M  
Nc. 5 _' Ge-R!%.  ~l.t:e~! tit;. 22nd July. 1057, the pcrttd for r\t?irh rhr. 
c ~ f F c c . ~  I?.l. ':A !\ ifccl:ircd "!cn,prrarii\ w A t "  sha~tltl br intimated lo :tuJ~: 



INDIAN Posrs ANI) Ter.~c;~lsrfts DIAPRI at1 v r  
OFFICE OF TIE I?lREC"IOK CiFSEHAL OF POSTS AND 

7ELEG'RAFliY 



timt dating to the paymmt of C E A .  an strictly followed. In this con- 
& W o n  is ia*hed to this dRce letter No. l3/1/7@PAT QItdd 
3StB July, 1971 with w h i i  copies of the instructions issued on the rub- 
jea rmc sent to the circles ctc., & thoir guidarwe. T k  receipt Of dtis 
l& mqv pleaive be ocknon1ledged. 

Copy to B Section of P & T Dte.. w.r.t. 
their OM. No. 30;23/70-B drted 16th October, 1971. 

(Sd.)  P. CHANDRA, 
Assrr. Ckiej Eugiwcp (TE ) .  



1 iim directed to refer to your reply to this office kucr of even number 
delcd 23rd June, 71 31 the abovc subject and to state that it has bccn 
cb*crvui that in most of the cam of over-paymem of reimbursement of 
rurton fees ova-paymcnts were madc due to wrong interpntation of Rules. 
I'hus i t  itpvats that the scrnctlon~ng authontics Qid not cxaclse as mufh 
carc i~nd circumspctm ac war expected of them cspmally when t k  
~wxcrncd  paymcnt, 1 hcvc .Ire d r d y  r u h  a d  osdm rcgdamg the 
\chcmc of rciniburwn~errt of tu~uon fecs and clarifications are also issurd 
Iron1 tlmc to time. I t  is th rcqnwis~bil~t) of all sanctioning authoritks to 
m t p f y  t h ~ ~ d v t m  that thc claim arc m ordcr with rdcnnce lo rdevant 
rulcr ,md urdrrj and that berc i s  nu pnsiMity of overpayment being d c  
bclorr thc claims are acmptcd irnJ s a n c t d .  I am UIcreforc. to request 

ti) IWJC instructmn~ to all ~vmccrned that as soom as Lhe clatm for 
dtinthlrraement d tulcwn fcec we r o c e , v d  thcsc should be cxPrmned in 
dclaila with r d e m a  to rclcvunc onkrs k b  tbt c;lduns A= acceplsd 
.and p w d  so that thew ma) not bc an) xope of ovcrpaymcnrr being mPrh 

in. future 

Yours faithfully. 



OFFICE OF THE DTRE(TOR GENERAL OF POSTS AND 
TELEGRAPHS 

I ,Im Jircctcd to sa] tk~t one of ihe comnwn r y p c . ~  crf ~rrcgul,tr~t>. .I' 

p ln t cd  out hv the 4udlt In ctrurce 1)f . A i d i t  I I I ~ J ) C C I I O ~ .  I \  1h:19 1 1 1 ~ '  \ ( 'I \  I 

I h k 5  and Lea\ c 4icnunts :rrc nor ~nn~nta~net l  pr,>pcrl! : , I c.u * 

i'rror crceps 111 the i c a c  acawnts ne i rwt ,~ t~ t tg  w5~cquc111 i d j r t w n c ~ ~ \ ~  
Thir state of affair\ is for from dcs--.jWc mJ rcflcch on the kt:iR drtal~nc 
with the Eervice &WLI and I cnvc Accnr~nts In  orclcr to .r~\cud the rrri*w- 
larit~rk. i t  1q trr ".- rr~curcd h! thz Hc'nds of offices that thr: Instruction\ r: 
gardin; !nntntcn,ln~c r j f  S c r \ ~ ~ c  I b d \  ;~nd I caic Ac-wr~nrc arc stfie!' 
fol'oucd bj r i l l  mnccrncd A \!\tmmatic rc\rcw r ) f  ~ h c  l.cn*.r Accowlr 1.. 
rhc Iltads of clRicct should he :tnanr.cd ns cnjorncd i n  Rulc 2'(.4 2 R R  w$'  
290 of Fln Hand I b 4  Vnl 1 and S K c  197 Lo 203  of the cornpi 
Qd FR :~nd FRs I t  *hould k the pcrwnnl dutt (*f  thc ilc*nds of 41th 

C t i  ' ( 5  w l e  .dpprctpr~:rte wrrrctwa mcawrcq in thik rr' s . ~ r , l  *,> !h,r! . v ,' 
h r r  from Audit In rhls repard 11, n ~ i n m i d  

Kindly aclnowlcdpe receipt 



RULE 264, 288 & 290 OF P. & T. FINANCE HAND BOOK 

VOLUME-I RULE-284 
( 1 )  At a fixed time carly in the year the service books should bc takcn 

up for verificatiori by the head of the office who, after satisfying himself 
that the scrvices of the Government servant concerned arc correctly rccord- 
ed in each scrvicc book.  should rccord in it a cctificate in the following 
form over his signature:- 

"Service verified up to (date) from (the record from whlch the veri- 
fication is  made). 

NOTE ].--The vcrificalion of wrvice rcfened to abow should k in 
rcspect of all scr\iccs qualifying for pcn\ion whethcr permrincnt, p:ovi- 
wnal. tcnlporar! or otliciating. 

NOTE 2.-Thr folhwing officers, who arc not h d c ,  d o f f i c c ~ .  arc 
;tuihoriscd to atte4t thc cntricq and rccord ccrrific;!lc~ of ,~nnudl verification 
3 11 \crvicc, in the service books of thc nnn-paxttcd sr.tA of t hc otri, : l other 
than tht* of thenaelvc\) which arc requtwd r,, h. ma~nr.~i~icd by t k i r  
h a d .  r l f  ol1iccc.- - 

i I ) In rc ipr t  of Post Wliw :md K.M S. 
(;I I .Any uthccr I ~ I  the sclcction Cit,iJc authirriw,! fry the t f~ i ! ; i f  I::: 

(WC i f  thcrc is  n8.t .tccrwntiint in fh: Sckitic.~i Gr;itJc in thc ,:?: :, 

I h r  :thrv+c ~ ~ : n l ~ c ) n c J  xdttccr\ uhu haw twcn snthorrwl 1 2 ,  ,~itc>t cn- 
' r r r u  itr kwicc ihrnts Arc rlw .~urhoriwd ( I  to nraiinr.iln  the^ drtiu\rr~nt\ 
r ~ l u t l t n g  1 r:t\c Acnwnt, ,wJ Lwpl tttcnz in r ! r w  cu\tc*rtt . u d  (11 I to 
:~!lcst cmrt~ ,  111 f h t  I x I b v C  4c~vunts ,  prcwided ths! the hc.14 ,q t h  (34112 

cimccst~d rmmlw rnpilnzrhllc for the p r o p  m unicnlinrr. of and mw.i[t~),,n 

I?! cnrtrrs in S c s \ ~ ; ~  Ikhrk., , % t ~ ~ i c  H d h  3n.i l a ~ c  4cc~wnl*  .s#~d for 



their custody. In order to ensure that the head of the office does excrcis.e 
,gcncral supervision in this matter. the head of the office should inspect 
at  least 10 per cent of thew documents every year and initid them in 
IoJitn of having done so. 

"Pi.B.-in order to ensure t h t  this ck& b pnprly  exercised ;id 
that every service b w k  i s  subjcctltd to scrutiny in one year 
or another. a register should be maintained by the Head uf the 
O@ce to show the particulars of service books bro~fpht under 
mutiny each time by him." 

NOTE 3.-For this purpose the Assistant Post~wtster Gc-heriil or k- 
pity Director in so far us the Circle Ofice. the Dead Letkr Ollicc and 
the Stock Depols arc ~ ~ n c r r n e d ,  and thc Accounts, Adn:ini~;lriitivc Officer 
in so far as the Telephone Districts arc conccrncd and the Assi.i!.~nt Direc- 
tor General (Administration) in 50 far as thc Dircctor;\tt- is conccrncd 
s l m ~ l d  be considered as the Head of the Ofkc. 

(2) The Head of the officc innrecording the annual certificate of verifi- 
cation should. in the case of any portion of scrvic.~ that cannot hc verified 
from office records. distinctly state that for the cxceptt.d periods (naming 
t h ) ,  a ~ W I Y I  in writing by the Ciovertm~ent scrviaat, as \vd l  :I 

record of the evidence of hi3 contemporaries. is i~ttached to the hwk. 
When. however. :I non-gazetred Government scrvnnt ic, tmnsfcrred trorn 

one office to another. thc hcad of thc o!Yic undcr whorl1 he was ori_riodlly 
cmploycd should record in the strvice book unckr his signature. the rcwlt 
of the verificatitm af S C ~ I C C ,  with refercncc. to pny h!lls and acquirlmcc 
rolls. in respect of the p r i d  "for which the Govcrnnwnt Servant w,tr paid 
by" him. before forwarding the wn'icr: hnnk to the ofice whcrr. lhc. cer- 
vices are rrmfened. 
H L'LE-288 

( a )  The service books should kepr aniinprd aiphehaticdly. 

t b) Ex- as provided in Rule 284 krvicc Rooks must always be 
k ~ p t  unfolded; and whenever it is necessary to scnd :I h.wk by pc);t i t  4aould 
hc forwarded unfolded between stiff boards large rnnugh to prrttcc.t ;on- 
rent. and thc dcspatched under rcgiatcred cover. 

(c) On the first appointment of a Cmvenuncnt urvant for whom a 
Seroicc Book I\ rcyuired to be m3inlained undcr S R. 197 thr 11wts18ry 
bosk should be oped by the oilim malting the appointment who should 
%LI m aDd amffemporarraudy a m  the darripive purticulars r h  the f i r t  
page The partimlars mug k funmlLed from hni p e r ~ 1  knowledge 
d the newly appointad Oervanmont ranm at rhr time of ~ppiafawnt 
if popaiblc, othtrrrire they &odd be abcained thrPlryth M~~DC other Dll)llt- 
& a&er named by the ahtier d i n g  tke rppoinnncnt, thc mdct  
book being sent to him for the purpase. The hook should thcll (if nee$- 
swry) be forwarded for cus tdy  to the hcad d thc office cwccrncd. 



( d )  In cases in which the descriptive particulars are not supplied from 
the personal knowledge of the &~:er making rhe appointment, hc should, 
when he first meets the newly appointed Government servant in the course 
a) bia rnms a impections, make a note of those particulars with *I view 
10 \itiitying and aiwiting, at the carliest opportunity, the entric. n!ready 
ma& in Ehr Ciowrmmnt sewant's service book. 
: N.OT'E.-T~~ "personal marks for idcntification" rewrdcd on t i c  firs1 

page, of a Government servant's service book should includc an impression 
of the ban of his left thum and of thc fmpers of the lcft hand. 

(el When the owncr d a scrvicc book dies or resipns or is dis;harycd, 
the date of his deatti resignation or discharge (as the c n e  may b:) should 
BK! mtwxl in his book. The hnok m roll should be prcmred in the cus- 

af the head of tbr ofice far five y e m  and then deitroyed. 
(0  The descriptive particulars on the fird page of 1: Govcrnmcnt ser- 

mnt's service book should be re-attestcd cwry five year\ by the \upwising 
a R h  concerned. 

NOTE I.--Officers when rc-attc\?ing thc de~criptive paniculars in wr- 
rim books under this N I ~  sho~rld write in word; the cntrics relating to 
dares of birth m case5 in which this has not k e n  done. 

NOTE 3.-Askmnl Superintondcnts and Inspcctor~ vf Post Ofhres and 
Railways W l  Siervicc, !kconrl Claps Politrnaskm, Awistant Post h&Mm 
(Acwunts) Telegraph Mi~stcrs and Telepraphist< in charge of Tel-tph 
Otficcs and Engin~vriny supcn'iwrs of a11 categories \hcvtM be treated as 
Supervising CMiccrs for the p r p s c  of the rc-attest:~lion of cntricc in r'lc 
first pat* of scrvicc bwLs of \uhrdinitk oficiols. 

NOTE 3 -The r e - u t c ~ t i l h  d c'alrks on the firtt page of the sr.n+:e 
books should he m d e  hy the Suprmtendent in respect of the Aaislant 
Supcrintendcnts and the h~speclorr and by the I n a p w m  of the Supria- 
tcndcn! in respect of I ower b.lectitrn Gradc Otficral\ in Pnst Otf;.zes and 
Railway Mait Service. 

NOTE 4.--lhL. Sclcchi  Gradc: Sub-Postmasters (excepting thou: in 
charge of town subofticcs) \hould he treatd as suptn'ising officers in res- 
peel of the work cannectcd nilh the rc-at!estntir~n of cntrim in service 
bmh of t h e  o6chls whom they am cornfmtnt to appoint. 

NOlT 5.-Thc Mmagr  td 8 k a d  1-ettcr Officc should bu treatad PS 
a Supervising Officer ftv thc putpow of this rule in mpct i>f dre wnrk 
c ~ ~ l w x t c d  with lfrc re-attcstat~m i f  the entrlcs tn the first page of servi~e 
hooks and bcrrioc rolls so far a3 his office is cmncemd 



RULE 290 

LEAVE ACCOUNTS . 
The leave account of a non-gazetted Govpmurt servant (Form A.T.C.- 

I or A.T.C.-21, will be kept in the custody of the Head of thc offics in 
which he is employed as prescribed in Supplementary Rub 215(b), and 
the entries in the leave account attested by the Wter. The leave pccount 
of a non-gazetted Government servant who is himself the Heed of an 
Office sbould, however, be kept in the custody of his immediate ~uperiol' 
who will also attest the entrics in the leave account. 

NOTE 1.-Thc officers enlisted in Note 2 below Rule 284 d this 
Handbooks are authorised to attest entries in the leavc accounts of dlicials 
whose service books they are authoriscd to keep with them, and also keep 
such leave accounts in their custody. 

NOTE 2.-A separate record in Ihc form given below, should k 
maintained by the authority keeping the service records of officials, iadi- 
cating therein the various kinds of special leave (c.g., special disobity 
leave, hospital lcavc, maternity leavc, study leave, leave not due. 
commuted leave, etc.) granted to Government ~crvnnt from d m  to time. 

In case ot tmnsfer of an ofticia1 the new o%cer responsible for main- 
tenance of service reamis should complelc the register with refcrcnce to 
the entrics in the %rvicc Book. 

I I Perid Parr~culan of 
Si. 1 Name& Jeahp- Nature sonction 
N(>. n a ! m  4 the nf Prom T o  1 ~ ~ S C T P I  lcarc 

, , 
I I 

~ ~ i ~ i d ,  1 
r u ~  h a ~ t y  Remuks 
comptmt 
to attest f 
tntrta  in i the Srrv;cc , - \ 

Cop! nf SH. 197 r , ~  203. 
S. R. 147 A service book in stch form as the Auditor Gcncnl ma) 

pr01~7iht must bc mnintaincd for cvrry nan-gtazcttcd avt~mcnli wff-in1 
,- 



h* r s p W t b e  p g t  QR r Wwem uUbbJlmcnt (or otlichting in 
a post or holdbg q tsprpcrw pa#) with rat faltaving uetpticar:- 

(01 Govern~lw servwttj tbc a€ whom nwiuc arc 
rrcocdnd in a hiotary of scrvior ragieter ruahtakd by an 
audit ofscet. 

(bJ Government wants  offidating in pats or holding temporary 
po#l, who are recruited for purely temporary or omciating 
vsc~cioe (nat likely to last for more then one year) .land arc 
not cli%ble for penmaant a p p h t m e .  

(C ) Permailcnt subordinate nolrpenslonablo strvant~ in Stalc 
railways, fw whom a special form of record has been pra- 
cribd. 

-- 

k R. 198 In rtl c u m  in which a W i  Bodr a mce*tary under 
Rule 197. such n baok shall be mai~tlrined for o Govsmrnmt w a n t  from 
tho dUe oi hiti Anit appoiatmrnt to CiovcmlaM scrvicc. I t  mvat be kept 
in the 4ustody d the Head ef h e  Office in which he is serving and 
transferred with him from o k  la otticr. 

Oovanment d India's decisims.-( 1 ) Cmsqucnt FII~ the arnend~~nt  
of this Rule. the folbwing questi~ns have k e n  r&d:-- 

(i) whcthcr it is tbg intention that rhc cost of tho Srmicc Bids  
will now be borne by thc Govcmrnent, 

(2) Tba querlioa whicrkr it would k. pcrnrisdiblc to supply u ccttihtd 
$rv ot the Strvirc Book la r Govcmmwc (CIVW abo ;cAs for it rm 

~ i u i a  w c r a m a t  Sc&e by ~ t i r r m c ~ [ ,  diwh:~mc. OT rdpnation 
-iJcmtbn of Cmvrrnmnt It hl 4n:c h n  &\.idcii t h ~  in 

:t130 1.s - 1 1  



such cases, a certified copy of a Sarvicc Bodt may be suppbd to the 
Government Servant on payment of a oopyhg fee of Rs. 5. 

[Govmn~ent of India, Ministry of Finance, (Ikptt. of Expenditure) 
O.M. No. F. 12(16)-EJV(h)/61, dated the 9th May, 1961.1 - 

S. R. 199 Every step in a Government servant's official life must tk. 
remded in his Senice Book, and each entry must he attestart by the Head 
of his ORicc, ar, if he himself is the Head of an office, by his immadiate 
suprior. The Hcad of the &ce must see that all entrics are duly made 
and attested. and that the book contains no crasurr: or over-writing, all 
corrections heing neatly made and propcrly pttcstd. 

Government of India's Ordcrs-(1 ) In rclaxatinn of tbc probision of 
S.K. I*, Heads of Accounu Oficed are permittee? to delegate to a sub- 
ordinate gazetted officer the duty of examining and attesting entries in the 
SMice  h k s  of the non-pazetted staff. 

((3.1.. F.D. ktter No. F. 35/I/R.II, dated the 2nd March. 1929.) 
( 2 )  The following officers of the Indian Posts utld Tclepraphs Depan- 

ntcnt who are not Heads of offim, ;uc autbarised to attest the QI& in 
%Nice W s  (except their own Service ~ o & )  which are requited to bc. 
maintained by their Heads of Mcm: -- 

( i ,  P a t  Office .4ccountants in the xlcctioti grade end Divisional 
Accountants (in the Engineering Diviwons) ; 

lir) Head Rccord C1eri.s. R.M.S.; 
( i i i  1 Any Gazcttcd Officer or a Supcrintcndcat in the ' G d  A' 

Grcle OGcc (Rs. 3 5 0 - 4 5 0  old scale) m any officer in thc 
.~clcction gradc authorid by the Hcad d the oeficc, if thcrc 
is no Accouotanr in the fclcabn p& in inhe ofsct. 

The abvc  mentioned crfim\ wha haw bcen autbrirod Lo attast enbic.. 
m Service Books and Senice Rallr arc a h  aurhcrrkcd (i) to k n p  t h  
documents in their custody, and ( i i  I ta attM entries in tk kaw acoarnb 
provided that the Head of rhc o f i c  amcerned remaim rcqwmdbk for the 
proper maintenance of. and attestatian d entries in, Scffia MI and 
Wicc Roilz and kave accounts and far their cu~lody Ia onbr to cnnuri 
that the Head of the offkc dcm excrciw # c a d  r u p d s h  in thts manrr 
it is OM that thc Mad d the o f k  rhauld impea at W 10 pr ctnt 
af these documents cvcry year a d  initial than in token of hvvby done W' 

(F.A.. P. & T.'s cndotaancnt Nn SA.-112(23)/30, tl& Junr 
1932. No Es.B.132-2/32, dated tire IS& Nwcmkr. 1933 8nU P.A 
(C!s) enQrrmrtnt No. 132-3/44, &tdl t k  24th Nawmber, 1945 1 

(3)  Thc Junior and Sen& P. & T. AcumWNs, rr#ebcd l@ ~ b r , * v c r  
a c e s ,  are &itgated Whh thc t o m  pomn:-- 

( i )  To ~ t l ~ r t  en& in Servkr Books tnd Ssvfa Raa~ frddhr!' 
entritr about veritkrtkm of m4m; 
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(ii) TO mahtsio Service Rooks, Service Rolls and leave accouats 
aad kebp them in their custody; and 

(ili) To attesi enuics in leave account. 

2. In o f k s  whore both Junior and Senior Accountants are employed 
Ihc enuies should be attested by Senior Accountant only. 

3. '(la delegation of these powers i s  subject to the cond~tion that Qc 
Head of the oifioa remains responsible for the proper maintenance and 
custady of Seniicc Books, Service Rools and leave acQunts and for the 
att~tatinn of entria in thew documents; and that he iatpccts at lcmt 10 
per ccnt of these documents. every ymr and initials them In tdrcn of having 
done so. 

[Ministry of Finance tCommunrcatrons) cndorscment No. SPA. 302-2/ 
53, dated the 14th Ma). 1954.1 

(4) Thc Asslaant Poftrnasrss (Aaumts l  atlacbed to Head Post 
Oflices arc dekgaled with the f t4ow1np powen in mpect of Gaff of thosc 
c.IScn except lor thcmsclvw.- 

( i )  to attest thr cntrieJ m Srrvrcc Books and SWVIEC Kolla, 
(iil to keep the documents in their autody; . 
(hi) ~(r attest thc cntrm in h e  leave B C C O U ~ ~ ( ~ ;  a d  
( iv )  to re-attest the dcrcripi\c particulars cvuy 5 years 

2. T h i r  &legation 19 subject to thc canlirnws that thc Head of t$ 
cHkc &dl remain rcspolaiMc fw rhc: propr mtiatenance at the sewb 
'woks. ~crcriec rdis and kavc accounts, for the r t t d o a  of ennies m 
r h m  docomeatc and for their cuu~rrly and he shall inspect at korr ten per 
~ , - n r  of thsc h m e r r t n  every ycar a d  initial them in token nf haviq 
\Ir'lK so. 

ICmvcrnmcnr d India, Minatr) of Finance (Conimunications~ endst. 
No. 127/1/(*0-SPR-11. dated the 30th June. 1960 1 

I S )  Thc A&tanr Accnnnti~nt~ c 1,owcr *tion Grade) in G P Oc ., c Jc lcprd  with thc (dlourng: pwrts m rc4pa;t of s t d  d tho* { V f i ~ u . ~  
ck.epl for themJclca -- 

(i) to sttoat the cntrm in SFnrcc kwk9;; 
( t i )  to Lccp th th~rrmenr~ In their c ~ o d y ;  
(iii) to ottm ~ h c  cntne?r m thc b v e  -urns; and 
i iu) u, mUrU the dcwripcivc parzicJus eray J V w mlutd 

tty & 288 ( f )  of the P & T. F.W.B. Vd I f % ~ d  
EBtioa). 

2 ~ ~ & ~ & j a t o d k : r C M d i C i o W W t & H e B d d  
1br o h  r&ll nean~a mpraaiblt fw thc popn maintmmw of h 
m~t had* hvr: ~ - t a  fnr the attMtrrian al c w  in t b c  



IDhctor General P. & T.3 Memo No. 127/2/6l~I, ,dad .dre 28tb 
Muuary, 1962 hued with the coaxwewe of Minidry d Fbutnoe (C) 
Dn. vide their U.O. No. 1317-PT-I/62. dated the 26th Feb., 1962.1 

Govenuaent of India's &&as--( 11 The dwlatetioas of Oovsrolpant 
senants electing the scab of pay oPd thc & d e g  tbe &tion 
oC initial pay in the rekvant facslss of pay in wppon of rhe atrim in tbt 
Senice Books should be pnstcd ia the Service Books ttr6mcslvos. 

[Ministry of Finance U.O. No. 3622-Est.lII/A/SS, dated the 10th 
May. 495S.J 

(2) Wilh a view to enabk the Audit mccr 10 cxercisc a chdclt over 
the plment of outfit alkimme to a o n w  staff serving in Indian 
lWissias and po& abroad, ft bas k c n  dccidcd tha* n natc of tmy sach 
payment (i.e., Bill No.. amount and date of cncnshmmt) with its authority 
should be r#aQd in the body of ttrc Service &Idt of tbe wr-gazcttcJ 
Government servant in chwdqiml order dungwith dhcr entrics. 



Thorc povwrl.8 wIU not, however, be axcrcirsd by them in rspecr of 
.ontrjW in tM own service books and will be subject to the condition that 
drcr p t W  ~ I R w r a ,  '*3)0 are delegated powers to attest entties on tbe 
first page of iervicc h k ,  continue to inspect 10 per cent of the servicu: 
books and initial them in token of their having done so. 

Insert the words "and leavc accounts" id* the words 'is thek own 
service books occurring in thc fir31 and second sub-paragraph cf tho 
Ouvernmcnt of India's order ( 2 )  below this rulc ao inserted by C.S. 
No. 1062 datcd 28th Ju'y 1967." 
lGovcrnrnen! of leb ,  Ministry ut Finance (Dept. 4 ExpendHw) k t c r  
*. F3(3 1 EG.L/6?, dated 21 s: . 4 ! p n t ,  1967 in, t@y to CamptroYer d 
Auditor Ckneral's klter No. 2022-1 At, 698-66, dated 20th JJy,  1967.1 

Dircctm General's Orders.-Wllh regard to the a m a l  inspeetioa nf 
at kast 10 per cca of the %rv~cc h k a  and !hwk Rdls as required by 
~ t n a  ( 2 )  of tbe Ciov,vernrnent d India'r orders above, an Assisteat Post- 
rnastcr Gcncral should be considered as thc Head of ?!w lc so fat aa., 
the Circle Ofticc, h a d  Lettcr Office ;md the Stock Depot, are mncernd. 
For this purpose the Senior Elcctricd I?ngincer shoukl also be trcatcd a\ 
Hend el the OtHcc in respect ul thc Mcctrical Enfiner-in-Chiefs Oflice 
F*taMlshment. 

G ,  P. L T.'s cn&~rwntc~it Yo* E1.t)-I32-1/134 and E/132-3 43. 
dated Lbc 2rd Septcmbrr. 1955 and the 12th July, 1943 1 

3. U. 100 Every period of SUsFdatOu from enrpbvment md ercr). 
rrtkr intcrrupliqt of service mug he notert, wth full detail* of its duratton. 
In an cntrp m d c  mram the pncc t ~ t  the Q r w x  Rmk and m m  be mmed 
'y th ~ke*rin# Officer It IS thc ctutj of rb A~tcsting Offitcr to wc 
~h.rt such entrim are prompthr made 



S.R. 201 Persona) certificates of c w r  must not, # e a ~  the head 
of the department so direct% bc entered in a Service Bodr but, if a 
Government servant is reduced to 8, lower substaOtive posl, the resoon of 
the reduction must be brietly shown. + 

S.R. 202 Substitute the following for tbe existing rule:- 
' 

'It shall be the duty of every Head of Office to initiate action to ahow 
the service books to the Government servants under his administrative 
conaol every yetr and to obtain their signatule therein in token of their 
having inspected the service books. A certificate to the effect that he bas 
done so in respect of the preceding financial year should be submitted by 
him to his next superior officer by the end of every September. The 
Government servants shall inter d ia  ensure before affixing their signattire 
that their services have been duly vcrified and certitied as such. In the 
case of Y Go~~l l l l l en t  Servant on fo t i i p  service, his siqature shall be 
obtained in his service book after th? Audit Officer ha9 made t h i n  
necessary entries connected with his foreign service'. 

Director General's Instruction-It is rncumbent on every Government 
servant to see that his Service Book 1s propcr:y maintained and it is, there- 
fore. necessary that an official should t ic allowed to exi~mine his Service 
Boob: whenever he wishes to do so. The Head of the otiice should. 
therefore. permit an official to tx?milr~ hi3 Servicc Rook should hc at any 
timc desire to do so, but such scrutiny of Service Bonk b! the official cco- 
cerned must always be made in the prcscncc of a re\pon\ible official. Az 
a token of his scrutiny and acceptanre of entricc in the Service Book, the 
official should sign his name in the relevant column of the Servicc 
and the official who supervised the scrutiny will also endorse his ci,mature 
as evidence that the scrutiny was conducted under proper supcrvi\ion and 
thc supervising officer is satisfied that it was bona Mc. and that no un- 
authorised changes were made in tlw entries In the Serv~ce Book in tlrc 
course of such scrutiny. 

I D.G.. P. & T.3 endorsement So El. B. 132-2 32, dakd the 18th 
July, 1933 1 

. S. R .  203 If a Government servant is transferred to foreign wr\icc 
the Hcad of his ofice or department must send his Servicc Rook to tlic 

. audit officer. Thc audit officer will return it aftcr not i~~g in it, under hi. 
signature. the order sanctioning the transfer, the effect of thc transfer if1 
regard to leave admissible during foreign service and any other particulilr. I 

which he may consider to be necessary. On the Government servant's rc- 
transfer to Govcrnment service. his Senkc Rook must again be sent I t 1  

the audit officer. who will then note in it, over his signature, all neceasan 
particulars connected with the foreign wrvice (includint! the hct  d 

, recovery of leave and pension contributions). No en!ry relating to thC 
time spent in foreign service may be attested by an authrity othcr than 
the audit otRccf. 



Fkrt inforPrlb@ 
The result af study nnd"aotiw taken 6')tspea of item at ( k )  are iadi- 

cated blow:- 
(k) Irregular payrnent of O.T.A., leave .palary and T.A.  
Tha existing rules governing the payment of overtime allowance are 

quite elaborate aod they provide sufficient safeguard against the mis-use 
of the order$. As and 'when it is found necessay the rules arc supple- 
mented with Admjnistrative instructions to concerned authorities with a 
view to minimising the 0.T .A.  expenditure. In this connection instruc- 
tions issued vide the Directorate letters No. 10-19/7&PEII. dated 7th 
June, 1971 and 1@7/71-PE.11, dated 31st January, 1972 (copies en- 
closed) may be of particular relevance. 

As q n r d s  irregular payment of lcave salary and T.A. thc existing rules 
on the subject are quite clear. If the rules arc followed 5trictly by the 
concerned authorities. thcrc should be no scope for any irrcguli~r payment 
of leave salary and T.A. I t  wdl be iniprcsscd on the Hcads of C~rcles 
that all subordrnatr authoritics should ensure that the -ult.\ on the whject 
are duly follmv:d 50 that  tu:h irregularities dn not occur in futurc. 

[P. & 'I . Board 0.M No. 10-6, 72-P.E.-11, dated 17-4-1973. 

ISVIAN POSI !, .4hD TLLEGRAPHS DEPART AILST 
OFFlCE OF THE DIIECTOR GENElt4L OF POSTS L\Ti) 

TELEGR.4PklS 

(SARDAR SQUARE, PARLIAMENJ' STREt'l j 

Ircder rhc exlstilig ~tistrucrions, the overtim: duty i, tu h- orderud when 
~hcrc i s  unusual rush of work md  the work cannot bc posrpned till the 
frllw .g day and thc owrlimc allowance is adnlissible onl) if the staff 
pcrformq the duty in c x c o a  of prescribed nornial duty hour\. Inqtancec 
have comc to notice wherc the ovcrtinic dut) wa,. ordered merely hecauw 
the total work hours of thc particular branch exccedcd the rtatT haurs. Thc 
mtdvs oprrimdi in that caw was to  roughly cdculate the work hours per 
day and find out the cxccss work hour\ by comparison with the availahlr 
+taff bun on that particular day. Overtime claim was appmnd for the 
+nlss UFO which the work hours cxcccded the aviiilehle staff hours of ;I 

p:tr?.icular day irrespective of the fact whethcr the work ups performed 
kyond prescribed huun or whether the staff were physically pr~wnt  in the 
ofRce. This practice is imegular. incorrect and objoctionabk. Since the 
staff is mdomJ on thc, basis of the averwe work. any exccw work on a 



particular day cannot be deemed to hme been done on overtime basis 
unless the work cannot be kept petlding for the next day and it is actually 
perfornrcd beyond duty hours on that day. A strict watch is ncaordingly 
to be kept on all such clainis for overtime allowance to ensure lhat the 
competent autlmrity orders overtime allowance only in such cases d e r e  
the work is of unavoidable nature and not metefy because the wark hours 
on a particular day exceed the staff hours on !hat day. In addition, it has 
also be ensured that the staff coheerncd actually perform work on 
overtime outside office hours hdore they are entitled to claim over- 
time allowance. Necessary imrructions in this reprd may be issued 
to the concerned authorities under your control and a strict Watch may ht 
L~ot  while eountcrsigning the overtime claims in Circlc OfhctslOthet 
0.9as. 

V. BALAGURW. 
~ssistnnt Director G~nural IPE 1. 

Cop, to EB TE/'iF Scct~oi~s. 

BHARATIYA DAK TAR VIBHAG 

OFFICE OF THE DAK TAR MAHRNIDESHAK 
(G.G.P. iY: T.) 

All the Heads of Circles and Administrative Oflkes P. & T. Brectorulc 
Director ( PLI ) . 

Undcr ttrc orders issued vide this Dirccloralc letter No. 10.40 69-PE.11 
dated 25th Junc. 1969. it W3F clarified that the sanctioningjcountersiping 
suIhoritic\ have the full rigit to satisfy t h c m x l v c ~  about the O.T.A. claim. 
and as such may rcditcc. modify or reject thc O.T.A. claims madc by the 
.flchl on the order of the competent authority. 



duty under the orders of the aafirpsbirm WtWrity. With a view to rcmov- 
in this kind of hardship, the orders contained in this ofic Memo. Ne. 10- 
&W-W.R, hteii %tH June, 1969 have been reviewed and it bar h e n  
deci&U tRat the ofbciaTs WPIO ate ordered by the competent authority to 
perform OT duty and who have actunlly performed such duty satisfactorily 
m y  be paid OTA due to them provided tk mnctionin~ authority is satis- 
fie& fhal the official is entitled to O.T.A. and the claim is correct according 
to the provisions contained in this offie, Memo. No. 10-1 '64-PE., datcd 
12th February, 1964 as amended from time tn timc. kl cases w h e  the 
sanctiohing authority Ifeels that the authority competent to ordcr OT hax 
not exercised his powers judiciously and that excessive O.T. duty has been 
otdcred by him witfiout adequatc justification, he sh~uld  refer such caws 
to the Head d the Circle or the equivalent authority. a\ the case may bi, 
for a decision on the scttlcment of the claims in  question. Where thc 
sanctionidg atdmity finds that the claims haw not bccn prcfmed correctly 
owing to miscnlculation or wrong application of rules hc can himself 
settle the claims aftcr rectifying the mistake. I n  cases where the sam- 
timing mdrmity W s  thm :m &aid i s  no1 rmhlcd to O.T.A. onder thc 
pravishs al the O.T.A. cltdcra though the claim i z  otherwise in order he may 
refer such cases to this Dircttorete through €he Head of the Circk for 
consideration whether any rcl:~xtioil of rules is ~msible. While forwarding 
sach cases he should cleatfy indicate rhc ckcumstanccs in which O.T. duty 
was ordered by the compacm authority. 

3. T)le authorities compctcnt to order ovcrtimc should clcarl! undcr- 
\land that while ordering overtime duty thc) habe to hc ver) c.ircful in thr 
ohcrvance d the provtsion\ contained m this offix O.M. No. 10-1 64-PF. 
datcd 12th Fcbntaty. 1964, and the ~mendmcnls~*clarificnticm~ is\ucd ther2- 
to from time to time. It *houlJ br clcarl) und:ntood bj t h r * ~  th:~: t h q  
t m y  hC held liahle for thc amount of ovcrtinlc allowance incurxd tn rc'$pxt 
of overtime duty that may be hund to have k e n  ordered hy them irregu- 
l i d y  or without adequate juslificabn. 

4. nKlls insvucticms may br. brought to the notice of 311 cnnxrned. 
The  receipt d this lcttcr map a lw  kindlv he scknowledpl. 

5 .  $his issues with the concurrcncc of P. & T. Finanx 1 1 \ 1 1  thar 
1 ;.O. Na. 384-PA-111/7 1. dated 10th January, 1972. 

B. SRINI\'AS4N. 
Soho?.uk Afahmtidc t hcrk ( 31 1. 

ropy t0:- 

1.  Ad ncogniscd Unions. 
2. TE/TF/EB/FA.IIl I Budgz SMttDas ($ the Directorate. 



"The Cornmittti would like to stress that responsibility for lows ond 
defalcations sllould bt fixed without delay in respect of the remaining 191 
cases involving Its. I .06 lakhs". 
P I .  No. 40 (para 1.167) of App. IV to the 2nd Report of (5th Lok 

' Sabba)]. 
Action Taken 

Out of the remaining 191 cases involving Rs. 1.96 lams ct9pon~ibi- 
lity has been fixed upto September, 71 in respect of 41 cases involving 
Rs. 48034.23. instructions have been issued to the Heads of Circles to fix 
without delay responsibility in respect of the remaining 150 cases. The 
progress achievcd by them will bc watched. 

[P bi T Board O.M. No. 14-2/68-lNV., dated 18th December. 1972). 

Fwtber Information 
It  is furlher stated that hetween 1.10.71 and 31-12-71 responsibility 

has been fixed in 38 more cases involving Rs. 13016.26. reducing the pen- 
ding number of cases to 1 1 2. 

Responsitil~t~ has not h c r ~  fixed or could not bc lixed in many 
of remaming cxcs as they are under Policc investigation or under trial 
in courts. Hcnds of Circlc. have been instwted to fix responsibility 
expeditiously in these cascs also and their progress will be kept under 
watch. 

[P 6; T Board O.M. No. 14-2168-INV, dated 14th June, 19721. 

In wew of the high incidesce of copper wire thefts. the committee 
would urge thc Department to complete the replacement of coppr wire 
on telegraph alignments early. In the meanwhile, the committee hopc 
that effonr by .he P&T Deptt. and State Governments to amst  tbehs and 
apprehend the miscreants would be intensified as lack of effective a d o n  
X) far is indicated by the steep rise in thefts aver the yean resulting in a 
loss of over a crorc of ntpees in 1968-69 besides causing wideeprmd dis- 
ruption in thC vital means of communication. 
[S. No. 41 ( p r a  1.192) of Appendix 1V to the Sccond R e p m  (Fifth 

b k  Sabha)l. 

Adkatah 
1. The P&T Department hnj bttn attempting to rcplacc copper wire 

with wires of alternative material No new uyqw-wirc lines are king 
ended. The existing coppcr-wire is being prognssivcly mplaccd by 
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tithe copper weld or aluminium wirc (A.C.S.R.), &pading on techni- 
cal suitability. 

2. So far 56,000 Km. of aluminium wire was procurd and u d  
for replacement on trunk routes. An indent fa 1,58,000 Km. of alumi- 
nium conductors, suitable lor use on trunk circuits, has been pending with 
D.G.S.&D for more t h n  a ycar: suppliea have just started coming in. 

3. Against the World Bank loan, about 15,000 km. of copptr-weld 
wire is k ing  procured. Thew have been earmarked for the National 
routes ( I )  New Delhi-lndorc (2) Bombay-Indore (3) Bombay-Nagpur- 
Durg t 4) Bcmbay-Secunderakd (5) Madras-VijayawadsPViswat- 
nnm-krhampur. These mutes a n  served only by open-wire systems at 
present and as such, copper-weld wire. for a minimum of two pain. is 
king provided on each of these routes. - 

4. Rec~'vt:y Foreiy Exchmge to thc extent of Rs. I crore has been 
allotted for import of another 14.000 Km. of copper-weld wire. Case for 
import ot further quantity of a t x ~ ~ !  50,000 Km. is under examination. 

5. lhcrt are about 9 LitLhs Km. of copper wire in the Country. At- 
lowng for th, f ~ c :  that wmc i ; thc pairs wiil be dismcntaled subsequent 
b the con-trnls\wnlnp of broad-band systcnl, it IS estim~tcd that wc necd 
abcwl 6 Lalilt5 Kin of coppcr-?.:.'J or aluminiunl conductor for replace- 
ment 

6. An iyr-cment of colla~iration with a Japanese tirm has been 
cntercd inlo for the manufacture of copper-ply wiro (vi: .  copper-weld) in 
H.C.L.. Rup~mrainpur. 

7. k w i l s  have b-cn coilcct~d from the Circles. and Trunk Lines in 
each c ~ c l c  hnvc k n  cilteghiwd for allotment of copper-weld wire and 
ACSR vwc. a4 thew &come ;nnllabk for progressive replacement. 

8. Meanwhile mca$rtret, :rre being taken by thc P&T Deptt. though 
the Stm Govr.rnments to in1 m i f y  protcftive mcasutcs and to apprehend 
the culprits re,ponsiblc for lhr roppcr-wire thefts. MinistertC) has per- 
sclnsllly ~dcirlrrsc~l the ('hicf Mriislcrs of States, and the same was fdlow- 
cd up 17) 1cUc.r from F6>nlr S~tctnry to the Chid Secretarics of all 
States for giving ptealcr nrtcnti n to this problem and for appranhending 
the culprits. r)cprtnrcntal nRicers have also been directed to intensify 
lidson with thr conccvwd Pnlicc Authorities. C t d e  Heads have h 
p e m a i l y  mcctinp the I.C;'a nf the Shte Pdice for this p v .  

[P dl T Rood O.M. No- I-43171-W, dated 16th December. 19711. 



The Committee are distressed to find that the action of tho Divisional 
Engineer in o e d f n g  the t e d r s  reckived initia ly and calling fresh tenders 
resulted in extra payment oP R9. 33,400. 
[$I: No. 52 (para 1.198) of Appndix IV to the 2nd Rcpwt (Fifth I n k  

Sabha) .] 
Action TPPicn 

The o k r  c o n m e d  (D.E.T. Chandiparh) died on 23rd Decerabcr, 
1970. T k  Cenhral Vigilonce CommLshn abkblr, advised thnt the 

c:lw may be c l w d  a3 no acaiclw was possi& apinst the dlicar. 
[F & 'P Bonrd O.M. No. 7 '3,'69-NB, dated 18th Januaq, f972.1 

Recommendation 

'Fky  would l i b  to k n o w  whnt s c t h  ua9 taken on the advice of t11c 
G'imtd ViMnce Cammissim agai~st thr pe~secrs at halt. 'IhC' Central 
Vipilkrce Cammission may h.: slrjkod to expdite thcir advicc. if it ha! 
not been already received. 
CSI. No. 43 (para 1.199) of Alrpc& IV  to the 2nd Repor! (Fifth 1-nk 

S;rbhs).] 

M m n  Taken 
The officer conccrned (D.E.T. Chandigarh) died on 23rd Decemhx. 

1970. The Central Vigiianx Canmission therefore, adviscd (ha! the cnw 
may be closed as no action was pssible against the afficcr. 

[P & 'r Board O.M. No. 7.3/ '69-NB, dated, 18th January. 1972.1 
Recommcndstioo 

The Committee are concerned to find t h t  the terms and condition. 
,>n which power was obtained came I(: the notice of the P & T Dc.par!- 
nlent only in January, 1965 although the electric substation was taken 
over from the CPWD in 1961. with the rfiult that ;~dditicma! load cnuld 
not be applied for and obtained promptly to takr advanti~pe of the Iowcr 
ccmmercial rates of pymmt  ior the supply. 'T)lcy desire that nec: wr? 
lessun should be learnt frwn thh casc and that in future at the t i : c  01' 
lakin? over dectric substations from the CPWD. precise terms md ctm- 
ditions cm wbiih power is hdq rcceivd shoukl bt gant into with a biew 
to taking adion as necessary b have the most beneficid rates. Thc Cow 
mittee would also like Govcrftmcnr b examine the position in thk rqacd 
In a11 &bet larp buildings moirHainsd by tht: P B T Dcprtmcnt &I* 
as to ensure that power is obtained at krrwrable rates. Further they f d  
that in respect d buildmg/elactric wb-sfntionc maintained by the CPWD. 
tht  P Rr T Department should. at the time of cntcriag into aprecmmts 
for the ,upply of power, be inform4 of thc terms and condit~ons to ennbl: 



Comprehensive instructions laying down the procedure to be followcd 
in this regard have since been issued to aH Heads of Circles and Adminis- 
trative Offices of the P br T Department, to avoid such omissions in 
future and to ensurc that power is obtained at aconomical rates vide the 
P & T Directorate's letttr No. 74- 1 /69-GB, dated 5th November. 197 1 
(copy e n c l a d ) .  

IP & T h a r d  O.M. 'No. 74-1 6YGB, dated 4th Fkbruscy. 1972.1 

MIDIAN POSTS AND TIGLEiORAPlls DWMTMENT 
O F F I ~  OF THE DIRECTOR GENERAL POSTS AND T J ~ E G R A P H S  
No. 74 I /HiY-OB. 

Dated at N e w  Delhi the 5th iVor.ernher, 1971. 

m 
,411 Head\ of Circles and Administrative Ofice,, 
( 'h id  Engiwcr (C'ivilL P d: T Directorare. New Iklhi. 

Su B.J t c T :-A voidaMr. cxpvnditun~ o f t  rlecrrri ity c'lnu~cC~ Muru<ipol (N 

orher similar 11x4 ( I N ~ ~ ~ ~ I I I R X .  

Sir. 
A case has comc t o  hght in wl~ic!~ in reqxc.1 of a Departmental Build- 

h~ cansrructcd by the CPWD and subscqucntly ride ovcr to lhc Y & T 
L)cpartnient fa occup;ltion, full advantage of ct~tiucssional rdte ot E~crtric 
c h u r p  could not bc availed of Thc main factors rcsptmsible for thc 
bjm nsrc ;!s under:- 

( 1 )  Prnpcr osscssntmt of the load rquired Lor tbc ttlQcirl~cr~ ~ 2 d s  
d thc Building was not mu& at the initial stages: 

( 2 )  The term 3rd canditiom of th: agreentrtit with thc Ekctricity 
authoritis\ were ~wt \ p C ~ i f i ~ i l l l ~  brought to the notice of either 
the Cont~ulline Oiticcr of the Butldinp or the otficcr~ r c ~ ~ k m i .  
Me f o r  the pynwn! nf thr Elmricity Bill$: 



formed the subject of an audrt par& and adverse criticism by the Public 
Accounts Committee, who have made the following observations in their 
second report (1971-72)-(Fifth Lok Sabha):- 

'. . . .in future at the time of taking over electric sub-stations from 
the CPWD, precise terms and conditions on which power is 
being recervcd should be gone into with a view to tahing iictir~rr 
its necessary to h v e  the most beneficial rates.' 

The Public Accohts Committee have also inter diu observed that the 
position in regard to ail large buildiqs maintained by the P & T Depart- 
ment should be examined so as to ensure that power is ohtained at favour- 
able rates. 

3.  The responsibility for the proper assessment at the initiiil stages of 
the adequacy or otbenvise d the load required for the electricity needs 
of the Building, not only vests in thc Controlling Officer of the Ruildtn& 
but also in the Paying Officer. To that end, a close liaison hetwcen l i )  
the Authoritfr who originally entered into Agreement with the Electricity 
Authoritics. (ii) the Controlling Ofliiccr of the Building, and ( i i i )  the 
Authority who is  responsible fir the payment uf the Electricity charges, n 
absolutely essential. 

4. Electricity authorities have fixed tliffern~t rates for ditfrrcnt typez 
of electric consumption e.X.. Electricity Lights and Fans; Elcctrtclty-Power: 
Domestic and Commercial. In the case under criticism by the Public 
Accounts Committee as mentioned above. proper assessment of the toad 
requirements for tbe electricity needs of the Building was not nude in the 
initial s tass  with the result that the Department could not avail of the 
most beneficial rates. Further, hecausc of thc lack of close liaison 
between the various authoritirs rcferrcd to in the pre-para, the k p a m m t  
rtaikd b avail of the coacessional rates even at stage when they could hnv: 
been availed of. on proper avessmcnt. To enable the Deparrnicnt to 
achieve this end, it is a matter of great importance that whtnewr any 
Departmartal Building is completed by the P & T Civil Wing or any other 
authorii and made over to the o f l j m  of the P & T Depanmcnt for accu- 
pation, both the -pier of the building and the authority mpns ib lc  for 
the payment of the M r i c i t y  chargen for the Building should be immedin- 
tdy apprised of the terms and conditions d the agreement cntcrcd into 
with the Electricity authorities. 

5. Heads of Circ)es/Administrative OfRctn and the CSvd Wing autho- 
rit& are, therdare, r q w t e d  to ensure that the above instructions arc 
foUowed scrtlpuloPrly by an cooatbad. As tuggwrbd by the Public 
AaoanU Committa, a review should be annn@ ia nxpoa of all large 
P B T Buildings maintained by the P 8 T Departmeat to cnwn that 
close liaison i naintained among the v e t h  autMties mentioaed akwc 



WWI a view to avail of the most beneficial rates for th'c Electricity consum- 
ed. A report should be sent to this office covering inter aria the following 
points:- 

(i) Whether terms and conditions of agreement entered into with 
che Electricity authorities are on tecofd both with the Con- 
trolling Othcer of the Building and the Paying Officer. 

(ii) Whether thc load of electricity sanctioned by the Electricity 
authorities is adequate and whether the light and power load 
has been separated wherever wpidercd necessary so as to 
avail of the lower rates applicable to powcr; 

(iii) whether the bulk rate system is in existence, and if so, whcther 
the Department can avail of the samc by obtaining the rcquirile 
sanction from the Electricity authorities, after meticulous asses:- 
men1 of the total load required for the Building; and 

(iv) As long as the energy is metered on the LT side, the charges 
are made at the prevailing LT rates for lights and fans as well 
a.5 power. The metering is transferrcd to th; HT side only 
when adequate power load is anctioned and connected, and 
the commercial rates are applicable from the date on which 
the metering is transferred to the HT side irresp'ctiv; of the 
date of sanction of the commercial rate.. Wethcr, in the 
circumstances, care has b m  taken to separate iights and power 
circuits in the Ekctric installations of the Building in order 
to avail the separate rates for light and power. Also whethrr 
prompt action has heen taken to obtain neccssar) sanction 
of the Ejecvicity authorities for adcquate power load, and to 
@ the meter lrdnsferred ta the HT sidc immediately, if 
justified, 

6. Receipt af this communicat~on should be acknowledged by next 
pod. I'he report referred to para ( 5 )  nbove should reach this clffice not 
later than the 15th kccmbcr. 197 1. 

(Sd.) D. N RAMACHAND4M. 
Menlbcr (Acf~rini.rtrcuiorr) P & T Rtmrd. I )uh  Trrr Rluwan, Vt3c D d h i .  

Copy kxwilrded to:- 
NB, PRP, C & A Pay Bill & TPS (Building C d )  
Srrtions d the Directorate. 



mmrn 
RsaaapMsNDATWAISJ\oBSERYATdONS W M G S  Tm OQMMITI'EE 
Do NOT BIGSIRE 1;0 RUSWE JN VGEW W THE &EWES OF 

OVERNMEMT 

The Committee Ed that as $gainst a ttaflic iaoropse ,of 20 per C a t  
dssumrd in 1962 for the Bombay Fort Excbnge, ths,~bservations i c ~  May, 
I969 after the Excbange wits established, d~sclo@ an actual incrmsc of 
the order of 75 ,per a n t .  The Cqmmittce would like ,to know whethcr 
any intepnediate observations were m a 4  and necessary correctwe on the 
basis thereof applied to the vaffic projcccmns made in 1962. Had these 
been dom, the Depertment could -have taken timely aation .(o ptocrure addi- 
tional equipmeqt before the installation d .the txchnage. 
[SI. No. 1 ( p r a  1.20) of Appendix 1Y to the Second Report (Fifth Lok 

Sabha) I 

'Zhc older for the suppl) of equip men^ for the Bornbay For1 Exchange 
was placed in May. 1964. The Exchange wits comrnissionrd during 
August. 1968. Traffic obwnations were taken annually. hoth prior to and 
subsequent to the placing of orders for Fort Exchange in '24' North and 
'24' South Exchanges who% &scribrrs werc dwqucntly tr;rnslerrctl to 
Ihe Fort Exchangt.. The re\ults of th; ohscrvations wcrc as pcr cnclorurc 
These traftic observations did not revcal any substantial increase of total 
traffic oLcr the traffic figur~\ whicl~ had formd thc basis for provision 
4s equiprncnt for the Fort xibor Exchange. 'rhc Incr.eaw was  OR^ r ~ f  lhc 
omer d 2(J per cent and did not call for any cwrcclive ~ G t m  h ~ e d  CM 
stronger sytcm practice. The cfkct of calls. QlI thc loading of comlW0 
CWUOI equipment a a i  appercntly not realised at tha* time. 4nce thew 
had Ftcri no pric o.pc.ri:nCc with the x-b:~. systcn~ 'Ihc ('ommiltee* 
o3x;rvatiotr\ a k :  t actual incrcaw in traffic of thc. order of 75 per cent 
relate !o the nurnkr of calk and not to thc total traffic. 

As alrcitd. brought to the nolice d tbe Comn~tttee (vidr pwa J .I H d thc. 
2nd report. F~fth Lok Sibha). thc new system and thc impact of uafftc werc 
damil iar  prior lo commiwuninp: of the exchanges undcr the trrdir. A, 
such, thc qi~estion of not having taken timely action to provide udditionitl 
eguipmrnt duc to any f~ilurc to tskc intcrrncdiarc observalions. would n)l 
arise in this case. 

IP & 'r Board 0.M Yo. 70-16 60-TPSf XF)  dated l lth Fcbrunr). 19721 



h i f l  of F~rt  (29) 0.099 0-097 3- pb 
Croabu (Fort crark r  

Erch4lq_&- 
on 14-9-68). 

- - - - -- - - 
A W i a t 8 a q , t h C ~ t a ~ * q l o l p a e a t r i t e r t h e t n a d ~  

~ d ~ c o n b d e q o i p m o t m ~ n a s a a p ~ m p t ~ .  'he 
Committee were given to undentrrrd that tbo additional equipma d d  
hvtb&airnpoacttrooaaEbmaprc&6fmmtbemoodwwthtaderi 
Were pl(rced. A s  the import worJd haw invoked addidonal foreign 
exchange of Rs. 8.34 lakhs oaly taking into account tbe foreign exchange 
aompoann in the iadigenaus nmm&cWt, the Commitaet would like to 
L w n n h H b n t b e f t P s i b ' i o f i m p r r t w a s ~ y ~ ~ ( i o * c r u -  
m m t k v t l i n v i e w d r b e r e a u r i r g l o u d ~ r u m o r ~ t d ~  
fcvmw. 
[Sl. No. 2 (pus 1.21) d Apparrdb IY btbo&amd Yspon (FIhhLak 

Slbha)]. 
u-mm 

TlmCam&techYokwaiinp~tli 1.21 dthc2nd~portcodrVth 
C o l ; S P b b r t b r t ~ o l c b c ~ - - = & * ~  
dtkaootadI.l;luarmIrsowa,nrrwtpamptarwgh. & i s s u b  
~ i & l l t b e F a t ~ m , ~ o r o n r ~ n l *  - 1 9 6 8 d  
ody 506 direct exchange liasc cnL rrsrlr slllabsr d ooo# 
a r t m a p y h & : m  F),1c.rrrmwFrlrrfn*-t 
a o ~ t h r ; i O P C B ) k r , 1 % 8 , t o ~ ~ t b e i n u ~ d T s l q r b o o e ~ ~  
2630 LS--12. 
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tbb mnba d direct lhm Q 3750. A racond usr 

transfer d e d  out on 19th A H ,  1969 M i  the direct 
6 to 6019. Action f~ -t of cquipr#nt qqmtltba mqoiqd. 
was b@hdd in DefCembors. 1968 itedf .ad c~mplebd by Match, 1969. 
The spcciiication orderEng additional ssoipmsnt was issuad to ITI in May, 
WW. itself. to en& them-b to the M enghadq:* ~~ 
orders for the supply of the equipment was placed in November, 1969, 
idtq the preparation and sanaiou o£ the project &mate. Thus, it will 
bc seen that the action for additional equipment was initiated in Deccmbn, 
1968 itself. - A  r 

The original order for impbvting the X-bar equipment for B o m w  
Fort Exchange was placed on M/s. B.T.M. of Belguirn against the IDA 
Credit 28-IN. The allotments under this Loan were fully utilis'ed by A M ,  
1967 when its validity also expired. After reassessment of the quan!ity (d 
additienal equipment the specification for the order was issued tb I.T.I. 
it1 May. 1969. As no IDA Credit was availhble then, the question d 
examining the feasibility of impon was not examined. . 
[P. & T. Board OM. No. 20-16169-TPS(XF) dated 11th February, 19721. ' .  . - 

7 -  - Recornmeadation 
m e  kmnmittee note that the connectable capacity of an cxchanp is 

only 44 per cent after allowing for a reserve of 6 per cent for engineering 
purposes. As it is-stated that there is already difference of opinion in regard 
to the necessity of maintaining 6 per cent reserve, the Committee would 
urge that the position in exchmgcs m &her countries may be ascertained 
to w e t h e r  there is scope for reducing the perc$ntn@ of r m u  gspccial- 
ig $1 v j q  of a large unfullilled demand for telephone co~ect ions  lo tfw 
ccrnntry. 
jWRbu6 (pnra 1.35) of Appendix IV to the Second Rapolz (Fifth 

Sabha).] 

'I& various foreign administrations have been addressed In .regard to 
the piaZtices being tollowed by than and on receipt of replies from them 
LIE case will be further examined. 
fP. & T. Board O.M. No. 97-6169-TPS(XP1Pt. dated 10th February, 19721. 

Tbe replies received from some d the foreign adminisbathu indicate 
that while the concept of e ~ ~ g / d m i i s t t a t i v e  rcserve is a nertibk ane, 
this i s  ,gaterally more than 6 per aat .  Conddating these replies aad om 

~~~ui t tmcnts ,  it w d d  mt be wivbblo to mducc rn- 
reurve to lesr than 6 per ocat. 
IP. & T. Board O.M. No. 91-6169-TPS(XP)Pt. JI dafud 7tb July, 19721. 



iri 
Ikcollluojluk.. 

.mi~ 'rnPp.  lnjnfndd 6f tM ream fix the &lay in &rotdng,$e pbct 
wybs. .L. , Cl. .. . 
&L-No. 45 .(para 1'21 3) of Appendix IV to the Scam¶ Rqmt (Fi&tfi Lolr 

:=i r . . ' : . Sabhr]. 
P C ,  ,= Action Taken 

The firm first su@mittcd'sampks d'7W pis .  aid 1400 &&binets on 
14th March, 1964 but these samples were rejected. Second sample of 700 
prs. C.D. Cahine: was submitted on%& ~ u ~ t r s t ,  1964 and this sample was 
approved on 18$h September, 1964. . The '2nd samptc- of".I;Q00 p: was 

.submitted on 19th June, 1966 and was rejected. ' h 3 r d  qf-MWl 
prs., was submi ted on. 28th January, 1967 arid approvtd'.m' 2sih ~&m&y, 
1967. T h e  CCXG war in touch with the firm for ex"FGdhi$-t$eisk&d 
sample but the firm took time to develop this item to meet our specifications. 
f o ~  want of the propertvpe of raw niaferiil tor prodt1&~9he'~hi-which 

. I  ,, was an entireiy a new item of oroduction. . -  . 
- From the above it wbdd be s&"thnt ccrtai? d&&, &re pcrridinn 

in the samples and necessary dcvc~o~mcnis had td' bf mad; b)' t(h,firm 
before the prototypes could bc finally approved. .. . 

C.D. Cabinets rcqaira high precision work in dgarif to. fithqs, dfmen- 
siod abd surface finish and !hi5 required a considerable time for dcve 
lopmcnt before final approwl m l d  bt' given and bulk production could 
be taken up in hand. - 
[P. & T. Buard O.M. No. 29-24169-NA, dated the l lth February; 1972). 

Before the approvjil nf thc prototype ia respect of the acmd spec& 
cation, the Qep~rnen t  placed further orders on firm 'A' in Jane' 66 on 
the basis of the subsequent tenders fixing the delivery date as 30th June, 
1967. The Commjliltec would likc to know whether the acctptarror ~f the 
supply against the second mntra:t -5 subject to tbe approval of the prore 
type aad when the firm supplicd tha cabinets agdinst the -nd ,m.ntrad 
IS1. No. 46 (para 1.214) of Appendix IV to the Second R e w  (Fi* Sak 

Sabbnl. 

Acceptance of apply on the second order was not s u b ' j  to thg apptavPl 
of the prototype rampks. as tht Bnn had bc8n sucmsful Sn pl;oducmg amd 
supplyldg 700 pl.r. C.D. Cabiitcts by Juw. 66. Fw 1400 pra C.D. CIMasb 
the fie bad &idy Im;dy'snppl"bd h pdm, at tbi time of plr~lk tbc 
aFder. Approval of SPC was given on the bast d h r f m  that tbe 



'IpetC@mjh are uoMe,Bo appreciate tke tancdbtiq, of t@,lrst 
,*;t,mobl, I968 am &x!q&g put streplies*oI31st .&,. 
4#47,.,?'M $b &hWy data fi%d for ohe osabnd s- W ' ~ ~  
aras $I& J p ,  .I-. Fu&er it is mot ckar how a scmM order d d *  J @,- m.tk wae 6nm in June, 1966, when its pnst puf- Was 
,@)Pi -iaa.mnch~asit didmat enn ecnamsna supply of 
sk b?p;difiatioa Jtbolyh tbc Wvay W e  vu sad as i & h ~ ~ .  
1965. l?!~ comc~~ess of aaioo in canceliing the d i e t  ccnmct a d  
L ~ r x : ~ ~ t h o a d a f o r & ~ t i p C ~ b a p u h l o  
m detail. 
fsl. No. $7 (pya 1.215) of AppeiwSix IV b the Second mrt <(Hth Lok 

~S*4)l. 
A d k .  bLa 

The firm did not make any supply after 31st December 1967 oa Iht 
frt o r Q  in spite d repeated roclplests tarad insisted to treat the order is 
oompkted with the quantity Pccepted qph 31st Dsambcr 1967 as per 
terms of the ordtr. As the firm was not prepped to make further qupply 
rad the *meat had no control since the liquidated damage  lau use was 
aot in the order issued m December, 1963, therc was no altemativ~ but 
to a n e l  the Ordet in April, 1968 for the outstaading qvanti&ics. ,The 
cimmamm under w h i i  2nd order for C.D. Cabinetr was placed on 
tMs finn in June, 1966 arc as fobvs:- . - + .  

firm on wbom orders for 700 pairs C.D. Cabmds were placad 
in 1961. d d  not cOmpkte the order even in 4 yean time and subscqueatly 
tbrt order had to be canceUcd in November, 1965. Aawher firm could 
not even $et the samplas of 700 p., add oiro 1400 prs,, C.D. Cabinets 

tiU hby ,  66. On the other head, thii 8tm 4ad mppW ;?41 
D 709,pn. CD. Cabinets (LC., app#ra. 37 per ccnt id Cbe ordngd 
,#@$@&h-wpb.3W-J~ 1966 w h a ~ ~ c b a  -odor w a  piad. PjwaaqN 
f&@lyYr)98*cQuldoatkbJdinakyaPcebccuuedrkm.rul@ 
,4jp,rtcag i9pd prrpavrrilrBility 04 nliaWc nqplbrr in tbc,&l;d 

[P. L T. Boud O.M. No. 29-24/69-NA dated the l ltb Februuy 19721. 



Tbc matter has been examined. It is seen that the firm s c u d  the secoud 
order on the basis of tenders related to prevailing market rates. Tbac 
was no way of forcing the firm to eupply o? the earlier order at tbc lower 
ram exccpt by cancelling the later o r b  a h  ar taking action ia a comt 
of law. As the supplies of this item of s t o m  was my i-to hd- 
litate use of other stores available and provide telepboae umnecthts a*r- 
nomicdly, the e'arlier order was cancelled, tbere was no mala lidr la tbh 
&a of CCTS The development of the only avail* bdigamus source 
at that time was important to avoid need of imports and to save fo- 

*exchange. 
[P & T Board O.M. No. 29-24/69-N.A., dated the 11th Fabrurry, 19721- 



M i  cvidcwe tbe:Conimittee. were informd'tbitt in Kanpur Exchange,. 
sbortae ofof caM9 or instruments did' nix come id, the way of full~utilisation 
of : ~ r & . j . ~ ~ , ,  The capafity . d the exchange .eltpandcd in March;.. 1969 
could l?e Jgly utilised only by August, 1968 despite a long waiting list of 
7.w and a@ve for fmh connections. Tbc Committee, would like ta 
know $e, sp@c qeascm for the delay rn udlising: the expanded capacity. 
[SI. No. 5 (para 1.34) of Appendix 1V to the Second Report (Fifth Lok 

. .. Sabha)]. . 

The fact b that there has been adequate utilisation of the exzhange capa- 
city at Kanpur from the beginning. At Annexure 'A', a statement regard- 
iag the progrecs of provision of telephone connecths has been drawn 
up. Column"4 gives the number of connections actually working at the 
end of each of' the' yean 1964-65, 1965-66, 1 9 6 6 7  and 1967-68. These 
oonnections are exclusi-je of those temporarily disconnected either for &fi 
or  for nonpayment. The figures for such temporary disconnections are 
given in columq$ 5: and 7. Column 8 rives the figures lor thc total num- 
ber of connections, if the mnnections closed tempwarily under shift or fof 
non-payment are treated as working connections. Column 5 givcs per- 
centage utilisation of capacity on the basis of actual net nurnkr of working 
connections in column 1 while column 9 gives the percentage u\ilisation 
on the basis of actual working connections plus the connectirms c l d  
temporarily under shift or for-non-payrnct contitined in column 8. It 
will be seen that the percentage utilisath within a ycar of the commi\\ion- 
ing of the exchange as given in column 9  was about 90 per cent. within 
two years about 93 per cent and within 3 years about 97 per cent against 
the figure of 90 per cent mentioned in the project. 

The main difference ha, k e n  that perhaps the P.A.C. have felt that 
the number of connections temporarily closed under shift or for m p y -  
ment could not be considered a5 working connections. This, however, is 
not the correct p i t i on .  The Dcpartmcnt was committed during rhcsa 
years to reopen these telephones on paymaat of dues within nix months 
of the closure. This period has since bac#r reduced to 3- months ia 



A~gnst, 1971, copy of adesr trrsd (No. 2-14/71-PHA d 24th August 
1971) in this regard t at Amwmm 'B'. Tbe apecity bas, thadae,  to 
be rweNCd for lhem ud at the LiiPI d tssbrotion, f d  llcnt is peyabls 
for tbe period the cumoctmn remriaed cbsed No hs of nntrtl is involved 
aurchcam. 

Out of 200 lina nm-PBX m, 12 numben are to be kept spare for 
awal co~ections, ceased numbtr, test numbs etc., DcWtion of tho 
"Ceased Numbers" is "Numbers cc0ovmed from any subscribers should bo 
kept spare tor at lagst six monthsw. This pertains to the n& grma- 
nently closed oithor on request d the subscn'bers or where payment has 
mt baen made fof more than six months. In these cases, a closed num- 
ber is not b be allotted to any other subscriber so as not to &use inconve 
nience to tht new subscriber who would be getting calls inflnuted for the 
earlier subscriber if the same number is allotted to him so soon after 
closure 

It will be thus seen that the reasons to be attributed were the commit- 
ment of the Department to reopen the conneaions closed due o non-pay- 
ment of dues or temporarily under shift within six months of the cloiure. 
The period has, however, b a n  reduced to 3 months now vick Annexiire 'B'. 

& T Board O.M. No. 97-6/69-TPS(XP) dated 1 lth February, 19721. 





N0~214/716HU D a d  New W4, the 24th Auwst, 1971. 

To,, T 

A11 Heads of Telephone Districts. 

SUBJECT:-Resroration of relephows disconnected for non-payment of dues 
vide Para 66 of the P.' and T .  Man& Vol. XII .  

Refcttnce orden issued in this office Memo No. 9-7/65-PHA dated the 
30tb May, 1968 on the above subject. 

2. With a view 10 better utilisation of exchange capacity, it has since 
been decided by the P. & T. Board that a telephme line remaiaing dimon- 
Dcded on account of non-payment of telephone bills may k utiiised for 
release of a new connection aher three months from the date of d i i n e c -  
tion, but the present period of six months upto which the subscriber of the 
dirobwectcd telephone is &wad to settle his accounts for getting the 
telephone reconnected may continue. In view of the fact that the number 
of paroas who get their accounts settled for reoo~eftion d tclephooe lme 
duiiag the p a i d  beyond three month from the date of dixoMCCtiOn would 
be very smaU, W e  thou# be no dilficulty in accommdatq them as 
-rally some spate capacity is always available with the exchange. 

3. The nclcipt ol this memo. may @use be acknowledged. 

Sd./- HAR KISHAN SINGH, 

Wn& Maitonideshd; (PHA).  



at the end of 1969-70 omly 79.5 percent of Waking -dn ' 
exchmgee bad been Wid, ,Tl.y P. &~flJ3qmmmt intiwttd to rbs 
Committee that an overall target of 85 per ant utilisation of capacity w d d  2 
be reasmable. .The Cbadmirtae am ,uqaMc to aga wit$ this in view d the 
ever rising waiting list which runs into several hkhs. According to the 
Departments' own norm, 94 per pent utilisation after allowing for 6 per ca# 
reserve should be aimed at. b;l this basis the number of connections tlut 
were not pmvidcd due to ~arious reasons at the end of 1969-70 was 1.62 
lakhs and the loss of potential revenue during the three years uwled 
1969-70 was to the tune of Rs. 45.18 crores. This shows the extent to-, 
which the return is less for the capital already invested. The Committee, 
therefore, consider that the accent during the Fourth Plan should be on 
utilising the existing capacity fully. 

[SI. No. 14 (Para 1.70) of Appendix IV, to the Second Report 
(Fifth Lok Sabha)]. 

ArtIon taken 
The additions to exchange capacity of various cxisting exchanges a d  

addition of new exchanges is done continuously throughout the year, a d  
as such fixing of a higher percentage of utilisation on a particular data b 
considered to be not practicable. Accordingly. the P. & T. Board has bid 
down the following standards .- 

(a) 90 per cent of the exchange capacity should be utiliscd mom 
after the commiss~onin~ of the exchange or its expansion, ib 
any case not Ixcr than six months of such commissioning; 

(b) 94 per cent of the exchange capacity should he utiliscd-UY, 
about 6 months in advance of the due date for comrnlssiaubg 
of the next expansion; and 

(c) 4 per cent capacity, i.e., the difference hetween ( a )  and (b) 
above should be utilified gradually to mect the priority d 
of defence. the Central and Stab Governments ctc. 

The above standards are in respect of a particular exchange c a p d f y  
added, and is subject to availability of matching stores like undcr g d  
cables, open-wire lines. linc materials, insulators etc. 

Further, it is only in thc largc tclcphone systems that there is always r 
waiting 1isX At small stations, thcre may not bc a waiting list and sins 
exchanges cannot be expanded ever): now and then a! small intervals d 
time, in the small exchanges normally the Department provider a rmeIV8 
capacity to meet the demands of 2 to 3 yean after thc erchaqm apadW 
is available. 

Considering the above position, the Depamcnl had apprcnrp(t that o 
overdl target 85 pe. cent of the capacity would b canriderad ruwraabir 
on any particular date. 



 he mmmittec note tbat even i& . llrpweng the -a, me 
draqhg' sgloiy more than Rs. 500 pr mon@.are given sn option to go 
either to the dispensaries or to the Authoriscd Medical Attendaots appointed 
by the Setc (ioyctpII?cIu, if t h y  prder the Jatter, the cost of treatment is 
nimbwed to them. As uoder the Ceaasl Oovernment Health Scheme 
there is no su+ .&tinction between tbe staff getting upto Rs, 500 and 
thost above Rs. 500, the Committee see no reason why .the present practice 
should continue in @e P. dr T. Depiutmnt. They would suggest that 
Oovqrpplent may examine whether it is not desirable to do away with the 
distinction. by m a k j ~ ~  such amendments as are necessary to *he -Central 
Scmces (Mcpical Attendance) Rule. 

[S. N. 17 (Para 1.90) of Appendix IV to the Second dkport 
(Afth Lok Sabha)] 

C 

-" - A** 

It may be clarified thht the distinc~ion between +mplayes drawing 
salary upto Ks. 500 and those drawing salary above Rs. 500/- as followed 
in the P. & T. Dispensaries is in accordance with the relevant provisions ot 
the Central Services (Medical Attc4daoct) Ruks. The amendments since 
made by the Dcpanmcat of Health in these Rules now empower all Heads 
o? Uepanmenb to declare a Medical Officer whether or not under the 
employ of the Ccnual Government as the Authorised Medical Attendant in 
respect of a dass or classes of Central Government servants in a station and 
thcre is no provisian' for any distinction between those drawing sn13ry 
up to Rs. 5001- and those d ~ w i n g  salary abavc Rs. 500/- in so far as s ~ c h  
Authsrised Medical Attendants arc conccmed. 

The question of docloring the P. 8 T. doctors as the Authaiscd Medicat 
Attendam in respan of dl P. & T. Officcq and staff at the drspnsaq 
'italiom i~cludiq those drawing pay more than Rs. 5001- on the analogy 
(7f the practice followed ia the Central Govunmcnt Health Scbunc in M i  
and chcwhyc pas &dared earlier when it war felt that the working of 
thc P. & T. dqmsar# had not s t a b i l i i  and that the mcdW and pan 
m e d i d  ititl weto i n d q w c  even to antnd to tbc exiains bcadid.ries. 
I t  was acootdingly dcci&d that zhc q u e  may be taken up later after tho 
dizpemprhy have been wJstaRed and a hienrchy of medical dccn 
pr- rplchliiq tar comd etc. hm been dcpchpd. Amnhtr f m w  
contrhwhg tr, rhb dcdr;lan was thc rpprrhendoa that oficus drawing WY 
ot k, m/. a my get disproparriandy grater attention fw 



SrPptlhaYIYII 

~ r k w s f t r r  
now beep fcmovpd. A (Mddi;CP1) hlls 
i n % b  P r 3  3'. ':d*to' -&ex&& 
t havv~oP* t&~ .? ;  &$T; d&wH!gt " I ,  

.& & k 9 A i u  i**w.d(bc~w : 
dKymaas.,,. Whib tbs pmpod.bie bsQa in 

to @e P. T. birpeobPries would rasult io d st& on the existing 
m t d i c a l ~ d p u ' a g l ~ d i c a l s M o f ~ # a a c d t h e & s f f t d a u i u ~ ~ t b e  
s td l  of such dispeDsaries will have to be s u e a m  M n l f .  
Furtbu, wme of the statl unions we opposed to the prtncipk! of &- 
treatment at the P. & T. Dispensaries to officers drawing pay exdading 
Rs. 5001- p.m. on the ground thpt suEb o l km  get dispr6portionately 
greater attention, etc. thereby affecting the quality of service to the s W  
drawing pay kss than Rs. 500,'- p.m. Further, the suggestion involves a 
mapr shift in policy in respect of medical facilities of ofFKxrs drawing pay 
in ex_cess of Rs. 500:- p.m. The matter is being wnsidercd by the P. d T. 
Board for a hl decision. 
[P. & T. Board O.M. No. 12-15/69-%'L(ii) dated, l ltb February, 19721. 

FrfLk Yz- -- r 
It is submitted that the m a w  was considered by the P. & T. B d  

in its 12th mating held on r$ 28-2-72, and it was decided that tke pramkt 
system of the medical facilities available to officers drawing pay not ku 
than Rs. 500 per month may continue fa the time kink 
[P. & T. Board O.M. No. 12-15/69-WL (Medical) dated 7th Jum 19723. 

IS. No. 20 (Para 1.93) of Appeodix 1V to tbe Zod Ragoat (Pthh ,Lnl 
-9l. 
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The Cammitts note that the wpm& of t$E Mindwan CaMwi Factory 
at pupilarainpy if being. expaqd& to 8,060 ~ s n d a r d  Kilometres and that 
at 1s expwd. to go into full productioa by March, 1972. A second factory 
is also expected to be c o m m i s s i o ~  -in aboui two ta  three years. Tbd 
Committee trust that these projects will proceed according to schedule. In 
this w ~ ~ c t i g n  the Committee would like t g  know the decision of Govern- 
meot on the Administrative Reforms Commission's recommendation that the 
responsibilities discharged by the then Ministry of Industrial Developmaat, 
Internal Trade and Company Affairs in respect of the Hindustan Cables 
Ltd., should be transferred to the P. & T. Board. 

[S. No. 12 (Para 1.68) of Appendix 1V to the 2nd Report 
(Fifth Lok Sabha)]. 

Actioa Taken 
The information as received from thc Ministry of Industries is given 

below :- 

Expansion of dry core cables:-Thc projcct was approved by Govcrn- 
ment in April. 1966. It was scheduled ro be commissioned in December, 
1071). A number of facton have contributed to the delay in the timcly 
commissioning of the project such as (i) unsatisfactory performance of 
certain machines procured indigenourly, which were fabricated in the country 
for the first time and subsequent decision to go in for imported machines 
in lieu thereof (ii) the failure of the State-owned Heavy Building Plant and 
the Mining and Allied Machinery Corporation. Durpapur to adhere to their 
delivery schedules for machinery ordered on them and (iii) the unstaMc 
industrial relations in the factory. 

However, plant and machinery, which have been ordered am beiw 
installed progressively as and when they arc received. An imported lcad 
press has already been installed and this would enable the company to take 
up manufacture of cables of tizts up to 100 pairs by middle of 1972. The 
completion of the project is however, expected only by middle of 1974. 
Second Cobk Fbctory. 

The projcct was approved by the Government in January, 1971 end 
the scheduled date of commisrioning was indicated as 1974-75. Tba land 

1 68 



The project was originally conceived for production capacity of 5,000 
clrm. of conventional type i.e. paper insulated lead sheathed cables. The 
D. O. P. & T. however, have now come up with a proposal that cables in 
dzes up to 100 pairs should be of tbc jelly filled polythene she@ed and 
dor sizes above this in the conventional type. This meant recasting of the 
Qsire project report. A revised project report has accordiigiy been drawn 
Up. The tkchf~ology involved in tbe manufacture of this item is entirely 
asrnr to tbe 'csuntry. The' company have, therefore, gpptoached three 
rraowned manufacturers for making available the know-sow required. 
Tmtativc proposals which havc been received from. them are . under 
examination of the company and Government. This revision in the sco?e 
d the project at this stage is, however, not cxpccted to seriously set hack 
50 any way the schedule for commissioning of the project. 

The NIDC who havc been appointed as consulting architects have almost 
completed the Master lay out plan and the design of thr' structures for the 
factory buildin? is under preparation. A conscientious eff~rt is being made 
to complete ciwl construction by about' 1972 so that real production could 
commence by July 1973. The contract ha. also been awarded to M s. 
Hindustan Stcel Construction Ltd.. another Puhlic Sector Undertaking. 

The ARC in their recommendiition Yo. 22 have recommended infer-ah 
chat "the administrative responsibilities at preen! di,chareed by the Viniitry 
of lndustrial Development in respect of Hindustan Cah'es Ltd., should be 
transferred to the P. & T, Board, in case the .sector corporation drsienated 
as thc 'Engineering Cor,wrationW recommended by us in our r e p n  on 
PI1Mic Seclor Undertakings, does not come into existence:" 

The Government have since taken a decision that the recommendation 
of the ARC for setting up Sector Carporation need not be accepted in 
piocipk. The recommendation of the ARC regarding transfer of the 
administretiw responsibility of Hindustan Cables Ltd . has accordingly been 
*en up with the Ministry of lndustrial kvelopment. No'decision has so 
far been taken on this recommendation of the ARC. 

[P. & T . O.M. No. 4 6  16 70-TPS(C) dates, 1 1 th February 19721. 

The Committee would like to know the a c t h  taken finally on the 
28 cues d malpractices in collusioo with chcmisfs and docton noticed 

Jdpar during cbe perkd 1 st April 1966 to 31st M a d  1967. The 
C~mrni#a would also like to know .he outcome d tbe case of suspected 



3. The question of layin8 down suitable guMcliaes tor Cbc Cost- 
Of6ccn oa the basis of tbe Wings in tbc above cases & \rllkr codbm- 
tion. 

[P & T Board O.M. No. 12- 15 /69WL(iv) dated 1 l th Fcbmq 1972.3 

It is stated that in regard to tbe 28 of Jaipur, the m t  paltirb 
is tbat out d the 12 cases pendiag in the court, 1 u# has since bsa, 
decidedandtbe&cialcoavictsdbytbeoourtdirmhdfromr#vian I 1  
cases are still pending ia tbc anwt d 2 atv still wder dqrrrtmedd 
action. The rrmuniq 14 cares are psadmg i n v d p t b n  with the paii& 
Both the departrnmtal authotitier as olso tbe Police bas been JLsd to 
finalkc tbe cases qulckly 

2. As regards the case of suspedad fraud at Vdlotc involving bl 
persons of whom 57 wen postal aapbyaer. the &test poJitiaa is thaf 
tbe case was last beard by the Pri-l Ju&c, City Civil COW, klOdfM 
on 26th Apil  1972. 

3. l k  question of laying d m  svitaMc pidc l ia  for the 
oflicm op ths basis of the findiqp in the abwc c;wr is uada cd&& 



'71, - 
n * ~ b r s n b n a o t h a t  h a c c ~ d ' t h ~ ~ ~ ~ . ~ i n ~ '  

thetmdms bythe ~ ~ e r Q c n s r a l  tn bath the c a w  and thep&M' 
-an= of the t @ n h  in me case, Government had to incur an em.? 
o t a t u r e  d Rs 32,192 during 1-7 1967-a in i n n g  pay- 
ments for the transport of - .aqoucl at higher rates. applicable 
to the previous years' contracts of tk samc cantractor. The C'lommitta. 
arc at a kw to undwsCand why negotiation coatld not be beld to have the 
mdffi redwed to hi.,tcndarad rates fn t k  periods d delay in deciding 
the ten* a~rJ m what authmity his rate d the expind umtrm were 
coathutd. Thc Colpmittce would like be assured that there was no 
dfusinn between the ooatrdctor d any departmental dicial. 
1% No. 23 (para 1 . I  19 of Appendix I V  w tlv Second Report (Fiitb. Luk 

Sabha .l 
hedm tden 

bqmmbil i ty  kx bebtrd of tcudurs for 1966-67 land 1967- 
68 muLl aot be actri8uted on ocy individual ofbiaJ. As druady enphm- 
ed to thc PAC. t& rrorL hpd to bc ~~ &mu,@ the prriioos van' 
coatractG to rvdd WcmmtMD d u m k .  it my be stated that t h e  wa, 
no delay in the acceptance of tenders In the pre* yean and tcndm 
far Ehc subsequent ycars wcrc accepted in due time. As rtgards the Corp 
miw& observations that they would like tn he assured that there aas IN) 
cullusion between the contractor and any departmental official, 11 may 
bc stated that there docs not appear to be any mola fidc intention in 
the delay that had taken place in deciding the case. 

2. a Divisional bginser cnncernrul initsilly poposcJ ncgotltttmg 
urirb J# castractar to Cootinue tbe work ao tbt basis of the aew rat= 
tendered by kin1 whicb were bwa than the ratas eristinp in the current 
rontraa which expired m March. I967 He was however ;\dviwi hy 
the Divisional Account.mt. who :a an dRcial deputed from the Audit 
1)gulment. that this \muid not he m arder pmdiag linalisrtiar d the 
new contract. Hawcvcr. adinn Ir being taken to &din the cxpl.matbn 
d tbc IXT as to why he ckdd nor o v d d ~  the advice of his scam-unt 
and rccord reasons or evcn refer this aspect to Audit or mlc O t k ~ .  
l k  quegiQ rr 10 why mgotirrtinn on rk haw of the bwr rate wnk no! 
held h under examin:rtim. 

[P & T h d  0 M So. 29-8 W-NA dated 1 1  th Fehusv. 19'2 7 
Faa(kr lnlautkra 

Raq~mrfbitky for hclated acccpancc of tmdcr\ for 1 9 6 6 4 7  md 
1967-68 a u l d  not be attributed to any tndividoal official. L alrcatlt 
rtflabred to the ?.A,('., the work had to he mntinaad thrnqh the prs 
h yean' contractor to avoid dislocati* of work. I t  may he that 
lherc was no M a y  in rhe acrrptona? of t e b  in the prviau pmfs .aJ 
tendac for the subsequent years were a- ia duc, the .  AL rrgrd* 
the CommitlasQs obswwtiaaq that m i d  like to bc assured t h ~  there w t s  
no colIwjOn bemccm & cnntnctcrc and any dcpRnmental official. i t  ma) 



bc thted that them does not appear to ti5 any mala fide intention ia the 
delay tbat had taken place in dtciding tho case. ?lac question as to why 
negotiatioa Ute basis of the lower rate was not htld is under exrmina- 
tion. 
[P & T Board O.M. No. 29-8,!69-NA dated Ncw Dclhi 7th June, 1972.1 

hr?k.r IlrhKlrdoll 
Divisional Engineer Telegraphs, Siliguri had proposed for adopt& of 

new rates after expiry of tbc old contract in March 1967. He was, bow- 
ever, advised by the Divisional Accountant that adoption ~f new rates 
would not be in order pending finalisation of the new contract. The ques- 
tion why negotiations were not thought of to ask to contractor to adapt the 
reduced new tender-rates is still under examination. 
[P & T Board O.M. No. 29-8/69-NA dated. New Dclhi 7th June, 1972.1 

The Committee would like to he apprised of the results of investigation 
into "the apparent failure to carry out any survey at the time of preparation 
and sanction of the detailed estimate" which was responsible for the dclay 
in ~nunissioning the pr0jm.q and consequently lockin# up of capital and 
loss of potential revenue. 
[Sl. No. 34 (para 1.165) of Appendix IV to the Second Report (Fifth Lok 

Sabha ) .] 
Adom hku 

Investigations are in  progresi with a view to fix responsibility cln the 
officials concerned ~ h o  failed to carry out it detailed survey Ixfore thc 
sanction of the detailed estimate. The results of the invcstigirtions and 
the action taken thcrean will be cstimated us won as thew are finaliscd. 
[P & T Board 0 M. No. 974  '69-TPL dated 18th December. 1971 1. 

During the investigations. wmc new informtion on the case has come 
to light and this is being enquired into in detail. The revults d i n m t i p  
tions and action taken thermn will be intimated to the Committw at the 
earliest. 

IP 8 T b a r d  0 W No. W-R/69-'Wi.. dated 1st Dccembcr, 19721. 

ERA SEWLYAN. 
CMmrm. 

Public Ar.counrs Commirm. 
New D~LHI;  
December 14. 1972 ----- -- --- - 
Agrahayana 23, I894 (Saka). 



APPENDIX 
.Turn I r s  of m a i n  C-aclusrusrmz rrionanendurions . 

- .------ - - . - - . . .  . .. -* .. .- . - . - . ..-.- - - - - -  

S .  Para N *. .\Ibliq ry I k p a - ~ m e n ~  C ~ n c !  usinms U~cmmenda*ions 
c..lncer ncd 

.... . - -.--" . - . - 
I 1 3 - 4 -- .-' C -. - . .~ . . . . - - .  

I r .8 I' H%rd The <'omn~Ltee had reason to bc'ieve that existence of large number 
af cxtcndons ( 146 p'r cent of the direct connections as against 30 per 
cent mentioned in the project estimate) in the Bombay Fon Exchange had 
limitrd it, iapadty to handle remunerative calls thereby reducing the 
rrv;,\uc pacntirrl. 3, i n  the cross-bar exchange even internal calls bcrwcen 
thc cxtcnsicw and nuin telephone instrwtions. which arc not paid for, 
loaded the exchang:. The Committee desired that the matter should be =; 
invc*tiputed to ;rvo;cf recurrence. Tht reply of the P. & T. Board dot% 
not nleet this pnnl. AS the instrument designed to obviate internal calls 
loading thc s ~ i h a t p r  has not ;IS yct gone into mass production. the Com- 
mittre wo~~ld  like to reitcrate that the advisability of @ing larger numbel 
of cx~cnsiart\ in c~c\\s-bn~ cxchangc:e,, till the corrective is applic;d should 
bc carefully copsidcred. 

I h l  The Committee would hkc to stress the urgency for production of the 
necessary instrarnents with the niodificd design which would t h i a t e  the 
intcm;ll c;tl15 losdinp the C'rms-R;tr Exchanges. 



- -  
4 

-- - - 

wporarily closed (i) under shift; and (ii) due to non-payment as w&- 
~ n g  c.onncctioas. rh rdevwt Audit paragraph clearly stated that meh 
caws were covered b) the normal reserve of 6 per cent kept by. dk 
Dopmtmcnt. D u r i ~ g  cvictence the okkipl witness also conlimed tbis 
mitian fVi& paragraph 1.32 of recod Rtpon (Fifth Lok SlbBa).j 
I vcn ~rar~rng that tkcv c4uM be rc@ardad as working e o m t i w t ,  the 
utilisatian of the capac~ty of the exchange should have been at least-94 
per cent. if not more The Committee therefore, desire that the inadc- 
quatc ~~tilisntron of the capacity should he investigated. 

I>,> The Committee arc unable to acccpt the Departmentb view that an 
overall tarwt (of  85 per cent utilicatim of capacity of the telephone ex- 
chimges would tw rrawable. This was a view that they had a l d y  
expressed and the Committee bad observed that 94 per Cent utilisation 
sftm att-wiq for 6 per cent rwew should be aimed at. The C~mmittee 





-- -- -- - . - - - - - - - - - 
uf industrial Development and that no decision has been taken so far on 
thh recomn~endation. The Committee would stress the need for an early 
ticcic~nn in the matter. 

1' R: 'I' B ~ I ~ I ~ ~  'The Comnjittee had suggcsled that a High Powcr Commitlee should be 
appoinlcd 10 go into the entire question of indigc.nous production vk-a- 
vr., ~ithlc rcquircmcnts with a view to attaining self sufficiency in cables 
before long. Govcllrnient have since sct up two High Level Committees 
( i ) to go into all aspccts of ~nrrnufacture of tele-communication equipment 
including c;~bles. ;in J ( ii ) to undertake a compre.hcnsive review of the 
rrwarch and dcvclopmcntal activities. These High Level Committees were 
rxpcctcd to submit thcir reports by the end of September, 1972. The rJ 
(.trrnniittcc would like t o  know the rcsults of the review and the a c t h  
takcn hy Cfiwcrnme.it thcrcon. . . 

' J lc  Committee note that i t  has been decided by the P. & T. Board 
that the present system of medical facilities available to officer drawing 
pay not Icss than Us. 5 0  p.m. may continue for the time being. As the 
('mnmittce are still of the view that it is not desirable to c o n b  the 
distinction hetween the stati pttinp more than Rs. 500 per mcmth a d  
the getting upto Us. 5(n) per month. they desire that the position should 
hc reviewed as early as possible. The final decision taken in t k  matter 
'may he intimated to the Committee. - . .  

The Committee wcluld like to suggest that suitable yidelineb for m- 
trollinp: offtcen regarding scrutiny of medical claims should be laid down 





91. Name of Agent A oncy SI. ' Name of Ascnt 
No. Lo.  No. Ale=' 

Jaln Book A eacy Con- 
naught Place, h e w  Delhl. 

Sat Naraln & Sonr, 3141, 
Mohd. A l i  Bosar, Marl 
Gate, Ddhi 

Atma Ram & SOM. Kash- 
merl Oats. Delhi-6. 

J. M. Jalna & Brotherr. 
Mort Oats, Dclhi. 

28. The Central Nenr A 
23\90 Connaught K;: 
New Delhi. 

29 The En lirh Book Store. 
7 4 ,  %noaught CitcU& 
New Delhi. 

10 bkrhmi Book Store, 42. 
Muoicipal Marker. Janprth. 
New Delhl. 

11 Bahrse Brothen, 188, h k  
patmi Market. DclM-6. 

12. Jayrna Bwk Depot, Ch.P 
porwab Kmn. Karol Bagh. 
New Delhl. 

34. People's Pu#irhln H o w .  16 
Rani 1han.i ~ o a d ,  New 
Delhi. 

39. The United Book A m ,  
48. Amrit f i u r  Market. 
Pahar Oanj. New Debi. 88 

36 bHtnd Bwk House, 82. Jsp 93 
path. New Ddbt. 

37. Bookwell, 4, a n t  Narrrt 96 
kari Colony, Klnprcmy 
Camp, DeIhI-9. 

MANIPUR 

38 Shri N. Chaobu Sin&, N s r r  77 
A eot. R ~ D W  Paul Hlgb Aool Ansac ,  Impm 

AGENTS IN FOREIGN 
COUNTRIES 

39. The Sccretarv, Eslabllrh- ]19 
meat Demrtmcnt, 'I?tc 
Hi b Commidoo of Indra, 
ln%lo Houre, Aldwyeh 
LONDON W.C.-2. 






